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BEFORE THE NATIONAL GREEN TRIBUNAL, KOLKATJ\

O. A. No. 148 of 2024 (EZ)

Manoj Yadav
Applicant

Versus

Jharkhand State Pollution Control Board
& Ors.

Respondent{s)

Affidavit on behalf of Jharkhand State

Pollution Con trol Board in compliance to the

directions of Hon'ble Tribunal contained in the

order dated. ..

I I kY..~.~T M~\J1..!.~.h.~.~.h~.!:) , son of

.Lt?-.Y.l~~.h.....Kyr!!.~.':'C....s..r..~hL.. presently posted the

Jharkhand State Pollution

am duly authorized to swear

2 3 H'~21'24
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this affidavit and do here by solemnly state and

affirm as follows: -

I.That, at present, I am working and posted as

Jharkhand State pollution

Corrt roL Board, Ranchi and as such, I am well

... ,0 acquainted with all the facts and circumstances of

t.hiscase.

2.That, I have gone through the order dated 30/07/2024

passed by the Hon'ble National Green Tribunal,

Eastern Zone Bench, Kolkata and have understood the

contents therein.

3.That, I have been authorized to swear this affidavit

by the Competent Authority. Further, 0t­
l~ is stated

that I have gone through the relevant file~ .and

records in the present case.

4.That, the instant O.A. has been preferred by the

Applicant alleging that:-

(i)Bihar Foundry and Castings Limited (Respondent

No.1) was ~ranted lease for Ferro Alloy Unit in 3.51

Acres of land by the State Government in the year
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Clearance was granted to the said Respondent over 14

Acres of land which shows discrepancy.

(ii)It 1S stated that first Environmental Clearance

was issued to the said Respondent on 31.10.2011. In

the year 2020, the Respondent executed a lease Deed

for 3.67 Acres of land but the Consent to Operate

(CTO) was issued by Jharkhand State Pollution

Control Board (JSPCB) specifying the total area as

7.26 Acres. At the same time, the pre-feasibility

Report, the 6 Monthly Environmental Clearance

Compliance Report and the Environmental Statement

(Form-IV) indicate the land area as 7.76 Acres which

again shows discrepancy in the land area.

(iii)It has also been alleged that Respondent No.1

has failed to obtain the mandatory No Objection

Certificate (NOC) and Consent to Establish (CTE)

from the JSPCB for its initial 1 x 5 MVA furnace

established in 1996 and its subsequent 1 x 5 MVA

furnace established .in 1999 which 1S evident from

~
,"t-;

'.~I
'\ -!' \
\~ \ A/~

'""

dated 18.12.1999 of Factory Inspector.

_.
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The NOC was granted By the JSPCB only on

24.02.2000.

(iv)It has been stated that first Consent to Operate

(CTO) was obtained by the Respondent No.1 on

12.3.2015. The Respondent No.1 again obtained

Consent to Establish (CTE) on 20.05.2009 for 1 x 7.5

MVA furnace for production of 30 TPD of Si-Mn Ferro

alloy wit.hout; securing the mandatory Environmental

Clearance. It has further been stated that for CTE,

a Ferro Alloy Industry which falls under Category-A

In terms of the Environmental Impact Assessment

Notification, 2006

(v) It has further been alleged that there lS no

Environmental Clearance in the name of the

proprietorship firm, Mis Gautam Ferro Alloys

Respondent No.2, till date though it is stated that

MI s Gautam Ferro Alloys, is a proprietorship firm

owned by the Directors of the Bihar Foundry &

Castings Limited and is a distinct entity from

No.1.
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(vi)It has further been alleged that Respondent No.1

has fraudulently utilized the Environmental

Clearances issued in the name of the said respondent

to obtain CTO in favour of Mis Gautam Ferro Alloys.

(vii) It has further been alleged that Respondent

No.1 has altered its product mix without obtaining

the requisite prior Ee and though the sanctioned

production capacities were 26 TPD FOR Si-Mn and 30

TPD Si-Mn & 40 TPD Fe-SiiFe-Mn but the said

Respondent has not adhered to these stipulations and

has instead manufactured its product as per its

convenlence thereby resulting in unauthorized

changes in the product-mix.

(viii) It has further been alleged that Respondent

No.1 has been storing raw materials outside the

plant prcnu sss without obtaining requisi te eTE and

eTa from the JSPCB and has also not obtained

necessary permissions for such storage.

(ix) It has furthermore been alleged that the

Respondent No.1 has not obtained a valid CTE, eTO or

Clearance (EC) for operation of CLU
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Converter used for manufacturing Low Carbon/ Medium

Carbon Ferro Manganese and despite absence of these

mandatory approvals, the said Respondent is

manufacturing and selling Low Carbon/ Medium Carbon

Ferro Alloys to customers including major entities

such as SAIL and other domestic and International

consumers.

5.That, it is humbly stated In vlew of the aforesaid

alleged violations raised in the Original

Application, the Jharkhand State Pollution Control

Board, Ranchi vide Ref. no. B-1982 dated 05/09/2024

directed the Regional Officer, Hazaribagh to submit

a detailed factual report with regard to the alleged

violations by the said Project Proponent.

Photocopy of letter/Ref.No.B-1982

dated 05.09.2024 lS annexed and

marked Annexure-A

6.Tha,t it .is humbly stated and submitted that the

Regional Officer, Hazaribagh, accompanied by the

Assistant Environment Engineer and the Assistant

Officer, Hazaribagh visited the site in
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question on 04/09/2024 and carried out inspection in

presence of the Officials of the Respondent Unit,

namely Shri Rakesh Kumar Gupta (GM), Shri Sanjay

Kumar Dubey (DGM Mechanical) and Shri Ganpati Verma

(Senior GM Operation) and submitted the inspection

Report vide letter no. 1371 dated 06/09/2024.

The Inspection Report inter alia provides a

brief account of the factual position with regard

to the .issues raised in the Application which lS

being surnrnaTizedas follows:-

The officials inspected both the Units namely Bihar

Foundry & Casting Limited (BFCL) and Gautam Ferro

Alloys and found both the Units In operational

condition. It has been stated that BFCL lS a

company having Reg. No./CIN No.

U27100J197LPLC000972 and Gautam Ferro Alloys is not

a legal entity. BFCL has two units:-

Unit-I:, Sponge Iron captive power plant (WHRB)

and Induction Furnace unit.
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Unit-I The plot nos. & Land area for the two

Units of BFCL is correctly stated in the CTO for

their respective unit:

(a)CTO No. JSPCB/HO/RNC/CTO -11688208/2022/345

valid up to 31st March,2025(Sponge Iron/WHRB/

Captive Power Plant)

(b)CTO No. JSPCB/HO/RNC/CTO-4426528/2019/2376

valid up to December, 2024 (Induction

Furnace). Details of land area are:

Lease Deed on Plot No. Area

(1)01.05.1974 1364{Part) 14.0 Acres

(2)28.10.2015 1364{Part) 05.0 Acres

(3)09.03.2021 1405(Part) 0.5 Acres

Total Area 19.50 Acres

(0.50 Acres was acquired for unit-I)

For Induction Furnace which is part of Unit-I

and within the total area of 19.50 Acres of

Unit-I.

F I

'lFor Induction Furnace unit a separate CTO was

'/~

issued in which

\i~
• ':'../ j

. /9
• 'I , .

t '.. " " •..- '" .
..-' ';\ /.

area was mentioned as 19.0 Hec.
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Request letter for correcting the typographical

error in the Area from 19.0 Bec to 19.50 Acres

in the CTO for MS Billers was submitted to the

JSPCB on 06.04.2023

The Induction Furnace and Sponge Iron units are

located within the same premises of 19.50 Acres

of plot no. 1364 (P)

(A) There are three nos. of Kilns in Unit-I (in

BFCL premises). Kiln no.1 & 2 are connected

with single ESP with Bag filter and stack. Kiln

no.3 is connected with separate ESP/Bag Filter

and stack. Kiln no.2 was found closed during

visit.

Stack nos.1 and 2 have online continuous

emission monitoring system (OCEMS) which were

found functional during the visit.

The Suspended Particulate Matter (SPM) reading

obtained during inspection of Stack no.l and

Stack no.2 was 12.4 mg/Nm3 and 21.9 mg/Nm3

respectively which are within standard limits.

. '
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(B) There are four nos. of Induction Furnace in

Unit-I of which every two nos. of Induction

Furnaces are connected with single fume

extraction system, Bar Filter and stack.

Unit-II The Ferro Alloys unit of BFCL 1S

established on plot no 1405 (P) and having CTO

No. JSPCB/HO/RNC/CTO-4412165/2020/1819 valid up

to 31stDecember, 2025

Details of land area are

Lease Deed on Plot No. Area

(1)28.01.1988 1405(PartJI) 03.51 Acres

(2)20.01.2020

(3)09.03.2021

1405(Part) 03.67 Acres

1405(Part) 0.63 Acres

Total Area 7.81 Acres

(0.63 Acres was acquired for Unit-II)

Gautam Ferro Alloys have four nos. of Submerge

Arc Furnace which were found operational.

Photocopy of I/R vide Ref.No1371

dated 06.09.2024 is annexed and

marked Annexure-B
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7.That it is humbly stated and submitted that the

Hon'ble Court may be pleased to accept the

Inspection Report submitted by the Regional Officer,

Hazaribagh and/or pass order as the Hon'ble Tribunal

may deem fit and proper for adjudication of the

matter.

8.That, this Affidavit is filed bonafide and in the

interest of justice.

9.That the statement made In forgoing paragraphs are

true to my knowledge in annexure are true copy of

its original.

y~
DEPONENT,

VERIFICATION:

Verified at Ranchi on this the day of .2.,~.. November,

2024 that the averments & facts stated herein above

are true and correct to my knowledge and belief and

nothing material has
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JHARKHAND STATE POLLUTION CONTROL BOARD
TOWNSHIPADMINISTRATIONBUILDING,HECCOMPLEX,DHURWA,RANCHI 834004

Telephone: 0651-2400850 (Fax)/ 2400851/2400852/2401847/2400979/2400139

By EmailHon'ble NGT Matter Time Bound (Urgent)

Date..0.~iD.~1~4Ref. No....~.":'.\.~.Sh

From,

Manoj Kumar Gupta JFS(Retd),
Officer on Special Duty.

To,

The Regional Officer,
Hazaribagh,

Sub: - Compliance ofthe directions issued by the Hon'ble National Green Tribunal (NGT), O. A. No.
44/2023IEZ,withO.A No 183/20231EZwith O.A NO.148/2024IEZVs Bihar Foundry and casting
Limited & Ors - Regarding.

Sir,

With reference to the subject mentioned above I am directed to state that the Hon'ble NGT,
Eastern Zone Bench Kolkata,vide order dated 30.07.2024 in the said O.A with regard to Bihar

foundry & Casting limited Pleased to observe the following: -

2. This O~iginal Application has been filed by the Applicant alleging that the Respondent No.1, Bihar
Foundry and Castings Limited (BFCL' in short), was granted lease of Ferro Alloy Unit for 3.51 acres of
land by the State Government in 1985for a period of 99years but Environmental Clearance was granted to
the Respondent No.1 for 14acres of land which shows a discrepancy.

3. It isstatedthat first Environmental Clearance was issued to Respondent No.1 on 31.10.2011. It is also

stated that in 2020, the Respondent No.1 executed a lease deed for 3.67 acres of land but the Consent to
Operate (CTO) issued hy the Jharkhand State Pollution Control Board specifies the total land area as 7.26
acres. the same time, the Pre-feasibility Report, six monthlylinvironmental Clearance Compliance Report

and Environmental Statement (Form-VI indicate the land area as 7.76 acres which again shows
discrepancy in land area.

4. It is also stated that the Respondent No.1 has failed to obtain the mandatory No Objection Certificate

(NOCj and Consent to Establish (CTE) from the Jharkhand State Pollution Control Board for its initial 1x
5 MVAfurnace established in 1996 and its subsequent 1 x 5 MVAfurnace established in 1999 which would
be seen in the Factory Inspector's letter dated 18.12.1999. It is further stated that NOC was granted by
Jharkhand State Pollution Control Board only on 24.02.2000.

5. It is stated that first Consent to Operate (CTO) was obtained by the Respondent No.1 on 12.03.2015. It is
also stated that the Respondent No.1 again obtained Consent to Establish (CTE) on 20.05.2,009for 1x 7.5

MVA furnace for production of 30 TPD of Si- Mn ferro allay without securing the mandatory
Environmental Clearance. It isfurther stated that Consent to Establish (CTE) a Ferro Alloy Industry which
falls under Category-A.of the Environmental Impact Assessment Notification, 2006.

6. It is stated that there is no Environmental Clearance in the name of the proprietorship fum, Mis Gautam

Ferro Alloys Respondent No.2, till date though it is stated that Mis Gautam Ferro Alloys, is a proprietorship
firm owned by the Directors of the Bihar Foundry & Castings Limited and is a distinct entity from
Respondent No. I.

.....'

,;.- ./{is idlt;gedthat the Respondent No.1 have fraudulently utilized the Environmental Clearances issued in
he na1iU},.bfRespondent No.1 to obtain Consent to Operate (CTO) for Mis Gautam Ferro Alloys.It is also

f!llege'd lh8l\Vhe Respondent No.1 has altered its product mix without obtaining the requisite prior
Environ~e1Jtffl Clearance

8.. ~nd tho:flg~,the sanctioned production capacities were 26 TPDfor Si-Mn and 30 TPDfor Si-Mn and 40
...TPD Fe-Sitttt-Mn but the Respondent No.1 has not adhered to these stipulations and has instead

"KMB c·
Page 392
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,_:'"
manufactured its product as per its convenience thereby resulting in unauthorized changes to the product
mix.

9. It is also alleged that the Respondent No.1 has been storing raw materials outside tile plant premises
without obtaining requisite Consent to Establish (CTE) and Consent to Operate (CTO)from the Jharkhand
'State>Pollution Control Board and has also not obtained necessary permissions for such storage.

10 .It is further alleged that the Respondem No.1 has not obtained a valid Consent to Establish (CTE),
Consent to Operate (CTO) or Environmental Clearance for the operation of CLU Converter used for
manufacturing Low CarbonlMedium Carbon Ferro Manganese and despite absence of these mandatory
approvals, the Respondent No.1 is manufacturing and selling Low Carbon/Medium Carbon Ferro Alloys to
customers including major entities such as sail and others domestic and international consumers.

Hon'ble Tribunal has been pleased to direct the Jharkhand State Pollution Control Board, t file an affidavits

in reponse to the alleged violotions made by Project Proponent Mis Bihar foundry &Casting limited in the
O.A.

In view of the above you are directed to submit a detailed statement of facts regarding the alleged violation by

the said Project Proponent within a week so that appropriate affidavit may be filed before the NGT> The
matter is listed on 10/09/2023 .and therefore it may be provided due importanee.

End: As above.
~.

Memo No ..... 13.:-:.l;)8.?.......

Yours sincerely,

Sd/-

(Man oj Kumar Gupta)
Officer 0 Special Duty

Ranchi, dated ..O.~..().~.\'2.0'l.y

Copy to: Sri Jitendra Prasad Singh, Regional Officer, JSPCB Regional Office _ cum _ Laboratory,

Hazaribagh for information & for compliance of the directions issued by the Hon'ble Tribunal and submit the

Inspection Report with colour photographs to the Board's Headquarter, so that, it may be filed before the
Hon'ble Tribunal in time.

- [I.~\'V''''i
(Manoj Kumar Gupta)
Officer on Special Duty

. "

} _.

KMB ..
Pase 39~
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From,

J.P. Singh,

Regional Officer, Hazaribag,

To.

Sri Manoj Kumar Gupta,
Officer On Special Duty
IS.P.C. Board. Ranchi

Sub:- Sending Compliance report of the direction issued by the} Ion'blc NOT O. A. No. 44/2023fEZ,

with O.A No 183/2023/EZ with O.A No.148/2024/EZ Vs Bihar Foundry and casting Limited &

Ors - Regarding.

Sir,

Please find the enclosed herewith the Compliance report of the direction issued by the,.'

Hon'ble NOT O. A. No. 44/2023/EZ, with O.A No 183/2023IEZ with O.A No.148/2024/EZ Vs Bihar

Foundry and casting Limited & Drs. The site was visited by officials of J.S. p.e.B., Regional Office,

Hazaribagh. The documents and observation found during the visit are depicted on the report.

This is for information & necessary action.

Enc1 : As above. Yours faithfully

~
O£, -09-).02..4-

(J.P. Singh)

Regional Officer

dt

t Om\Qffu;eWorl<lpagcno. ·1053
~.,.

_____ -""'"' .. ·r,.".."~_ _ ...._

Scanned with CamScanner
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Ref . Date -':..

Fact sheet of Mis Bihar Foundary and Castim; t,imitctl(UFCL) in the light of Ilon'blc NGT O. A. No.

~~/2?B/F.Z, with O.A No t83/202J/EZ with O.A No.148/2024fKZ Vs Bihar Foundry and casting

Limited ,,~Ors - Reeardinu

The Site was visited by Regional Officer, Assistant Environmental Engineer, Assistant Scientific Officer,

Regional Office, Hazaribagh on dated 04.09.2024 in the presence of Sri Rakesh Kumar Gupta.(GM), Sri

Sajay Kumar Dubcy(DGl'v1 Mechanical) and Sri Ganpati Vcrmn(Scnior GM operation) in respect to

compliance the above said matter. The document shown and observation found during the visit arc as

follows :-

1) The officials of Regional office inspected both the industries and which is in operational condition and

found that BFCL is II company having Reg. No.1 eIN No. li271001 I97LPLC000972 (Annaxure-I)

Gautam Ferro Alloys in not a lcgel entity.
a) Sponge Iron captive power plant(WHRD) and induction Furnace : unit -[

b) Ferro Alloys unit - n .
2) Unit hI. 111C plot numbers & Land Area for the two units ofBFCL are correctly stated in the following

eTO for their respective units.
a) CTO No, JSPCB I HO I RNC I CTO - 11688208 12022 I 345 valid upto 31th March, 2025 (Sponge

Iron I WHRB I Captive Power Plat) Annaxurc- II
b) CTO No.. JSPCB I HO 1 R.l~C I CTO - 4426528 12019 !2376 valid upto 31th December, 2024.

(Induction Furnace) Annaxure- III

1. Lease Deed on 01.05.1 974 Plot no. 1364 (Part) Area 14 Acres.

2. Lease Deed on 28.10.2015 Plot no, 1364 P Area 5 Acres.
3. Lease Deed on 09.03.2021 Plot no. 1405P Area 1.13 Acres.(Aquircd 0.50 Acres for unit- I)

Total Area - 19.50 Acres. (Annaxure-I'V)
For Induction Furnace which is part of unit I and is within the total area 19.5 acre of Unit - I.
For Induction Furnace unit of separate eTO was issued in which area was mentioned as 19 Hac.

Request letter for correcting the typographical error in Area from 19 Hac. To 19.5 Acres in eTO of M S

Billets has been submitted to lSPCB on 06.04.2023 (Copy enclosed herewith as annexure - V
Induction Furnace and Sponge Iron unit are located within same premises of .19.50acres Plot no. 1364 (P).

Similarly, Unit-II-Ferro Alloys is established on Plot no. - 1405 (P). eTO no. lSPCB I lIO I RNC 1CI'O

_ 4412165/2020 11819 valid.upto 31th December, 2025. (Annaxure-Vl)
1. Lease Deed on 28.01.1988 Plot no. 1405 (Part 11) Area 3.51 Acrs
2. Lease Deed on 20.01.2020 Plot no. 1405 (Part)CS, C6, 08, C9, Cl O.ru & F12. Area 3.67 Acres

3. Lease Deed on 09.03.2021 Plot no. 1405P Area 1.13 Acres.r/vquired 0.63 Acres for unit- II)

Total Area - 7.81 Acres. (Annaxure.VII) ,

3) EC no. J - 11011/310/2009 - IAlII) dt 28.01.2010. Annuxure-Vlfl The company has taken and

acquired additional 5.50 Acres in the Industrial Area. The current CTO no. JSPCB I HO I RNC I eTO -
44i2165 12020 f 18J9 valid upto 31st December 2025 mentioned area as 19.5 Acres. (Annaxure- II)

4) (A)There arc three nos. fo kiln in unit 1(BFCL premises). Kiln no. 1 & 2 arc connected with single ESP

with Bag filter and stack. Kiln no. 3 is connected with scprntc ESIYBug filter and sta k. Kiln no. 2 was

dosed during rhe'visit, Stack no. ) & 2 has online continuous emission monitoring system. aCEMS

. "po( or functional during the visit. The SPl\'l(suspcndcd pariculate molter) reading obtai ed during the visit

11: } ..s" ~ stock -II was 12.'1mglNm3 and 2 1.9mgINm3 respectively whick was wi lin standard limit.

'" ~'pa·
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(B) There are four nos. of Induction furnace in the unit - I(BFCL premises). Every two no '. of Induction

furnace are connected with 'single fume extraction system, Bag filter and stack.

5} Unit no. - II (Goutam Ferro Alloys unit of BFCL) hnvc four nos. or Submerge Arc Furnace found
operational during the visi,

a)2X5MVA

b) 1 X 7.5 ~lVA

c) I X 91VIV/\

The PI>has informed that they have CLU unit which is in under construction and 70% work

has been completed. Also informed that they arc goning to installing 5th nos. of Submerge Arc Furnace

with capacity of 9 l\tlVA which is not constructed as yet but 90% Iabrication work has been completed only
10% civil work is pending. .

Point wise reply is depicted below with respect to nlligations :-

1

It is also stated that the Respondent No.1 has failed to obtain

mandatory No Objection Certificate (NOC) and Consent to

from the Jharkhand State Pollution Control

Allegations

This Original Application has been filed by the Applicant

alleging that the Respondent No.1. Bihar Foundry and Castings

Limited '(BFCL' in short), was granted lease of Ferro Alloy Unit

for 3.51 acres of land by the State Government in 1985 for a

period of 99 years but Environmental Clearance was granted to

the Respondent No.1 for 14 acres of land which shows a

discrepancy.

Reply

MoEF & CC ha granted EC
vide letter no. F. No. J-
11011/38412010-IA-II(I),

Dated 31 Oct., 2011 Annnxure­

IX for total area of 14 Acres. It

has again considered land area

of 7.26 Acres and issued TOR

vide leter no. F. No. J-
11011/384/2010- TAIl(l) dated

24 Nov. 2020 by MoEF CC.

(Copy of TOR enclosed)
Auuaxurc-X

2 It is stated that first Environmental Clearance was issued to

Respondent No.1 Oil 3 L 10.2011. It is also staled that in 2020,

the Respondent No.1 executed a lease deed for 3.67 acres of land

but the Consent to Operate (CTO) issued by the Jharkhand State

Pollution Control Board specifies the total land area as 7.26

acres. the same time. the Pre-feasibility Report, six

monthly Environmental Clearance Compliance Report and

Environmental Statement (Form-VI indicate the land area as

7.76 acres which again shows discrepancy in land area.

(A)The applicant has

mentioned 7.26 Acres. Of land

in its CTO application i.e, it is

automatically opted the area of

the land i,e. 7.26 Acres.

(D) Lease deed on 09.03.2021

Area. 1.13 Acres(0.50 Acres

office building of BFCL and

rest 0.63 Acres a d to unit -II).

Hence total Area of BFCL

unit-Il is 7.8 l' Acres.

(C) PP informed that

consulatant appointed for Pre­

feasibility report has taken

measurement the Area throuah
. 0

satellite which is omcs to 7.76

-Acrcs instead of7.81 Acres.
3 Copy of CTE not available in

R.O. Office.

Scanned with CamScanner
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Board -for its initial 1 x 5 ~dV:\ Itirn:~;c~~-~blisl;;;-J~i anti
its suhs~q\lcnt I x 5 ~lVA furnace established in ),)99 which

~\'o.uldhe sc in the Factory Inspector's letter dated 18.12.1999. It
IS further st:lted that NOC was

granted by Jharkhand State Pollution Control Board only on
24.0~.2
It i$-S:-h"l--:t-l'-(-~i'·":"t};'-'-lt-'::'l r--s-'-=C::::-\-)l--,s-c-n",--h-) -O--p-c-m'---I-C'-('C"'-']-'O'-"-)"'--w-n'-s"-o"-h'-I:-li-n~c('-I-b-y-~I-~E-C-'- --f(-)r-' -I-X-, -7-.'-S-rv-1'-Y-A-r-· t-,r-n-ac-'c'-'

the Respondent No.1 on 12.0J.2015. It is also slated thnt the not required LlS per EfA
Respondent No.1 again obtained Consent to Establish (C'I'li) 011 nol iIlcntion 14 Scpt., 2006 at
20.05.200l) rOT 1 x 7.5 l\1VA fumncc for production of 30 TPD that time.(Copy of EfA
<:.,1' ~i- Mn ferro alloy without securing the mnndatory notification 2006 is cnclosed.)
Environmcmal Clearmu:e. 1t is further slated that Consent to Annnxure-Xl
Establish (CTE) :\ Ferro Alloy Industrv which ralls under
Category-A of the Environmcntai .

Assessment Not,tkatinn 2006.

It 1$stated that there is no Environmental Clearance in the name
of the proprietorship finn. 1\1/sGuutam Ferro Alloys Respondent

. No.2. till date though it is stated that Mis Gautam Ferro Alloys,

. is a proprietorship linn owned by the Directors of the Bihar

Foundry & Castings Limited and is a distinct entity from
Respondent No.1

:Vl/s Bihar Foundary & Casting
Ltd. f3FCL is a company having
Reg. No.1 CIN No. U27100)
I97L.PLC000972 and other
industry namely Gautam Ferro
Alloys in not a lcgel entity. As per
incharge of the BFCL, Gautam

Ferro Alloys is . a~calling'
name for t . -F- ITO AlIo.y nit

of Bihm: fing

~~~~~~ __ ~~ __ ~ ~ +=L~td~.~·~ ~
6 It is alleged that the Respondent No.1 have fraudulently utilized Gautam not 3'

the Environmental Clearances issued in the name of Respondent legal and. is -only a

No.1 to obtain Consent to Operate (eTO) for MIs Gautam Ferro calling for the Ferro

Alloys.It is also alleged that the Respondent No.1 has altered its Alloys f Bihar Foundary

product mix without obtaining the requisite prior Environmental & casting Li .Pr duction is
Clearance. being done as per CTO.(Copy

of sales invoice is enclosed as
Annexure- XII

.-.

7 and though the sanctioned production capacities were 26 TPD

for Si-Mn and 30 TPD for Si-Mn and 4{) TPD Fe-Si/Fe-Mn but

the Respondent No.1 has not adhered to these stipulations and

.has instead manufactured its product as per its convenience

resulii in unauthorized to the uet mix.

Production is being done. As.

per EC & CTO. (Copy of sales
invoice is enclosed as
Annexure- Xli )

Raw materials not found

outside the premises, However

PP has informed that they store
slag temporarily adjacent to the

BFCL unit "- II for which lease
execution is under ~..r',.....,~~

It is also leged that the Respondent No.1 has been storing raw

materials outside the plant premises without obtaining requisite
Consent to Establish (CTE) and Consent to Operate (~TO) from
the Jharkhand State Pollution Control Board and has also not
obtained necessary permissions for such storage.

8

9 It is further alleged that the Respondent No.1 has not obtained a

valid Consent to Establish (CTE). Consent to Operate (eTO) or

Environmental Clearance for the operation of CLU Converter
used for manufacturing Low Carbon/Medium Carbon Ferro

l'vlanganese and despite absence of these mandatory approvals,.

the Respondent No. J is manufacturing and selling Low

/'

The Board has filed complaint
case in the Hon'able CJM

COllrt, Ramgarh(Copy
enclosed.) Annexure-XIII

Environmental Compcnsaction

has been imposed for the
violation. Unit has submitted

Scanned with CamScanner
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l

.-..~-~-;:----::--:--:-:----------:----y--::--::::---::--------;,-
Carhon/Medium Carbon Ferro Alloys to customers including the Environmental

major entities such as sail and others domestic and international Compensaction, (Copy

consumers, enclosed) Annexure-Xlv

(' 'MP,t3Ylk:
. \..;t" O[~(1jf!'211

(C.K. \' adnv)

(Assistant Scientific Officer)

l lazaribagh

ltiJ~l?-'O "}~~
vajO~l~~

(Nirala Buskey)

(Assistant Environmental Engineer)

I Inzaribagh

~%'8i
ot, .01·')024-

(J.P. Singh)

(Regional Officer)

Hazaribagh

.,

Om\Office VJotk\palie 00 - '053
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9/6/24.12:36 PM Ministry Of Corporate Affairs - MCA Services

Ministry Of Corporate Affairs

Date: 06-09-2024 12:'36:36pm

Company Information

CIN U27100JH1971PLC000912

Company Name BrHAR FOUNDRY & CASTINGS LIMITED

ROC Name ROC Jharkhand

Registration Nnmber 000912

Date ofIncorporation 1111111971

Emailld bfclgfa@gmail.com

Registered Address MAIN ROAD, RANCHI, Jharkhand, India, 834001

Address at which the books of account are to be
maintained

Listed in Stock Exchange(s) (YIN) No

Category of Company Company limited by shares

Subcategory of the Company Non-govemment company

Class of Company Public

ACTIVE compliance ACTIVE Compliant

Authorised Capital (Rs) 9,99,00,000

Paid up Capital (Rs) 9,33,65,000

Date of last AGM 30109/2023

Date of Balance Sheet 3110312023

Company Status Active

Jurisdiction

ROC (name and office) ROC Jharkhand

RD (name and Region) RD, Eastem Region

•

•

-
~~

,.~
• I, WW .t
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JHARKHAND STATE POLLUTION CONTROL BOARD

TOWNSHIP ADMINISTRATION BUILDING, HEC COMPLEX, DHURWA, RANCHI 834004

Telephone: 0651-2400850 (Fax)1 240085112400852/2401847/240097912400139

Ref No. JSPCBIHOIRNCICTO-11688208/2022/345 Dated: 2022-03-25

Consent to operate (CTO) under section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and

under section 21 of the Air (Prevention & Control of Pollution) Act, 1981

1. Application (s) dated 2022-02-25 of BIHAR FOUNDRY & CASTINGS LTD. UNIT: H.A. S ONGE &
POWER, Occupier Name :HARI KRISHNA BUDHIA for consent under section 25 (1)(b)/25 (1) (c)/26 of
the Water (Prevention & Control of Pollution) Act, 1974 and under section 21(1) of the Air (Prevention &
Control of Pollution) Act,1981..

2. Documents Relied Upon:

(a) The content of Environmental Clearance (Et,'), vide Ref.
(i) J-ll 011/310/209-I(A). 11(1), dated. 28.01.2010 (granted as primary EC)
(ii) J-II011/31 0/209-I(A). II(I), dated.25.09.2012 by MOEF, New Delhi (issued for re-validation).

(b) The content of Consent-to-Establish (CTE), vide Ref. No. 632 dated. 18.02.2010, JSPCB, Ranchi.

(c) The content of Consent-to-Operate (CTO), vide Ref. No. JSPCBIHOIRNC/CTO-7638963/20201704,
dated 25.03.2020, JSPCB, Ranchi.

(d) The content of self certificate/undertaking regarding procurement of raw material from the valid source.

(e) The content of Inspection Report (IR), vide Ref. No. 36, dated 17.01.2022,of Regional office-cum­
Laboratory, JSPCB, Hazaribagh.

3. The consent is granted under section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974
and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate the project in
Mauza -MARAR , P S -RAMGARH , District -RAMGARH, as follows:

Project Site-Area Investment Product & Capacity Period of CTO
(Rs)

Plot Nos. Area Date of issue
To

In Expansion 1364, 1405(P) 19.5 74 Crore Sponge Iron- 100X3 31103/2025
Acres TPD, Captive Power-

5MW

~

ditions:

'\r

- _....:
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1. That, the occupier shall operate and maintain Closed Circuit Television (CCTV) camera rather than

keeping small openings in shed for frequent observations and sheds should be provided for plant process

machineries/ APCD's.

2. That, the occupier shall in no case dispose of the solid waste including fly ash and bottom ash on any

agricultural land and keep it within the plant premises. All the solid wastes shall be kept fully covered with

wire mesh or soil coating. Different types of solid wastes generated shall be stored separately as per the

guidelines of CPCB to avoid adverse effect on air quality and water region.

3. That, the occupier shall make arrangement for operation of the plant in such a way that all pollution

control devices shall start before start of conveyor belt/plant operation and similarly all pollution control

devices shall be put off only after stopping the operation of the plant.

4. That, the occupier shall maintain zero trade effluent discharge and install a web cam at each outlets of

the drain.

5. That, the occupier shall comply fugitive emission standards of 2000 microgramlm3 at a distance of 10

metre from raw material crusher and product handling areas etc.

6. That, the occupier shall operate and maintain air pollution control devices such as ESP & Bag filters

regularly.

7. That, the occupier shall provide information regarding shut down of Air Pollution Control Device and

plant within 24 hrs. to the Board.

8. That, the occupier shall maintain & operate fixed type water sprinkler at all dusty places inside the plant.

9. That, the occupier shall submit report(s) duly monitored and issued by an NABL accredited / ISO

9001 :2008 and OHSAS 18001 :2007 certified laboratory in compliance sub-para (2), (3), (4) and (5) of

paragraph 3 of this CTO yearly at required periodicity.

10. That, the occupier shall construct and maintain the height of stack as per the prescribed guidelines.

11. That, the occupier shall make water sprinkling arrangement in areas around crushing and screening

units, raw material heaps at unloading points, heavy vehicle movement areas, roads and waste dump sites

etc

12. That, the occupier shall make extensive plantation of three tier all along the roads and boundary wall of

the industry.

13. That, the occupier shall adopt the system of the telescopic chute/any other system to reduce the fugitive

emission while loading the products into trucks/fine dust in the bags.
, .'',>, ;" ;J- <{ f':,

~ J

install and operate S02 analyzer and shall ensure the datatransferto JSPCB"md'f
'\ t.:' f \I';~;.' ,

;

, .T?.t, '"
.,{ ,,,"" "~,:,~",,.:' .

,,'l <'
. ..', ~,;t . ' -t ~ ,.

provide software controlled interlocking facility keeping itt~te~bf'on~iine' ,/
.... , '~ ,

• ,', lI'1!t \,

,

'.

'. (
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emission and effluent monitoring system to ensure stoppage of feed conveyor, so that the feed to the kiln

uld stop automatically, if emergency/safety cap of the rotary kiln is opened or ESP is non - operational.

16. That, the occupier shall comply all the provisions mentioned in MoEF and its guideline/code of practice

for pollution prevention for Sponge Iron Plants.

17. That, the occupier shall make the approach road and roads within premises of the plant and work areas

asphalted or concreted.

18. That, the occupier shall have its conveyor belt for transporting the materials fully covered all along its

way and transfer points of conveyor belt should also be covered and suction system should be connected to

de-dusting equipment.

19. That, the occupier shall, use the fly ash generated from AFBC boiler as per notification released by

MoEF & CC, New Delhi "Fly Ash Notification" dated 14th September, 1999 and as amended on 25th

January, 2016.

20. That, the occupier shall operate and maintain online stack emission monitoring system for particulate

matter with connectivity to Jharkhand State Pollution Control Board server and unit shall ensure the data

transfer to JSPCB and CPCB server.

21. That, the occupier shall provide separate electricity meter and totaliser for continuous recording of

power consumption with all APCD. A logbook shall be maintained for recording of daily meterage of

electricity meter connected to all APCDs. The amperage of the ID fan shall also be recorded continuously.

No functioning of APCD shall be recorded in the same logbook along with reasons for non-operation of the

Pollution Control Equipment.

22. That, the occupier shall construct garland drain, toe wall and settling tanks for storage of olid wastes

and raw materials separately and de-siltation of settling tanks shall be done regularly.

23. That, the occupier shall submit performance evaluation report of pollution control devices and

equipments to the Board within consent period.

24. That, the occupier shall cover the coal char with wire mesh and keep it within boundary wall and shall

submit the photograph of the same as an evidence to the Board.

25. That, the occupier shall comply with all applicable provisions ofthe Water (Prevention & Control of

Pollution) Act, 1974; the Air (Prevention & Control of Pollution) Act, 1981; and the Environment

(Protection) Act, 1986 and Rules made there under.

26. That, theoccupier shall make provision of Personal Protective Equipment (dust mask, helmet, safety
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week of Jan'2023.

29. That, this CTO supersedes the CTO granted earlier vide ref. no. JSPCBIHOIRNC/CTO-

763896312020/704, dated 25.03.2020.

(B) General Conditions:

(1) That, the occupier shall maintain the National Ambient Air Quality Standard given below:

._.
til

.. .

"'_
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Concentration in Ambient Air

SN Pollutant
Time Weighted

Industrial, Ecologically
Average

Residential, Rural Sensitive Area
and Other Area (notified by

Central Govt.)

(1) (2) (3) (4) (5)

1. Sulphur Dioxide Annual 50 20
(S02), Ilg/m3 24 hours 80 80

2. Nitrogen Dioxide Annual 40 30
(N02), Ilg/m3 24 hours 80 80

3. Particulate Matter Annual 60 60
(size less than 10 24 hours 100 100

urn) or PM1 0,
Ilg/m3

4, Particulate Matter Annual 40 40
(size less than 2.5 24 hours 60 60

urn) or PM2.5,
llg/m3

5. Ozone(03), 8 hours 100 100
llg/m3 1 hour 180 180

6. Lead (Pb) Ilg/m3 Annual 0.50 0.50
24 hours 1.0 1.0

7. Carbon Monoxide 8 hours 02 02
(CO) mg/m3 1 hour 04 04

8. Ammonia (NH3) Annual 100 100
Ilg/m3 24 hours 400 400

9. Benzene (C6H6) Annual 05 05
Ilg/m3

10. Benzo(a) Annual 01 01
Pyrene(BaP)

Particulate Phase
only ng/m3

11. Arsenic (As) Annual 06
\

06
ng/m3

1t~2;
, Nickel (Ni) Annual 20 20

~,

(\ NA
~,

ng/m3

0'1,..~~Jt~ ~.. \.

Xot ~~rial no. 1to 4 - Mandatory
.4"iC ~,pSeri~I}tQ. 5 to 12 As applicable for specific type of industry .

/ '

u
1*, ,'.'.
'I)~ " ;. .

~
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(2) That, the occupier shall maintain the emission quality within the standard and the quantity, as follows:

SN Parameter Standard

1 Particulate Matter 150 rnq/Nrn"

(3) That, the occupier shall keep process effluent in close-circuit and the quality of effluent from other
sources in conformity with the standard (s) and the discharge quantity as below:

SN Parameter Standard

1 Total Suspended Solids 100 mg/L

2 BOD 30 mg/L

3 COD 250 mg/L

4 Oil & Grease 10 mg/L

(4) That, the occupier shall dispose of solid wastes as follows:

SN Waste Type Mode of Disposal

1 Hazardous Carbonaceous Wastes In co-processing in high
temperature furnaces or kilns

2 Hazardous Non-Carbonaceous In TSDF
Wastes

3 Non-Carbonaceous Non- As a substitute of Soil or Mineral
Hazardous solid wastes/ Mine
Over Burden

(5) That, the occupier shall keep D G Set(s) within acoustic enclosure and shall keep the height(s) of
exhaust pipe(s) as per Central Pollution Control Board norm.

(6) That, the occupier shall install and maintain Central Ground Water Board/ State Ground Water
Directorate approved system of rain water harvesting-cum-ground water recharge and submit the
photographic view of the structures within a month.

(7) That, the occupier shall grow and maintain greenery of the project in the periphery and other available
spaces and shall continue enhancing its plant density and biodiversity.

'It
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(10) That, this CTO is valid subjected to the validity of mining Lease/Mining
PlaniEcofriendly/Environmental Clearance, if applicable. In case of no renewal of Mining
Lease/Mining Plan, this consent shall be treated as revoked automatically.

(11) That, this CTO is issued from the environmental angle only and does not absolve the occupier from
other statutory obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility to comply with these conditions laid down in all other laws for the time­
being in force, rests with the industryl unitl occupier.

(12) That, this CTO shall not in any way, adversely affect or jeopardize the legal proceeding, if any,
instituted in the past or that could be , instituted against you by the State Board for violation of the
provisions of the Act or the Rules made there under.

(13) That, the occupier shall comply with all applicable provisions of the Water (Prevention & Control of
Pollution) Act, 1974; the Water (Prevention & Control of Pollution) Cess Act, 1977; the Air
(Prevention & Control of Pollution) Act, 1981; and the Environment (Protection) Act, 1986 and Rules
made there under.

4. That, this CTO shall not absolve the occupier from making compliance of other statutory prescribed
under any law or direction of courts or any other instrument for the time being in force.

5. That, this CTO is being issued on the basis of informationl documentsl certificate submitted by the
unit. This CTO will be revoked if any of the information/documents/certificates/undertaking given
by the occupier is found falselfictitious/forged in future.

6. The Order shall be valid subject to compliance of all other legal requirements applicable to the unit.

7. The State Board reserve the right to revoke, withdraw or make any reasonable variation 1 change 1
alteration in conditions of this consent.

This is issued with the approval of the Competent authority

Yatindra Digitally signed by
Yatindra Kumar Das

Kumar Das
Date: 2022.03.25

09:36:15 +05'30'

[Yo K. Das]

Member Secretary

Dated: 2022-03-25Memo No.: JSPCB/HOIRNCICTO-
11688208/2022/345

Copy to: Mis Bihar Foundry & Castings Ltd., UNIT: H.A. Sponge & Power, At+PO- Marar, Ramgarh

Industrial Area, Ramgarh, Distt- Ramgarhl ChiefInspector of Factories, Ranchil Director ofI dustry,

Government of Jharkhand, Ranchil Director of Mines, Government of Jharkhand, Ranchil Deputy

Commissioner, Ramgarh! DFO, Ramgarh! DMO, Ramgarh! R 0, Hazaribagh for information & ensuring

compliance of the above.
Yatindra

Kumar

Das

Digitally signed

byYatindra

Kumar Das

Date: 2022.03.25

09:36:45 +05'30'

[Yo K. DasJ

Member Secretary
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JHARKHAND STATE POLLUTION CONTROL BOARD

TOWNSHIP ADMINISTRATION BUILDING, HEC COMPLEX, DHURWA, RANCHI 834004

Telephone: 0651-2400850 (Fax)1 24008511240085212401847/2400979/2400139

Ref No. JSPCBIHOIRNCICTO-4426528/2019/2376 Dated: 2019-11-28

Consent to operate (CTO) under section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and

under section 21 of the Air (Prevention & Control of Pollution) Act, 1981

1. Application (s) dated 2019-01-04 of BIHAR FOUNDRY & CASTINGS LTD., Occupier Name :HARI
KRISHNA BUDHIA for consent under section 25 (l)(b)/25 (1) (c)/26 of the Water (Preventi n & Control
of Pollution) Act, 1974 and under section 21(1) of the Air (Prevention & Control of Pollution) Act,1981..

2. Documents Relied Upon:

(a) The content of Environmental Clearance (EC), vide Ref. No. J-II011/310/2009-I (A)- II (M), dated
30.01.2010.

(b) The content of Consent-to-Establish (CTE), vide Ref. No. 632 (C) dated 18.02.2010, JSPCB, Ranch.

(c) The content of Consent-to-Operate (CTO), vide Ref. No. JSPCB/HO/RNCICTO-571493/20 161686
dated 26.09.2016, JSPCB, Ranchi.

(d) The content ofInspection Report (IR), vide Ref. No. 682 dated 05.03.2016 ofRO Cum La oratory,
JSPCB, Hazaribagh.

(e) The content of uploaded letter ref. No. 2019-20160 dated 17.05.2019.

3. The consent is granted under section 25 126 of the Water (Prevention & Control of Pollution) Act, 1974
and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate the project in
Mauza -MARAR, P S -RAMGARH, District -RAMGARH, as follows:

Project Site-Area Investment Product & Capacity Period of CTO
(Rs)

Plot Nos. Area Date of issue
To

Before 1364 (P) (As 19 Ha 400 Lacs M S Billet-48,OOO 31112/2024
Expansion per application (As per (As per MT/Annum (as per

form) applicati application previous eTO)

. on form) form)

• • ---- -- -----------------------------------------------------------
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report to the Board immediately if there is any breakdown in it and submit Stack Monitoring Report and

Ambient Air Quality Monitoring.

2. That, the occupier shall keep the waste water generated from Water softener and cooling water for furnace

into re circulation and reuse after treatment within the campus.

3. That, the occupier shall inform to Regional Office-Cum- Lab, Hazaribagh and Head Office, JSPC

Board,at Ranchi within 24 hrs from the time of closure or opening of the plant.

4. That, the occupier shall purchase raw material only from valid source and shall maintain record of it and

shall show the record to the Inspecting Officer during inspection.

5. That, the occupier shall submit point wise compliance report of condition of this Consent to operate 120

days prior to the date of expiry of this consent yearly on successive year.

6. That, the occupier shall dispose hazardous waste as per the provision of Hazardous Waste Management

Rules, 2016.

7. That, the occupier shall keep the waste water in closed circuit.

8. That, the occupier shall utilize solid waste entirely.

9. That, the occupier shall submit capacity assessment letter issued by concerned authority within six

months/application made for CTO for the further period.

10. That, the occupier shall not operate the slag crusher unit without obtaining EC, CTE and CTO from the

Board.

11. That, this CTO supersede the CTO granted earlier vide ref. no. 686, dated 26.09.2016.

12. That, the occupier shall revalidate the EC from competent authority and thereafter obtain CTE

accordingly from the Board.

13. That, the occupier shall submit applications for renewal of consent under section 25/26 of the Water

(Prevention & Control of Pollution) Act, 1974 and under section 21 of the Air (Prevention & Control of

Pollution) Act, 1981 again 120 days prior to the date of expiry of this consent with requisite fee and

documents showing compliance of all of the above conditions.

(B) General Conditions:

(1) That, the occupier shall maintain the National Ambient Air Quality Standard given below:

t!:)
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Concentration in Ambient Air

SN Pollutant
Time Weighted Industrial, Ecologically
Average Residential, Rural Sensitive Area

. and Other Area (notified by
Central Govt.)

(1) (2) (3) (4) (5)

1. Sulphur Dioxide Annual 50 20
(S02), !lg/m3 24 hours 80 80

2. Nitrogen Dioxide Annual 40 30
(N02), !lg/m3 24 hours 80 80

3. Particulate Matter Annual 60 60
(size less than 10 24 hours 100 100

urn) or PM10,
!lg/m3

4. Particulate Matter Annual 40 40
(size less than 2.5 24 hours 60 60

urn) or PM2.5,
!lg/m3

5. Ozone(03), 8 hours 100 100
!lg/m3 1 hour 180 180

6. Lead (Pb) !lg/m3 Annual 0.50 0.50
24 hours 1.0 1.0

7. Carbon Monoxide 8 hours 02 02
(CO) mg/m3 1 hour 04 04

8. Ammonia (NH3) Annual 100 100
!lg/m3 24 hours 400 400

9. Benzene (C6H6) Annual 05 05
!lg/m3

10. Benzo(a) Annual 01 01
Pyrene(BaP)

Particulate Phase
only ng/m3

11. Arsenic (As) Annual 06 06
ng/m3

.~~N~1 Nickel (Ni) Annual 20 20

.... ~1.- ng/m3
~ T·v

,._ .'~nl '~j~: g:'jl UN :'lNote ; no. 1 to 4 - Mandatory

" i"'~*. /.J.~eriiJ .i5 to 12 As applicable for specific type of industry.

~

;!f!'
, ~ .~

.u ~:~
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(2) That, the occupier shall maintain the emission quality within the standard and the quantity, as follows:

SN Parameter Standard

1 Particulate Matter 150 mg/Nm3

(3) That, the occupier shall keep process effluent in close-circuit and the quality of effluent from other
sources in conformity with the standard (s) and the discharge quantity as below:

SN Parameter Standard

1 Total Suspended Solids 100 mg/L

2 BOD 30 mg/L

3 COD 250 mg/L

4 Oil & Grease 10 mg/L

(4) That, the occupier shall dispose of solid wastes as follows:

SN Waste Type Mode of Disposal

1 Hazardous Carbonaceous Wastes In co-processing in high
temperature furnaces or kilns

2 Hazardous Non-Carbonaceous In TSDF
Wastes

3 Non-Carbonaceous Non- As a substitute of Soil or Mineral
Hazardous solid wastes/ Mine
Over Burden

(5) That, the occupier shall keep D G Set(s) within acoustic enclosure and shall keep the height(s) of
exhaust pipe(s) as per Central Pollution Control Board norm.

(6) That, the occupier shall install and maintain Central Ground Water Board! State Ground Water
Directorate approved system of rain water harvesting-cum-ground water recharge and submit the
photographic view of the structures within a month.

(7) That, the occupier shall grow and maintain greenery of the project in the periphery and other available
spaces and shall continue enhancing its plant density and biodiversity.

(8) That, the occupier shall submit environmental statement with supporting stoichiometric calculations
analyses reports, every year latest by 30th September of the next financial year.

~ .~(::,~.. . . .~ ~

~

,(9) 'tlt occupier shall submit report(s) duly monitored and issued by an NABL accredited / ISO
~, \ Ol\l.O 10 and O_HSAS18001:2007 ce,rtifiedl~b~r~toryin compliance sub-para (2), (3), (4) aJ!d(5) of 't

. 'j'llrag 3 of this CTO yearly at required periodicity, , '
, . J' I

I .

' .... ' .t-
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(10) That, this CTO is valid subjected to the validity of mining LeaselMining
Plan/Ecofriendly/Environmental Clearance, if applicable. In case of no renewal of Mining
LeaselMining Plan, this consent shall be treated as revoked automatically.

(11) That, this CTO is issued from the environmental angle only and does not absolve the occupier from
other statutory obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility to comply with these conditions laid down in all other laws for the time­
being in force, rests with the industryl unitl occupier.

(12) That, this CTO shall not in any way, adversely affect or jeopardize the legal proceeding, if any,
instituted in the past or that could be , instituted against you by the State Board for violation of the
provisions of the Act or the Rules made there under.

(13) That, the occupier shall comply with all applicable provisions of the Water (Prevention & Control of
Pollution) Act, 1974; the Water (Prevention & Control of Pollution) Cess Act, 1977; the Air
(Prevention & Control of Pollution) Act, 1981; and the Environment (Protection) Act, 1986 and Rules
made there under.

4. That, this CTO shall not absolve the occupier from making compliance of other statutory prescribed
under any law or direction of courts or any other instrument for the time being in force.

5. That, this CTO is being issued on the basis of informationl documentsl certificate submitted by the
unit. This CTO will be revoked if any of the information/documents/certificates/undertaking given
by the occupier is found false/fictitious/forged in future.

6. The Order shall be valid subject to compliance of all other legal requirements applicable to the unit.

7. The State Board reserve the right to revoke, withdraw or make any reasonable variation 1 change 1
alteration in conditions of this consent.

This is issued with the approval of the Competent authority

RAM PRAVESH
Digitally signed by

RAM PRAVESH KUMAR

KUMAR Date: 2019.11.28
05:10:13 +05'30'

[Ram Pravesh Kumar]

Section Head, Hazaribagh

Dated: 2019-11-28Memo No. : JSPCB/HO/RNCICTO-
442652812019/2376

Copy to: Mis BIHAR FOUNDRY & CASTINGS LTD., AT & PO- MARAR, RAMGARH

INDUSTRIAL AREA, Ramgarhl Chieflnspector of Factories, Ranchil Director of Mines, Government of

Iharkhand, Ranchil Deputy Commissioner, Ramgarhi DFO, Ramgarhi DMO, Ramgarhi Regional Officer,

RO, JSPCB, Hazaribagh for information & ensuring compliance of the above.

RAM PRAVESH ~i~~~~i~~dK~MAR [Ram Pravesh Kumar]

KUMAR ~;~e;;~1:o~~3~~ Section Head, Hazaribagh

\-.~.

. ,.
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Warning ~

"The contents of this certificate can be verified and authenticated world-wide

by any members of the public at www.shcilestamp.com or at any Authorised

collection center address.displayedat www.shcilestamp.com free of cost"
I

"Any alteration to this certificate renders it invalid. Use of an altered

certificate without all the security featurescould constitute a criminal offence"
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Lacey Geometric Flexible patterns and Subtle Logo images, Complex

ornamental design borders, Anti - copy text, the appearanceof micro printing,
artificial watermarks and other Overt and Covert features,"
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THIS DEED OF LEASE entered into this the 28 day of OI!<t0bv2015(Two

thousand Fifteen) between the Ranchi Industrial !'.rea Development Authority," an

authority constituted under the Bihar Industrial Area De-veIopment Authority Act,1973'
, .

and having its Head Office at Ranchi, RIADA Bhawan, Namkurn industrial Area,

Ranchi. (hereinafter called the lessor which expression shall, unless the context does not

so admit, include its successors and assigns) of the' one part and Shri Guurav Budhia S/o

Shri Hari Krishna Budhia resident of Near Su-endra Natl! Seanerory School
,

Depatoll, Old Hazaribagh RoadRancbl-834009 Jharkhand •.Directc r of MIs BlliAR

FOUNDRY AND CASTINGS LTD., situated at Ran-garb Iadustria ! Area which is a

firm/ company Act having its registered office :;.t Main Road, Rancbi-834001.

(herinafter called the 'lessei1'which expression shall, unless the context does not so admit,
•

rude his! its heirs, executors and legal representatives/ its successor in business and

~"" assigns) of the other part, witnesseth that-
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WHEREAS the lessee has applied to the lessor fora piece of land for the purpose

of Industry and the lessor has allotted to the lessee the piece of land described and

specified in Part -I of the schedule appended hereto with all rights, easements and

appurtenances thereto belonging to the lessor, excepting and reserving unto the lessor all

. mines, minerals in and under the said land or any part thereof, for establishing a factory

for manufacture of "Sponge Iron & Captive Power Plant", AND whereas the Lessee

having paid a sum of Rs. 2,33,81,875.00(Rupees Two Cores Thirtythree Lakhs

Eigbtyone Thousand Eight Hundred Seventyfive onl!) (Land Price Rs.2,33,81 ,875.00

or Service Tax 14% Rs.32,73,463.00 Total Rs.2,66,5.:.',338.00) which is equivalent to

100 percent of the premium price of the said land being demised to him bas requested'the

lessor to grant him a lease and -xecure the lease deed therefore.

AND WHEREAS the lessor has decided to enter into these presents in respect of

the said land on the undertaking that the lessee shall comply with all the terms and

conditions for construction work on the said land as set out in the offer of allotment,
r ~

allotment letter & agreement bond and that he shall complete the construction on the .:ai~:"::;:: _~
- ""

land within such period a~d-conforming to such plan 115 may be required and sa~ctjonel

br the Lessor and that he will comply with the terms and conditions hereinafter j" --.,

appearing.

B. PART-II

NOW THIS INDENTURE ·\S AG.REED BY AND BETWEEN THE PART1£S .~~

HERETO WITNESSETH.

I, That the lease of land detailed in Part-I of the schedule is being given hereby for

a term of thirty years computed from the lSI day of October in the year Two
"'1 rrrrw·

Thousand Fifteen (01.10.2015) to the facility of renewal. The rent payable for land shall

be doubled every four years and it shall be revised after every ten years.

2. That the lessee sha1l pay tothe lessor the proportionate cost of development of

land being leased hereby which would include the cost of construction of roads for

communication purposes, administrative .eharges, interest etc, and such other expenditure

as may be decided to be part of the development cost by the lessor. The decision of the

lessor as to what would c institute the development cost would be final. Such cost would

be subject to revision by the lessor periodically and such revised cost shall be payable by

the lessee to the lessor. The lessee shall also be liable to pay any escalation over the
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3. The lessee shall pay to the lessor :-

(i) That the Jessee shall pay annually to the lessor as rent a sum at the rate of Rs.--. -
22QQL:...(RupeesFive thousand) only i.e. Rs.2S000.00 {Rupees Twemyfive Thousand)

only per acre in one instalment latest by 31st March every year. The said rent will be

liable to be enhanced every four years._.-
(ii) In addition to the premium aforesaid and the rent of the land the lessee shall

also pay Rs.7~OO/-(Rs. Seven lhousand) only per acre per year as maintenance charge i.e.-Rs.35000.00 (Rupees Thirtyfive) only for the demised land which will take effect two~

calender year after the date of allotment or from the date on which the units comes ir;to'
~----, ..

production whichever is earlier. The other condition being that the rate of maintenance

charge can be modified I revised by the lessor keeping in view the extent of maintenance,

price escalation and otherfactors at the descretion of the lessor.

(iii) In addition thereto if any outstanding due-s come to light at any letter date

due to error of accounts or otherwise the lessee shall pay the same as well to the lessor
. -",."-~",,,-...

with such interest and witlfin-such time as the lessor may decide.

(iv) The lessee shall in each year within two months from the expiry of his
_"'(""~~ _.-J

accounting year supply to the lessor a copy of his profit. & loss account pertaining

accounting year and the business run by him in the demised premises.

that

(v) That the lessee shan within a period of six mQnths from the date of this
.... - .....

indenture complete the construction of the building or any other structure necessary for

his business activities to be performed at his expanse and such building or structure shall

be safe and sound from the engineering point of view ~ ith due provision of amenities and

necessities required under the factories act decides which the lessee shall also maintain

sufficient plantation and greereries within the said premises so as 'ro provide proper

ecological and environmental balance.

(vi) In case of a private or public limited company or corporation society, the

directors and office bearers shall individually and severally be responsible fOTpayment of

dues to the lessor.

"
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3. Whereas. the lessee applied for allotment of Add!. 1.13 Acres area of land

for setting LIp " Ferro-Alloys" industry in the command area of the lessor

and the lesso~ler considering the requirement of land of the lessee,

allotted Addl, 1.13 Acres area of land/ shed/ plot, more fully described in

the Land Schedule below. vide allotment order No.913 dated 08.10.2020

and upon payment of Rs.13,48,853.00 (Rupees Thirteen Lakhs,

Fortyeight Thousand Eight Hundred Fift)'three only) (Lan~i Price~!r

Rs.47,74,700.00 Per Acre Calculated Land Price Rs.53,95A II.OOx25%=

Rs. I3,48,853.00) towards full premium of land I first installment in case

of mega IT industry (whichever is applicable). execution of indemnity-bond dated Nil and the lessee has been handed over physical possession of

allotted land on 30. t2.2020.

4. Whereas. in terms of Authority's Regulations 2015. the lessee has to get

the lease deed executed by the lessor and registered within a period of

three months from the date of taking possession of the allotted land! shed.-Since the lessee has fulfilled the conditions for execution of lease deed,

the lessor executes the lease deed.

\y, ~.",
. . ',r~;.,~·..c::':·~

/
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AND

Shri Gaurav Budhia Sio Shri Had Krishna Budhia aged about 29 years, by

occllpation-Busines's by Caste-Hindu, by Faith-Hindu, Nationality-Indian,

Permanent Resident of Near Surendranath Centenary School H.B.School~

H.B. Road Dipatoli, Ranchi-834009 Jharkhand EMAIL 10:. ,
bfclgfa(a?gmail.com representing the allottee Shri Gaurav Bndhiu, Director of

M/s.BIHAR FOllNDRY & CASTING LTD., Plot No.CI2,3 Ramgarh

Industrial Area, Ramgarh hereinafter to be referred to as the' LESSEE' which

terms shall include the legal heirs, successors, legal representatives, assigns of the

~---------------------------------------------------------,other part.

SHORT RECITAL

J. Whereas, the lessor is an Authority created under section 3 of Bihar

Industrial Area Development Authority Act, J 974 as adopted by the

Government of Jharkhand v~de Notificati~m No.339 dated 02.03.2001

PART-I

issued by the Department of Science Technology. Information Technology

and Industry as Jharkhand Industrial Area Development Authority Act.

200 I and is committed for planned development of industrial area and

promotion of industry and matters appurtenant thereto under its command

area.

2. Whereas, for fulfillment of its objective the lessor Authority has been

making the land available to the intending entrepreneur on lease term basis

for serting up industry as per actual requirement and subject 10 the

provisions of Jharkhand Industrial Area Development Authority Act,

200 J as amended from time to time. Jharkhand Industrial Area

Development A uthority Rules, 2001, Jharkhand Industrial Policy as

applicable on the relevant date and the Regulations 1015 of the Authority

made in exercise of powers conferred under section 15 of Jharkhand
,,--

Industrial Area Development Authority Act, 200 I.
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LEASE DEED

THIS DEED OF LEASE IS made on this the
---

20 at

BETWEEN
The Jharkhand Industrial Area Development Authority. Ranchi Region, .iiADA

Bhawan 5th floor, Narnkurn Industrial Area. Lowadih, Ranchi-8340 IO.

Represented by its Regional Director/his authorized representative Sri Niran,jan

Trikey Slo Late Abraham Trikey aged [thou! 57 years. hy Fail.Ii-Christian.

Nationality-Indian, Pennanenl Resident of .JV\ DA Bhawan Namkulll Lowadih,

Ranchi. Local Resident of .JlADA Bhawan Namkum l.owadih, Ranchi P.O-

NarnkuDl, P.S-NamkuDl Town-Ranchi. District-Ranehi, State-Jharkhand

hereinafter to be referred to as the 'Authority' which terms shall include its

office, hereinafter to be referred [0 .IS tile . LLSSOl{' or [he

RITY' which expression shall. where in till' context show admits ()I'-.~
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Government of Jharkhand

Receipt of Online Payment of Stamp Duty

~~<fiTdq£iIJI ~Tr.fim-~R1I<:t'i1 o/~~CfiT~~m~iI~-:m-~~IF: ~

-:~~3fWITmr~ -mfu-zy,."m~CfiT'iB) i!;tI~'i1 o/"~~CfiT~~.~"~,3q-~ ..iIJI ~~~
. ").."~ . .._ ", ;.

_- )" .....

8;;1;tl:~::-
------

\)

NON JUDICIAL

Receipt Number: 968114baOb8842c78del

Receipt Date: ll-Feb·2021 12:20:54 pm

Receipt Amount: 60539/-

Amount In Words: Sixty Thousands Five Hundred And Thirty
Nine Rupees Only

Token Number: 20210000018470

Office Name: SRO - Ramgarh

Document Type: Lease

Payee Name: MS BIHAR FOUNDRY AND CAS'TING LTD
THROUGH BISHNU PRASAD UPADHAYA (
Vendee)

GRN Number: 2104354394

I!
-'

-: For Office Use ;-

~" --"-,,
.'

'1,
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TokenNo.11"Token Date: 28/10/2015 13:35:34
SeriallDeed No.1Year :2790/2723/2015
Deed Type: Lease Deed

Riada, Ranchi Through Indra Bhushan Prasad

Sinha'
FatherlHusband Name:Late Tej Narayan Singh
(LESSOR)

Ranchi

2

3 Bishnu Pd. Upadhaya
FatherlHusband Name:Late G.D."'Upadhaya
(Identifier)
P.P. Compound, Ranchi

4 Pradeep Ram e

FatherlHusband Name:Suresh Ram -.

(Witness 1)I

Pandra, Ranchi

Book No.

Volume

Page

Deed No

Year

Date

I................~ .
124........., .

109 To 154.............. . .
2790/2723..........................................

2015

28/10/2015 15:33:32............~ ,,-

. ~,o·/~
Registe g cer

if·· ..

.'

,I

iii ,':'
::.,j.'
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- Token No:-11

~6o"c~;e;iTY~-
Presenter' Name &.Address

Stampable Doc. Value

DocumentITransactionValue
Special Type

Remarks ( Other Details

Property Details:

Lease Deed

Riada,Ranchl

o
o

€I)
~ fcnmr, '11\'.&5

1ffi;rr

~ mrr-W' ~ ~ (~ 114)

Token DatelTime: 28/10/201513:35:34
v_· ">.:",,, .. ~~...•_.,-•..

Presenter Riadl, Ranchi Through Indra Bhushan Prasad Sinha

Date of Entry 28/10/2015
DOE Total Pages 46

Stamp Value 1168500 Book I

Serfal No. CNO/PNO Not Req.
Old Serial No.

App.ID e-Stamp Cert. IN-
No JH01948236686329N

Anchal . Th.No. Wrd/Hlk Mauza
Kh. Plot Plot Boundary Boundary Boundary Boundary H

Category Area
Min.

No. 1\10 Type NQrth South East West No 's' Value

R.A.MGARH144 0 MARAR 1
1364

1364P 1364 P 1359 P 1364 P
500

P Decimal

Other Property Details:

IAmount

SN PType
Party

Father/Husband Occup. Relation Caste Gender
PANIF

UlD Mobile
Pres. Perm.

Name 60 Address Address
Riada,
Ranchi
Through

Late Tej Narayan riada,1 LESSOR Indra
Singh SeC;/iQ:! mrn; ~ Male 9431359644 Riada, Ranchi

ranchiBhushan
Prasad
Sinhfl

Bihar
Foundry
And

~~
2 LESSEE

Casting Hari Krishna
Business ~ Male 9934012651

Dipatoli. dipatoli,
Ltd, Budhia ~t Ranchl ranchi
Through
Gaurav
Budhia

Bishnu Pd. Late G.D. ~~ P.P. p.p,
3 Identifier

Upadhaya Upadhaya
Business

~t iIWfDT Male Compound, compound
Ranch! ranchi

4 Witness1
Pradeep

Suresh Ram Service
'fi'tt ~ ~ Male Pandra, pandra

Ram ~t ~ Ranchi ranchi
-. - -, '." .,.'.~~"......" ...... .-- .. .A.

Fee Details: t-J~7 -<iIit '41'Hr'
... ,~.h••~ .' •• '

~'c:J\~

IProperty Type ITh. No.1Wrd IMauza

Party Details:

SN Descnption

8,771.80 886,641.80

Amount CHC

ILocation rArea IRate

Net Amount

9,._~~~~ f~--4 ~'~
.J-a\,e, ,~

1 SP 69MO

10.00 1,010.00

.0.00 690:00
2 E 1,000.00

3 A1 876,180.00
Total 877,870.00

8,761.80 884,941.80
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11,68,500

Token Issue Time: 2f!'.M
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1'lID : MGY1!103il16

~~.\lR{! . , .

.mn:rr.r'~
ELECTION COMMIS$ION OF INDIA

IDENTITYtARO

....~.
'Ttli/mo
mo
t.mJ/fti:!

Address :
H.Wo. 263

SirtlMohalla P.p.compQund,
Post.Off. G.p.G.P,$' Chutiya
District/Pin Ranchi634001

263

<II.<II.~"l:,
011.<11.",". '''1''lT,revr
mil' 834001

Date : 11.12.2008

h' .~.
j -ii ~2;1{,~ ~~:;.

Facsimile'Signatureof the
Electoral Reg.istrationOfficer

for 63 . Ranchi Assembly Constituency
~~'!J1i

ElectO.r'5 Name : Bis~nu PrasadUpadhaya

fuq~'!J1i :*nm,)'l'!l"ll'l

Father's Name : Ganga Dhar Upadhaya

ffrrrI Sex : "J."'!l Male

1.1.200S'ili1 ~ : 38
Age as on i.i.20M

f2v; S 11 IA. (.) (bf v-fl q~L_ ~ "I '/'

f..i}lt»/r1

•••I
'('..

....
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- 13 -
PART-I[

SCHEDULE

(Description of Land)

ALL THAT piece of land known as Indl. Plot No. NS in the Ramgarh Industrial Area

consisting of Revenue Survey Nos.1364P Khata No.Ol within the village limits of
.d""rttAi -en

Marar, Thana Mandu Thana No.144 District- Ramgarh containing by adm~asurement

5.00 Acre or 217800sft. there about and bounded as follows, that is to say.. ~-
On or towards the North by S.P.No. - 1364P, 13~)7P,1369P & Indl. Plot No.NSP

-
On or towards the South by S.P.No. - 1364P & Indl. Plot No.14P & Indl.

Boundar}'

On or towards the East by S.P.No. - 1359P, 1365, 1366,1369,1368,1369P & Indl.

Boundary

On or towards the West by S.P. No. - 1364P & Indl. Plot No.14P
7'

,

IN WITNESS WHERE OF the Lessor has caused snnr BINOD KUMAR SINHA,

Development Officer and Officer authorized by it, to set his hand and affix the common
... ~

seal hereto and the Lessee has hereunto set his hand and seal 011 the day and years first

above written. (}.:77»,), - ~.,c : .

SIGNED, SE'AL~~~ " _; , ':,-,

By SHRI ~~~:Developme.t Officer.

Officer of the Ranchi Industrial Area ~evelopment

Authority, Ranchi in the presence of:

Name

1. . . . . • I 'N D R..A ~ \4 Vs~""~:j) ~~~SIgnature (Full name IIIblock letters ) .. , .

Signature (Full name in block letters ~JNGl f._ ET A K.uM A (2.. ,2.

SIGNED, SEALED AND POSSESSION TAKEN

By the above named Lessee

in the presence of:

I S· (F'II ,- . bl k I· ) /1, c 1011\lU\Iv _,DA:hHAV.l\.,. ignature u naWleIJ1 oc etters .... ·11.i7.· "WL' .~.:b'" '()rpA4~" 'C1"? ,
. ..' 0~ tT~ . - .I 'f.p· u11tfoL(f)oI, R/I"1eJ...;

2. SIgnature (Full name In block letters) ... g·tt·· ....~ ~.':'......... .......... ,tf

j/D .s~1.. ~M ~

P~M'Yl.I f(Q~
._-iL'~~"t:~~ .

.... _.,,' ,~,,,'" .

t - ~ ....

... ~\

. '. \fCilC'filft qcU~Cfilil

. ~dtfir(fi ~fefci;m ~

. __ ~. ~ ,.'.~
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IN WITNESS THEREOF the common seal 01 Mfs. BIHAR FOUNDRY AND

CASTtNGS LTD., Ramgarb Industrial Area, Ramgarh here upto been affixed and
those presents signed.

Witness:

F~nd on.behalf 10th..e.. I .
-l()."·,;av '~

IN WITNESS THEREOF THE hand of SHill BINOn KUMAR SIN~

Development Officer, Rancbi Industrial Area Development Autherity, Ranehi ~f6r
and on behalf ofthe Authority has been affixed o~.·h~e~ca .. d V r f~ above written.

yvi. -).'1' \~'\ >
Dev~lo~

ForH~alf~Jfnllm W"rqjT
lndustrial Area Develop~,t Authority

RANCHI

Certified that the original and duplicate

l: .lease are true and exact and re-production

of each other.

WiTNESS: •

1. l~h::..q ~~ ~~~ s.yJ_p_ .• , ~~ 1 RI~'~

2. ~eoh ,lb.~.,; Sto-Ye_...j[u~,~, (-11)1\

In witness thereof the Lessee has signed this deed of lease this day

the of 2015 (Two Thousand Fifteen)

Witness:

1. ~~ ""I? f-" d.PQO"'a..y~.f ,p. ~~Q-J (i'(o ~ ~~ tte,,~
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7. In case of breach by the lessee of the terms and conditions of this lease the Je~sor

shall have right to resume and enter upon the whole of the said land without payment of
"

any compensation to the lessee and upon such re-entry.all and every interest of the lessee

in the said and shall cease and determine. Provided that the lessee shall be given by the

lessorreasonable opportunity to show cause and rectify the omrnission or defects, if any.

8.. Ifthis Jease hold is terminated on account ofthe breach or non- observance of the---conditions of this lease, there shall be no revival thereof under any condition. On the
~ii"i0W"rlilt~"'_

other hand fresh lease thereof may be taken by the lessee subject to the pleasure of the

lessor and such fresh lease for all purposes and interest shall be an altogether new lease
~_#"~ •

subject to new rates prevailing at the time for lands etc. of such new lease.

9. Any notice sent bv the lessor to the lessee on the address of the lessee as giveri'i'n
"" • _~~\ljitllS!'JF'm.'$¥g,'W.ffl:!frf:dD'\

this lease deed shall be deemed to have been sent to him by his correct address unless the

lessee has got any change in his address recorded in the office of the Lessor and has

obtained a certificate of such recording.

10. Should any dispute or difference arise concerning the meaning or interpretation

of any clause or provisions contained in this lease the same shall he referred to the

Managing Director; Industrial Area Development Authority, Ranchi and the decision of

the Managing Director on such disputes or differences shall be final, conclusive and
,

binding on the parties thereto.

11. That the lessee paying the rent and other charges and observing the several

covenants and conditions contained itl'these presents shall hold and enjoy the land upto

the terms of the lease without interruption by the lessor.

12. That the lessor and lessee shall have their rights subject to the liabilities OT a

lessor and lessee respectively in accordance with Secti. -n 108 of the Transfer of Property

Act, 1882 except clause (i) and (p) thereof and it is hereby declared that the lessor shall

have the fullest liberty to postpone for any time and from time to time any action open to

him under any of the powers exercisable by him against the lessee and to either enforce

or forbear any of the conditions and convenants contained in these presents.

The cost and expense incidental to the preparation, execution and registration of

this lease deed shall be borne and paid by the lessee.

13. Subject to all the tenus and conditions set out above the leasehold
• i?$,f''''''''''

described in Schedule-l h&-etois delivered by the Lesse-r to the Lessee and possession.. ,.;",~.

thereof taken by the Lessee.
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(viii)AnnuaJ inspection of all allotted plots to find out its utilization shall be

made by RIADA. The case of enterprises not utilizing the plot or inadequately utilizing
~"'~"""''-''''''''.

the plot for the purpose, for which the allotment was made, may be considered for

cancellation. After land allotment in industrial are if a fully functional industry is not
-, 1Il!\!@'¥%i~"';''''~«4

.setup by the allottee within stipulated time (2 years for Micro and Small Enterprises and
~;<~Uy-t:/~~~~

5years for medium/large enterprises), the allotment of land will be cancelled.
~"'''''!'h'''''..''

(ix)The lessee shall after cancellation of the leasehold make over possession of

the leasehold within one month from such cancellation failing which lessor shall enter

into possession thereof. In the event of such entry by the Lessor on the leasehold the

Lessee shall be entitled to remove within six months from the date of such re-entry all ps
structures, installations, machineries and other assets from the land, after which the same

shall stand forfeited to the Lessor.

(x)The Lessee shall give priority in employments in his Industrial Unit to the

displaced persons ofthl;J~~f~strial Area/Estate.

(xi)The lessee, in employing non-technical and technical workforce in the

industrial units to be established in the scheduled property. shall give minimum 50%,
~,~ ..,-.,.,,,,,-,

employment to normal residents of Jharkhand including those who have completed 8-
• t)"" ,'_

minimum study period of four years from class IX onward in the state, in non-technical
,

category and minimum 25% employment in technical category .
.... i#0",~;'6(¥;;A

(xii)The lease shall be liable to be cancelled if the allottee is found encroaching

upon the land of the lessor,

(xiiijlndustrial Area Development Authority shall bl;! entitled for detailed

transparent and objective policy of transfer, ownership change, allotment of plots

including suitable lease deed and' lease rent, development charges, maintenance charges

etc. to be realized from time to time,

(xiv)The implementation of Rain water Harvesting, Strom Water Harvesting and

Recycling and Re-Use of Waste Water in industrial units should be ensure,

6. The land! sheds allotted for the purpose of setting up of lndusrrial unit shall not

be allowed to be used for any other purpose other than vhe purpose for which the land has

been leased. it would also be ensured that land is utilized as per tne land use plan

approved by RIADA.

R -W'\_':.<'i"r'Y< ,,_~4~~··~TO.
O1RECTO~ ,.,

"....,,,".,
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(ii)N6 change in the lease proprietorship or partnership or if it a private limited or
,wt'J0i)!l,C'4L;;iI#.'/i&-;;c..",,~

unlimited company shall be recognized without the previous written conselJl2[the lessor

and without proper registration of such changed status under the rel~utAct.

(iH)Jf the lessee assigns its lease hold interest with the written consent of the
, _"'.~~' .

lessor in the land described in Part-l ofthe schedule hereunder such assignee shall duly
( ~&w_{A~'!tt;k,"b;W

get his/its or their name or names registered with the lessor within four calender months

after obtaining possession of the holding and will possess and use the land and be bound

by all terms, convenants and condition herein contained,

(ivjln case of any change in the ownership or possession of the leasehold or any

part thereof either by auction purchase or transfer by tl1<:lessee with the perm ission of (he

lessor in terms of the conditions of this deed such person so steppingTnTOllie shoe~<~f .

this lessee shall execute a fresh lease, deed on the same terms and conditions as of this
~__.~'<'

lease and such person shall not be entitled to use this leasehold or any part thereof for any
_'-<"',

other purpose or any other industry than the one for which this lease has been granted, In

case however such person intends to use this leasehold or any part thereof so transferi'e~: -
,.'

to him for any other industrv or purpose than the one for which this lease hils been
'" ~""i"""j<j#."~,, "'"

-
granted such lease with sl!ichperson shall be subject to approval by the lessor for such:

other industry or purpose and on such approval shall be on new ratetprevailing at th~t
t "l;@'....-N<~<"'= """

time for the lands etc, in question.

(v)Thatthe lessee shall correctly mark and keep demarcated the boundaries or!11~

said land and point them out to the inspecting offkers",q( the Government and the

Industrial Area Development Authority, Ranchi,

(vi)That the lessee shall not, except with the written consent of the lessor use the

land for any purpose other than the one for which t111Slease is granted and the leasehold

shall be enjoyed by him subject to such restriction and conditions as may be enjoined by

different laws which are or may be for the time being in force.

(viijln case necessary effective steps are,not started within six months from the

date of this deed to establish the industry the lessor may in such event, cancel the lease

and also forfeit any amount deposited by the lessee towards the lease. The Lessor shall,

however, before cancelling the lease issue a show cause notice allowing one month time
..

to the lessee to put up his case. The allottee on being dissatisfied with the order of the

authority may file an apP"ealto the State Government within one mnth the State
f

Government shan after due consideration dispose it of within two m~!rom the date

of receipt of the appeal. The lessor after cancellation of allotment will resume possession
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(B)The lessee shall in case of the mortgage as aforesaid gj~_~_~~itten

information of the date of the execution of the mortgage, property mortgag~ll<iJl~a,me

of the financial .institution concerned. in any case, the mortgagee financial institution

shall give the same information forthwith'to the lessor.

(C)The purchaser of the mortgaged property 0,1 sale or otherwise in so far as it
1IoliiilJ_._'l:J' .nmli

includes the leasehold or any portion of it shall get his.name mutated in the office of the

lessor in place of the lessee in respect of the same.

(D)The financial institution which takes the mortgage ofthe leasehold or any part

thereof in the event of sale thereof shall obtain prior Information about the dues thereon

of the lessee to the 'lessor and indicate in the notice for sate that the purchaser will b'6
~ 'liiitijjM1!UWHMW"$~

given possession of the leasehold by such institution only after such purchaser deposits

such dues of the lessor in the office of the lessor and produces a clearance certificate;
-",/ ~

issued bv the lessor in the-office of such institution.
J ~"",

To avoid any confusion it is made clear that the financial institution taking the

mortgage of the leasehold or any part thereof shall if the sale of the leasehold or ~ny part;" -

thereof as the case may be becomes necessary do so after obtaining information ab~u1-}he

dues of the Lessor from the office of the Lessor and clearly indicate the same in the sale'

notice also stating therein that the property so sold shall not be delivered possession of to

the' purchaser by the said financial institution unless the said dues of the Lessor have been

paid in full and shall not deliver the property so sold to such purchaser unless such
•

payment has been made.

(E)Thatthe Lessee shall specifically apprise th·;:financial institution to which the
.-"~'--

leasehold or any part thereof is mortgaged of the condition stipulated in clause(D) above

and make it a term of such mortgage with such institution.

(F)ln the event of sale or transfer of the mortgaged property by/or with the

consent of the financial institution to which the hind/shed, etc. are mortgaged, it should
~-'-'

be specifically mentioned in the sale or other notice issued by the financial institution that
~,-.,

in the event of the purchaser changing the name and style of the unit and/or changing the

project from that for which the original lease was granted, mutation in the office of the

lessor shall be carried out in favour of the purchaser on payment of balance amount

calculated as per prevailingi'rates for land/shed etc.
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(xii)That the lessee shall not do or permit anything to be done on the demised

P premises which may be or amount to nuisance, annoyance or disturbance to the owners,

occupiers or residents of other premises in the vicinity.

(xiii)That the lessee shall not interefere with or cause damage to the properties of

the Lessor whether located inside or outside the premises such as water supply lines,

drainage lines, street-lights and such other properties. In case the Lessee be found to be

interfering with or damaging the properties, of the Lessor it would amount a breach of the

conditions of the lease and the lessee would be liable to be evicted from the premises

occupied by him under provisions of the Bihar Public Permises (Eviction of unauthorized

Occupants) Act, 1972 or any other law for the time in force and the lessor will be entitled

to recover the cost of making good such damages with penaJty as it may determine and

such amount would be recoverable as an arrears of land revenue.

5. The lessor and the-lessee hereby convenant and agree as follows :. ---- ~ .....

(ij'Fhat the lessee shall not assign, mortgage, underlet or sublet the whole.or any
~

part of the leasehold or in any way part with his possession over the land or any. right or - -
interest therein or in respect thereof without the previous consent of the lessor in writing, _ ~...,_
provided that in case of registered Small Scale Industries no separate permission -~ilI be --

I ,

required to be obtained by the lessee for mortgaging it with any financial instituticrts .
. -_ ..

aided, owned or recognized. by Government or created under a statute, for raising loan for

the purpose of the industry for which the-land was allotted, and in that case the dues of

the Industrial Area Development Authority, Ranchi, shall be the fi-st charge 011 the

properties under mortgage Pari· Passu with the dues of such financial institution.

However such mortgage to such financial institutions shall be subject to the

following conditions :-

(A)The leasehold shall not be the only property mortgaged by the lessee to such

financial institution forraising such loan and shali include such other property also of the

lessee which taken together with the leasehold CI Institutes suffic-ent security for

realization of the dues of the lessor on the leasehold as also the dues of such financial

institution and in case of sale of a part or whole of the mortgaged property the dues of the
~~ ..

lessor on the leasehold shall be satisfied first and this ~iI1 have to be clearly s~puJated in

the mortgaged deed enterei into by the lessee with such financial institution.
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(vii)That the lessee shall not make any excava ion upon any part of the demised

• premises nor remove any stone, sand, gravel, clay 0' earth there from except for the
-of'~""--~~~""-~

purpose of digging foundation of the building or for the purpose of executing any work

pursuant to the terms of this lease.

(viii)That the lessee shall at his own expense an access road leading from the

nearest public thoroughfare to the demised premises and shall at all times thereafter

maintain the same in good order and condition to the satisfaction of the Lessor.

't.-

laws of the local Authorities concerned, including making of timely pa) ments as required

(ix)That the lessee shall observe and conform -to all rules, regulations and bye-.
by such authorities or any other statutory regulations ir: any way relating to public health

and sanitation for the time being in force and that he shall provide sufficient latrine

accommodation and other sanitary arrangement for the labourers, workmen and other

staff employed on the demised j;emises in order to keep the demised premises and
~K- ~--- M7Z -6 N

surrounding clean and in good condition to the satisfaction of the Lessor and shall notr·

without the previous cQJJ.sepJ~nwriting of the lessor permit any labourers or workm¥~' to
reside upon the demised premises and in the event of such consent being gi~en shall

cdmply strictly with the terms thereof As regards industrial effluents produced in the

course of the industry carried on the demised premises the Lessee shall treat the effluent
.-'l!!; = ;; ... \>' •

to the standards fixed by the Pollution Control Board and shall t~ereJ:!J!ondischarge the- -

same.

(x)That throughout the said term the Jessee shal at his own exponse pave, cleanse

and keep in good and substantial repair and condition: including all usual and necessary

internal and external painting, colouring and white \\ ashing) to the satisfaction of the
10 • :5

lessor the building and premises and the drains, compound walls and fences belonging

thereto and all fixtures and addition thereto.

(xi)That the Lessee shall permit the lessor or his representatives to enter into or
~"

upon the demised premises to inspect the state of affairs thereof and if upon such

inspection it shall appear that any action is necessary on behalf of the lessee, the lessee

shall be called upon by the lessor to execute such actions and upon his failure to do so
~,~~,.

within a reasonable time the Lessor may execute them It the expense ill all respect of the
$ _h

Lessee.
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, (iii)If at any time the said land or any part or parts thereof shall no longer be

e- required by the lessee for the purpose for which it is leased out to him the lessee shall

while selling or assigning the said land or such part Of parts as aforesaid, first make an

offer of the same to the lessor at a price proportionate N equal, as the case may be, to the

-cost of the land and its development, if any, realised earlier from him and he shall not

make any sale or assignment thereof to any other party unless such offi r shall have been
.~"""""" .... -

declined by the lessor.

When such offer has been made by the lessee. the lessor may accept it in respect

of such part or parts of the land so offered as it may deem fit and decline it in respect-of
, .

the remainder.

When the first offer of selling or assign ing the said land or such part or parts
~"'~

thereof aforesaid has been declined by the lessor, the lessee while selling or assigning the
~ . - -

said land or parts thereof as aforesaid to any other party shall do so only with prior _,,"';:_":'_- >
__.,.«< ...

approval of the lessor in writing. It is also clarified th;.1 such sale shall be allowed bnly
'''''''..- ..-~..

for industrial purpose and in case of purchaser wishes 1.0 utilize the Ian I for any industry
e._ •

other than that allotted for earlier and/ or changes th« name and style of ~he u~j!, the

lessor shall charge the new rates prevailing at the time for land from the purchaser before

allowing such sale & making a fresh lease deed.

(iv)lf the lessor accepts the offer made under the foregoing clause, the lessee
, ~-

shall be entitled within six months from the date on which acceptance is communicated to

----
him to remove all buildings or structures erected on the said land or part thereof unless

the lessor also wishes to accept the standing building and structures in which case the

lessee shall be entitled to compensation for those in accordance with the viiuati~n as

indicated in Clause (ii) above.

(v)That the demised premises shall be well demarcated and fenced by the lessee
,.......- -

at his expense so as to keep the identity of the land intact in every respe..t.

(vi)That if the lessee fails to complete the construction wor~ :vit~in two years

from the date of the execution of this deed or within the time extended in writing by the

lessor on an application b~ the lessee showing sufficient cause for such extention, this

lease shall stand term inated.
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4 (i)That no building or erection to be erected hereafter and no alteration or-- --addition to any building or construction existing for the time being shall be commenced
, ~

by the lessee. Unless and until specifications, plans, elevations, sections and details
~--

thereof shall have been previously submitted by the lessee in triplicate to the lessor for

his scrutiny and the same has been approved in writing by the lessor, provided that in the

construction of any such building or erection or making any such altration or addition the

lessee shall observe and conform to the building instruction of the lessor and abide by all

bye taws, rules and regulation of the local authority or other body having authority in that
.... w"'~

behalf and any other statutory regulations as may be for-the time being in force relating ,!n

any way to the demised premises and any building tuereon includinj payment of an'9

charge levied by such authority! body, provided further that no building, erection or

structure (except compound wall and steps and garages and necessary adjuncts thereto)
~'t.~'i'#i,'<iiifWiijnq

shall be erected on any portion of the demised premises outside the building line shown
,$I !If::~",":1i~:""":O'",U;

in the plan.

(ii)That if subsequently any part or parts of the said land is! are required by'th'~>:--- ~ - ~':
- /-

State Government or the Trioustrial Area Development Authority, Ranchi for a p;hlic
~

'.- ~
purpose ( of which matter the State Government or the Industrial Area Development

, =
~~-"..

Authority, Ranchi shall be the sale judge) the lessee shall on being asked by the State :_ _.

Government or the lessor transfer to .thern such part or parts of the said land as the:Slnt~
-...

Govt. or the lessorsnail specify to be necessity for the propose aforesaid and if" :' ::.

"consideration of such transfer the State Govt. or lessor shall pay back N the lessee a sum~_._e
proportionate or equal, as the case may be, to the cost of land and its development, if any,

earlier realized frofu~hjm together with compensation for the buildings and other

structures erected with approval in writing ofthe lessor or his nominee on such part or

parts of the land at a valuation to be determined by the Managing Director of the
~~A."''''~~£~

Industrial Area Development Authority, Ranchi on a report from :t Civil Engineer

authorized by him in this behalf and the decisions of the Managing Director Industrial

Area Development Authority, Ranchi shall be final and binding on the parties and shall

not be questioned in any Court or Tribunal or before <_nyother Authority. Provided that

for the purposes of this Sub-clause the State Govt. or the lessor would in absence of any

unavoidable reason be entilled to resume only such par or parts of the land leased out to

the lessee as were not actual!/ being used for the purpose of the manufacture and are

essentially required for any purpose connected with the Industry.
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LAND SCHEDlJLE

DETAILS OF LAND ro BE LEASED OUT
MIS. BIHAR FOUNDRY & CASTING r,rn .•
Ramgarh Industrial Area
Village :Marar

Thana No. :144

Thana :Ramgarh

Dist. :Ramgarh

Corresponding to Industrial Plot No.C2 &C3

Khatt- No.-.~--~.~I-~i~11~i_~o.1-·---:- t~tf-'.~--=~~~=-..-·..·1
I !.__.__. =~!~~ca.~__!.~3 -~~cres~==-~=:=.~_~
Calculation of Industrial Plot No.C2 &C3

BOUNDARY
As er Surve .Plot No. As per Industrial Plot No.

i~!~j-:iii~~~~~~iii~~ii~JJ~:=~=~__~~m --~ ]

Possession taken over the plot on: 30.12.2020

/
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PART-I)

TERMS AND CONDITIONS OF LEASE DEED
The lessor and the, lessee hereby covenants and agrees as follows:-

I. That the schedu led land has been allotted to the lessee by the lessor f~r

setting up "Mis.BiHAR FOlJNORY & CASTING LTD., " industry in

the command area of the lessor for manufacturing" Ferro-Alloys."

2. That the period of tenure of lease in respect of the scheduled land! shed

shall be for a period of 30 (thilty) years from the date of allotment and

Hnnual rent and othi..T charges shall be paid by (he lesse!.: [(l lilt: li:ssor us

decided by the Managing Director of tile Authority.

3. That the tenure of lease as abov~ be subject to renewal at the option

of the parties. In order to get the tenure of lease renewed, the lessee shall

make a written request to the lessor three months prior to expiry of lease

period. After considering the request of the lessee objectively, the lessor

shall renew the tenure of lease for another period of 30 (thirty) years on

payment of processing fee of Rs. 10,000.00 fot' land upt'> 1.0 acres,

Rs.25,000.00 for land above 1.0 acres upto 3.0 acres and Rs.50,OOO.OO for

land over 3.0 acres or as decided by the lessor from tim\:' to lime and on

furnishing declaration by the le~see that it/he!she shall utilize the land only

for the purpose it has been allotted and that the conditions of allotment-
order, indemnity bond and this lease deed is acceptabR 10 it/him/her and

that the lessee is not in default in payment of dues of the Authority and---_
any statutory dues or dues of any financial institution payable by the

lessee.
~
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4. That if the lessee is a mega IT industry it shall have option to pay the total

land premium. land development charges calculated and fixed by the

lessor, in five equal installments spread over period of three years. The

lessee is held and firmly bound to pay the land premium in remaining four

installments which shall be spread over period of three years within one

month of demand from the lessor Authority. For deferred payment. the

lessor shall charge interest on balance amoLlnt @15% p.a subject to

revision by the lessor from time to time. If the lessee tails to make

payment of any installment within the time frame fixed by the lessor.

additional charge at prevailing rate accruing upon the footing of yearly

computed interest shall be borne by the lessee. No rebel shall be

admissible in this regard and the lessor reserves its right to make change in

the rate of interest. Del iverv of possession of land! shed has been made to
. r---

the Jessee by the lessor on payment of first installment and the schedule

for payment for the remaining four installments are fixed as follo'\\s:---Installment Amount Date

2nd 1nstallment Nil Nil

Jrt! Installment Nil Nil

4th Installment Nil Nil

5th Installment Nil Nil

"Please strike off Provision (4) of/he lease deed if not applicable

/~

f:;
-}-

. ~

., .
/

.. /-"
.'"
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5. That the lessee shall pay an annual rent of Rs.1 0500.00(Ten 'Thousand

Five Hundred) only Per Acre annum i.e. Rs.11865.00 (Rupees Eleven

Thousand Eight Hundred Sixtyflve) and annual maintenance charges of

Rs.14700.00 (Rupees Fourteen Thousand Seven Hundred) only per acre

per annum i.e. Rs.1661 LOO (Rupees Sixteen Thousand Six Hundred

Eleven) on before 31 SI. March of each year and monthly street light

charges of Rs.Nil only as demanded by the lessor. The rent, maintenance

charges and street light charges shall he revisable from time to time by the

lessor and shall be payable by the lessee.

6. That the trees standing on the plot shall continue to be the property of the

lessor and will not be cut or removed by the lessee without obtaining prior-.
permission from the lessor. The lessee shall be required to undertake

plantation work within and outside its premises keeping in view the

maintenance of ecological balance in the industrial area.

7. That if the lessee fails to make payment of any dues "Wirninthe lime frame

flxed by the Authority an additional charge at the prevai ling rate accruing

upon the footing of yearly compound interest shall be payable by the
.-

lessee. No rebel shall be admissible in this regard. The lessor reserves its

right to make change in the rate of interest fi'0111 time to time and the

revised rate shall be payable by the lessee.

8. That in the event of nonpayment of the aforesaid outstan~ amount, rent.

maintenance charges, installments etc all demand by the lessor within the

period stipulated in the letter of demand, the lessor shalt have right to

cancel the allotment order, terminate this lease deed and forfeit the amount

paid by the lessee and real ize the dues \\ ith compound interest @ 15% p.a

properties of the lessee under the
~

-"\..c,'f"'~~ Demand Recover) Act. 1914

~~~:J~Bll~:~~~
• • .s; /~~-;-

,,>~,
. ""ark': '}.'

....... ~=-:--. .._ ..l~

bv sale of structure standinu over the cancelled plot and hom other. - ,...____
provisions of Bihar & Orissa Public

·~II"'·'"
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9, That the lessee shall gel the houndaries of land allotted to it/him/her-
demarcated correctly at the time of taking physical possession thereof

from the lessor/ representative of the lessor.

10. That the lessee shall go into production or show substantial progress

towards the implementation of project within six months from the date of

approval of plan and shall start construction work with the margin money

showed in the project report as input out of it/hi~her own resources.

Similarly, in the matter of installation of machineries etc, the lessee shall

put machineries and other infrastructure with his share of working capital.

Non financing by the financial institution shall not be considered by the

lessor as non adherence of schedule of implementation of the project by

the lessee and the lessor shall be at liberty to take appropriate action---against the lessee for 110n adherence or schedule of project

implementation.

II. That the lessee shall obtain water, drainage and power connection by

making application in prescribed form to the respective authorities,

Environmental clearance, fire clearance as well as ground water clearance.

if required to be obtained at any stage during the tenure of allotment, the

lessee shall obtain these clearances on its own and the lessor Authority
,-

shall in no way be responsible for the delay or rejection of application of

the unit for the above.

'That the lessee shall be n:s;mSiblc for construction and~ntenance of12.

any road or drainage or any electrical installation within the allotted

plot/shed as per approved plan at his own cost and expenses.

'.f

•
. '"'

i·~.-~ l,/~.<L.
,~ .:

---.-.

360



~9-

13. That the lessee shall obtain required consent under concerned pollution

laws or No Objection Certificate as the case may be before

commencement of construction work and consent to operate (as

applicable) before commencement of production ill the unit from-Jharkhand State Pollution Control Board.

14. That the mortgage of lease hold right on land in favor of nationalized and

scheduled banks or any other financial institution in any sector tor

financing the project on the scheduled land. shall be permissible with prior
C' ---.

written consent of the Managing Director of the Authority only for the

project duly cleared by the pee 011 the allotted plot and where lime limit

for bringing the unit to production exists.

15. That the application for consent made by the lessee to the Managing

Director of the Authority for mortgage of the lease hold right in respect of

the scheduled property in favor of~tiona~zed or scheduled hanks shall he

disposed of within 15days from the date of submission of application.

16. That in case of mortgage, the :\uthority shall hav;u,c first charge on the

assets/ property (built space! shed) towards transfer charges, extension

charges, lease rent interest and any other dues, taxes, charges etc payable

to the Authority from time to time.--------
17. That the lessee! allottee shall submit to the Authority application for grant

of consent to mortgage along with consent/ commitment letter from the,___
financial institution to the effect that the financial institution shall make

the finance available to the allottee.

---

/
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18. That the financial institutions which take the mortgage of the lease hold

scheduled property or a~ part thereof, in t~ent of sale of lease hold

right in the mortgaged plot/shed shall obtain information from the

Authority about its dues, processing fees, land premium, lease rent,

interest or any other dues including taxes and charges etc payable to it by

the lessee atleast 7 (seven) aays prior to the aucti~ale of the scheduled

property. If the financial institution proceeds to sell the property by

auction, the intending bidders must be informed in writing through notice

or otherwise that the successful bidder shall be given possession of the
~ ----

lease hold right on the scheduled propel1y only after production of No

Dues Certificate from the office ofthe lessor.

19. That the mortgaged lease hold right in the scheduled land auctioned by the

bank! financial institution! statl'rtory auth;)rity may be considered for

regularization by the lessor in favour of the successful bidder identified by

the bank! financial institution/ statutory authority for substitution on

payment of transfer fee of J 5% in case of small and medium scale
r----

enterprises or 25% in case of others, of the lease premium of land from

the successful bidder at the prevalent rate and other charges prevalent at

the time of consideration along with all dues of the lessor .

That the lessee shall submit a )~an of the factory/~or and building20.

plan etc along with necessary documents within six months from the date

of taking delivery of possession of the allotted plot/land/shed for approval

of the Managing Director of the ~ConlTolling Authority'

under the Building Bye Laws of Authority and/or Bihar /Jharkhand

Restrictions of Uses of Land Act orland for approval or Chief Inspector of

Factories, Jharkhand through Inspector of Factories of the Circle

'"
For BIHAR FOUNCCo:Y(:; C ,.'';':< .',', ,L.:

G:ya......., J?~I~"'.•'
Dh·~t:CTuR

r
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concerned. failure on the part of the lessee in submitting factory! shed

plan/ building plan for approval shall entail late actidr, fee @ Rs.I.OO per

sqft per month and the lessee binds itself/himsel fl herself to pay late

action fee at the aforesaid rate to the Authority on demand. The Chief

Inspector of Factories, Jharkhand/ Inspector of Factories shall dispose of

application for factory/ shed at~d/or building plan with~'lirty days of the

date of receipt of plan from Managing Director of the Authority. The

lessor shall respond to the lessee within ninety days from the date of

submission of plan with necessary approval. However. if warranted lessor

may ask for any clarification/ ~")dification and subii'ilssiol1 of revised

plan. In case no communication is received from the lessor within 90 days

from the date of submission of plan! revised plan, it shall be construed and

deemed to have been approved! sanctioned bv the competent authoritv and
r--:: '

the lessee shall commence construction! further activity ,18 pel' plan/

revised plan submitted for approval.

21. That the lessee shall at its/his/own cost construct an maintain access road

leading from the State Road to the shed lallotted plot strictly in accordance

with the specifications and details prescribed by the lessor or his nominee .
...

22. That the lessor shall organize periodic inspection of allotted plot/ shed/

land to the lessee to ensure proper utilization of allotted land! shed! plot

and progress about t~1ctory/" shed/ bUilding as per plan towards

implementation of the project and the lessee binds itself! himself/ herself

to extend all co-operation to the inspecting personnel and provide realistic

information and shall not conceal any aspect of the ongoing activities on
.... ------

the plot, failing which, the lessee shall make itself/ himself/ herself liable
j:

;/
/;
/~

V••

. i "i

-", '*'
~,'" '"
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of the lessee shall also mean and include avoiding and refusing to receive

any valid communication including notice from the Authority by the

lessee including its/his/her representative, not allowing entry of the

officials of the Authority inside the factory/plot and refusing to sign on the

spot report prepared by the inspecting officials.

23. That the lessee shall st';t construction a~ approved factory! shed/

building plan within 6 (six) months from the approval! deemed approval

of plan, extendable to maximum period of an another spell of 6 (six)

months under extra ordinary ~irctlll1st:lI1ces to (he satisfaction and with

prior approval of Managing Director of the Authority. In the event of

failure of the above, late action charges @ Rs.I.OO pel' sqft per month
r . ---.

from the last day of extended period shall be payable by the lessee to the

Authority on demand and in the event of failure on the part ofthe lessee in

payment of demanded amount, the lessee shall make itself liable for action

as warranted under the facts and circumstances of the case.

..... -----
24. That in the event of making any construction without prior approval of

Managing Director of the Authority or any deviation from the approved

plan of construction or Liseof land/ shed for any non industrial purposes or

the lessee putting the land to use for purposes other than the purposes for

which it was allotted. the Managing Director of the Authority shall have

the option to charge the cost and rellt~ entire period

of remaining in lise of such land! shed at the prevailing! current market

rate to be determined by the Managing Director of the Authority and shall

also cancel the allotment, terminate the lease deed, if executed. and forfeit

the land premium and resume land/ she~ after 30 (thirty) days

from the date of order of cancellation and no compensation shall be

payable to the lessee either for the unexpired period of lease or for the

structure, building, installations and immoveable assets in any shape/ form
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25, That in the' event of the lessee either not utilizing or underutilizing the

allotted land/ plot/ shed for the purpose it was allotted, the Managing

Director of the Authority shall initiate action for cancellation of

under/unutilized portion of land/plot! shed in accordance with the

principles of natural justice. In reply to the show cause, if the lessee gives

an undertaking to utilize the under/unutilized portion of land/plot/ shed

within a specified time frame, then in that event of violation of such

undertaking, the lessee shall be liable for payment of non action charges

@ Rs.IO.OO (Ten) per sqft per month from the date of execution of
.... ---

undertaking, Even after imposition of said non action charges, if the lessee

fails to abide by the undertaking so given, the allotment of such concerned

portion of land/plot/ shed shall be cancelled by observing the principles of

natural justice, lease deed, if executed, terminated and land premium

forfeited by the Managing Director or the Authority and action shall be

taken for recovery of non action charges under Bihar & Orissa Public

Demand Recovery Act. 1914.

26. That in case of violation of provision 29(ii) of the Authority's Regulations

2015. the lessee shall be punishable with fine which may extend

uptoRs.IO,OOO.OOor simple imprisonment for a term wh ich may extend to

six months or both and in case of continuance of violation with a further

fine which may extend to Rs.100.00 every day after conviction as above.

27 That the lessee shall not make any change either in the name of the lessee--or the constitution of the lessee or lease hold right of the lessee or merge/

demerge/amalgamate the lessee without prior permission of the lessor.

28. That at any stage of the leasehold period i~rt or parts of the allotted

plot/land/shed is required by the State government or the Authority for

l:' ..

"1(.u..alL," ,J ., .J)

,t·o.­

O{nE~CTO;~
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be the sole judge. or if it is found that any portion of the land! shed is not

required by the lessee for the purposes itwas allotted, the lessee shall on

being asked by the State government or the Authority transfer such part or

parts of the shed/land/plot as the Stale government or the Authority shall

specify to be necessary for the purpose aforesaid and in consideration of

such transfer the State govel~mellt or the Authori"t-Y'as tile case may be,

shall pay back to the lessee a sum proportionate or equal as the case may

be, the cost of land/shed/ plot and its development, if any earl ier real ized

from him together with compensation for buildings and other structures

erected with approval in writing of the Authority or its nominee on such

part or parts of the land/shed/pklt at the valuation to bedetermined by the

State government or the Authority on obtaining report from the Civil

Engineer authorized by them in this behalf and the decision of the State

government or the Authority shall not be questioned before any Authority

or in any Court of law. --
29. That any allottee shall be at liberty to surrender the allotted plot to the

Authority at any point of time by giving prior written application to the

Managing Director of the Authority at least three months in advance and

the Authority shall accept the surren~he condition that the

surrender is not in default in paying dues of the Authority and he/she/it

produces a no dues certificate from the concerned financial institution.

concerned statutory authorities and that he is not in default in payment of

statutory due to its employees along w~n cum undertaking

cum indemnity bond 011 a non-judicial stamp paper of Rs. 100.00 along

with self-attested photograph of all promoting stake holders, Authority

shall refund/release partial payment of allotment price for the land (full or

----L;~ :,."..::,::_::

R~,~.~vJlf
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• 75% of allotment price. in case of surrender within one year from date of

allotment of land. (""""-------

• 65% of allotment price. in case of surrender within two years from date of

allotment of land.

• 55% of allotment price, in case of surrender within three years from date
of allotment of land.

The aforementioned payment by Authority shall be released only after

peaceful surrender of full or partial land (unutilized land) by the

allottee!lessee. However. no request for surrender shall be accepted by the

Authority beyond three years of allotment of land. In Stich cases Authority

shall cancel the allotment order. te;'minate the lease deed and forfeit the

lease premium and take possession by observing the principles of natural

justice.

30.
~

That the application for surrender of allotted plot shall be disposed within

60 days from the date of submission of application to the lessor, failing

which the surrender application shall be deemed to have been allowed.------31. That the lessee shall not be entitled to sub lease or hand over physical

possession of the allotted plot to any other person! entity/ entrepreneur!

organization without having been authorized by the lessor and the lessor

shall treat possession of that person! entity! entrepreneur! organization

over the plot/land/shed as unauthorized and take recourse for recovery of
..----..

possession including invoking the provisions of Public Premises (Eviction

of Unauthorized Occupants) Act, 1971. The lessee shall also be liable to

pay irregularity charges :{( Rs.5.0U (Five) per sqtt per month to the

AUthority besides making itself" himself/ herself liable for initiation of

cancellation proceeding. Recovery of irregularity charges as above as be----­subject to Bihar & Orissa Public Demand Recovery Act. 1914.

_For B!H,o,F{fCUi~C.[-U L C/,::, '" ,

e:y~ ~l"'Y
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32. That the lessee shall not be allowed to lise the allotted land/ shed for. any

-other purposes including residential or any other commercial activities

than for which the plot has been allotted. Violation of this provision shall'

be treated as violation of Regulation of the Authority, conditions of

allotment order, conditions of indemnity bond and conditions of this lease

deed and shall result in cancellation of riot by the lessor.

33. That the lessee shall not take any action to Merge/demerge/amalgamate or

to be acquired by any entity without the prior permission in writing of

Managing Director of the Authority. On application of the lessee, the

lessor after considering the facts and circumstances of the case and after

realizing 15<I"j,in case ofMS\1[ or 2~o<) ill case ofothers. ofthe prevailing

land premium of the lessor at the time of consideration, may grant such

permission for Merger/demerge/amalgamation or acquisition provided that

the lessee has not violated the condition of land allotment order/lease

deed/bond. In case of violation of condition of land allotment order/lease

deed/bond, the full land cost shall be charged at the rate prevailing at the

time of consideration.

Irrespective of any condition put by or order passed by any CouI1

or Tribunal, the merger/demerger/amalgamation or acquisition will be

allowed subject to the payment of land premium provided in this clause.

34. That the lessee (Proprietorship Firm/Partnership Firm/Private Ltd.

Co/Public Ltd Co etc) intending to ~tution of finn shall file

an application for change in Constitution, accompanied by all required

documents as mentioned in the Clause No. 26 and 27 of the Regulation

2015 of the Authority duly attested by the Chartered Accountant of the

respective entity seeking change along with bank demand draft in favor or
lessor towards fees as mentioned in the Regu lation referred to above,

• For OlHAR

p -. - .: .~~
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35. That the lessor may consider the request of lessee for whose unit FM­

IlIPMT/SSI' PMT/OOP has been issued either running or sick or closed,

for the transfer of leasehold rights of the scheduled property in favor of a
new Entrepreneur as identified by the lessee during the currency of lease

r
subject to the following condirions:-

~----
I. The lessee is not holding any dues to authority and shall submit Noe from

financial institutions for which Lessor has accorded permission/no

objection for mortgage or the lessee has pledged lease deed with any

financial institution.

11. The new entrepreneur to whom the lessee wants to transfer the leasehold

right must have a viable/feasible/irnplernentable project duly approved by

pee to be executed on the available plot of land or may continue the

existing project. r-~-----_-
iii. If at any stage, stake holding/ownership interest of proprietor/ promoter!

partners in the linn at the time of plot/land allotment as the case may be,

goes down below 5 I% in the firm, the same shall be treated as transfer of

allotted plot for the purposes of this Regulation and processing fee and

lund premium as mentioned 111 sub-clause (vi) of this condition as

prescribed shall be charged.

IV. No change in Shareholding (CIS) charges shall be applicable for transfer

of shareholding (up to 100%) from husband to wife, parent to children,

grandfather, grandmother, grandchildren and/or vice versa. However,

processing fee as mentioned in sub-clause (vii) of this condition as

prescribed shall be charged along with application for the same.

Any change in the Director who is not ~r of the concernedv.

industrial unit has to inform the lessor in writing by the lessee within 30

days of such change along with concerned statutory form with

acknowledgement in the office of concerned ~der the Companies

Act. 1956/2013. either induction or deletion or Director. ..,
..
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VL The transferee must pay 15% in case of MSME or 25% in case of others--of the prevailing land premium in the Authority at the time of seeking

transfer of lease hold right. The payment at aforesaid rate shall be'

condition precedent for transfer of lease hold right.

VII. In all cases of transfer, ownership change, a processing fee of Rs,
"C

I0,000.00 fur plot area up to 1.00 acre and additional Rs. 2,000.00 per

acre for land in excess of 1.00 acre shall be charged.

VIII. The new entrepreneur or new lessee shall give undertaking/ indemnity

bond for making payment of all dues of previous entrepreneur or old

lessee, statutory. legal or financial liability of government or financial

institutions on a non-judicial Sra;'lp paper ofRs. 100,00 affixing self­

attested passport size photograph.

36. That if the original lessee, to whom the land was allotted for a particular

project makes a new/ company / entity for a new project besides the

existi ng company and transfers the \\'hole or part of the allotted land to
,,- -

such newly formed company, this shall be treated as transfer of lease hold

rights and shall be charged full land premium as per relevant clause of this

regulation even if the share of the original lessee in this new

company/entity does not go down below the 5•.(% of the total share.
i

37. That if the shareholding of any the blood r~lations as defined in clause

11(d) of the original allottee from amongst the existing immediate past

and immediate future generations becomes less than 50%, 15% in case of

MSME or 25% in case of others of land premium at the existing rate shall

be payable to the Authority hy the shareholders seeking chanpc in the
r----_

shareholding. Failure of payment of land premium shall entail cancellation

of allotment, forfeiture of land premium and termination of lease deed. if

executed, /'

•
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38. That the vacant plot or units tor which EM-II/PMT/SSI PMT/DOP has not

been issued; shall not be considered for transfer. The lessee shall have to

surrender the allotted plot to Authority under Clause 22 of the Regulation

of the Authority shall evict the lessee after following due process under

the Regulation or the Authority.

39. That in case the lessee fails to implement the project within a period of

two years in case of micro and small enterprises and five years for others

or within such extended period as the Authority may allow after

considering the circumstances, amount deposited by the lessee towards

premium of land/ shed along with construction. installation, fixtures and

equipment thereon shall be liable to be forfeited by the lessor. In case

necessary effective steps are not taken within the fixed/ extended period

for establishing the unit. the Mat~aging director~the Authority shall

under such circumstances, cancel the allotment order of such plot/shed.

forfeit the amount deposited in this connection, terminate the lease deed

and resort for taki ng physical possession of the plot! shed so that the same
r

could be allotted to the entrepreneurs who are serious, competent and

solvent to implement the project.

40. That the lessee after coming to production shall get its unit permanently

registered (EMil) with the lessor or its nominee within the prescribed

period and shall possess and make optimum~ilization of land by

observing all terms, convents and conditions contained therein.

41 'That the lessee shall keep the allotted land for plantation lor maintenance

of ecological balance in the industrial area and shall utilize that portion

accordingly as pCI' approved building! shed plan.

~'

·iI·

• r

r, ..,,.
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42. That the lessee may. subject to valid and legal ground for closure and

cessation of work as legally permitted under the provisions of Industrial

Disputes Act, 1947 in general and any other law applicable to the unit in

particular and other labour legislation on the subject, continuously keep

and maintain the factory established on the scheduled premises in running

condition and submit all statutory returns required under various laws in

the prescribed Performa failing which the lessor shall presume that the

factory established on the lease hold land has not been continuously

running and this circumstance may be treated as independent and an

additional ground for cancellation of allotment ord;?r. forfeiture of J+ase

premium and termination of lease and then following actions by the leSror.

43. That the lessee shall be compliant of the provisions of Bihar lndustrial

Area Development Authority Act, 1974 (Bihar Act 16 of 1974 and Bihar

Act 27 or 1992) as adopted by th~ Government or Jharkhand vide

Notification No.339 dated 02.03.200 I issued by"tiie Department of

Science Technology, Information Technology and Industry as Jharkhand

Industrial Area Development Authority Act. 200 I and Rules made under

the said Acts, Regulations 20 J 5 of the Authority, conditions of land/ shed
i

allotment order, conditions of indemnity bond executed by the lessee,

conditions of lease deed and violation of condition?of any of the aforesaid

shall entitle the lessor to cancel the allotment order, terminate the lease

deed and forefeet the lease premium and take possession of the leased

property by observing the principles of natural justice and pass orders to

this effect.

44. That the lessee shall be compliant of all statutory provisions applicable to

its unit and shall submit statutory returns and furnish information if

required by the Authority responsible for implementation of the respective

laws.

I,:

~I~~?''''
OJPEC7'(;:-R

For EiH!!;Ft

C:ra...~

--------------------------------------- ._
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45. That non adherence to the schedule in the matter of setting up the industry/

services/ activities for which the scheduled land/ shed has been allotted,

not setting up industry for which the scheduled premises has been allotted:

unauthorized surrender in favour of another entity or person, unauthorized

change in the constitution :lr lessee, unaLlthol"~ change of project

unauthorized mortgage to any financial institution or otherwise, making

false declaration, giving false undertaking andlor any other circumstances,

which the Managing Director of the Authority considers against the

interest of the objectives ofthe Act. rules and~ulations made there

under, nonpayment of any dues of the Authority incl uding late action

charges, non action charges or any penalty under the Authority's

Regulations shall constitute public demand recoverable under Bihar &

Orissa Public Demand Reco~ery Act. 19 J 4---a-nas11311 be considered as

violation of the terms of allotment order, Jharkhand Industrial Policy,

Indemnity Bond, Regulation of-the Authority, terms and conditions of the

lease deed warranting initiation of action for cancellation proceeding by

the lessor or shall have right ~and enter upon the scheduled

premises without payment of any compensation to the lessee and also to

forfeit the money paid in land head and other slims paid by the lessee and---

46.

re enter on the lease hold property and on such re entry the inertest of the

lessee in the lease hold property shall cease and the lease deed shall stand

terminated,

, d' d·t'I' . '~I . dThat it any ispute or I erence anses concermng me meanmg an'

interpretation or any of the Clauses of the provisions contained in this

lease deed, the same shall be referred to the lessor and the decision of the,...____,
lessor relating to such dispute or difference shall be final. conclusive and

binding 011 the parties hereto. That any violation of the conditions of land

allotment order, lease deed, Indemnity Bond, or the provisions of
f1P _

Industrial Policy as applicable on the relevant date and/or the provisions

,.~",~~ JotBIHAR ,C., r==:':

f
'~"/NOT~ 1-\ G~ ~ .~.....
2 RAN~0 -. I \klW"

Rtg " J DIPEcrOR

AiA'tJ l,Zf'Nl

\, l'Y\\-v',~.o
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of Bihar Industrial Area Development Authority Act, 1974 (Bihar Act 16

of 1974 and Bihar Act 27 of 1992) as adopted by the Government of

Jharkhand vide Notification No. 339 dated 02.03.2001 issued by the'

Secretary Department of Science Technology, Information Technology

and Industries as Jharkhand Industrial Area Development Authority Act,

200 I shall entitle the ManV"agingDirector to cancer--thc allotment order,

terminate the lease deed and forfeit the lease premium and take possession

by observing the principles of naturaljustice and pass orders to the effect.

47. That the Managing Director of the Authority shall. before cancelling the

allotment allows one month time to the allottee to put lip his/her/its case.

The Jessee on being dissatisfied with the order of the Authority may tile an

appeal to the Department of Industries, Government of Jharkhand within
r

one month and the State Government shall, alter due consideration dispose

it of within two months from the date of receipt of the appeal. The

authority shall, after cancellation of allotment of the plot/shed take

possession of the said land/shed. -

48. That if the Jessee continues to be in possession of the cancelled plot and

carry out any activity either alone or with cooperation of somebody else,

possession by such lessee shall be treated unauthorized for which he/it

shall be liable for penalty (iD R~. 15.00 per sq. ft. pC! month until he/it

hands over vacant possession of the allotted plot to the Authority or the

Authority recovers possession by invoking the provisions of Public

Premises (Eviction of Unauthorized Occupants) Act, 1971.

49. That the lessee paying the rent and otl;er charges ancrobserving the several

covenant and conditions contained in these presents shall hold and enjoy

the land lip to the terms of the lease without interruption by the lessor or

bv anv person lawfullv claiminu under him.,; .J ." t:;:l
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50. That the lessor and lessee shall have their right subject to the liabilities of a lessor

and lessee respectively i'll accordance with section 108 of the Transfer of Property

Act., 1882 except Clause (I) and (P) thereof and it is declared that the lessor shall

have the fullest liberty to postpone for anytime, and from time to time, any action

open to him under any or the powers exercisable by him against the lessee and 1.O

either enforce or forbear any of the conditions and covenants contained in those

presents. The cost and expenses incidental to the preparation, execution and

registration of this lease deed shall be borne and paid by the lessee.

Note: It is to be mentioned here that another plot comprising 14.00Acre. Addl.

3.51 Acre, 5.00 Acre, 1.78"+ Acre & 3.67Acre or land was also alloued b) the

Lessor to the Lessee vide allotment letter dt.02.09.1975, cit. !fLO 1.1988, No.306

dt.30.03.20 I0, No. J 326 elt.03.1 1.2017 & No.1 173 dated 16.09.2019 for which
separate lease has been executed.

Thus both the lease deed shall be considered one for all practical purposes

including obtaining loan from Bank & financial institution. Hence both lease deed

are interrelated & complimentary to each other there by separately can't be used

by lessee.

For andotor,~tili'Yts<r=C;~, ....)A

Mis, BIHAR F~DRY & q~!~fIf.iLTD"
~.-.-.., .....

WITNESSES:
\ 1\0 .h~, ,.., 'i.. C';:,.<X""~<3(lrQ_V\.c:!.\""V~·1 New t\...c>\.c.o\o"'(

~. M.. {J'T<.'\~ ",,0.. '-', Q.~ ~<a.. I ''_:'0 I .r.J •

I. "o'\~ ~ - . ('. O. -'\)O~t.'\"'c\<l..1 r.S.· Ar-s~'O.:l\ t \,,~

2. t'!'~V\. kl.UM4.'iL..- I Rc;c.\\f""S~C.o' b""~ It<'\.~~a.M. ~; \I\\..x~.\~~~CI.
~ 1')"'-a.",\o,,~ I ,..---

IN WITNESS WHEREOF THE HAND OF SriNiranjanTdl<cy,I>cvelopment

Officer, Authorized Representative of the Regional Director, Jharkhand Industrial

Area Development Authority, Ranchi Region for and on behalf of the Iharkhand

Industrial Area Development Authority, Ranchi Region has been a fixed on the

date and year first above written.

WITNESSES:

. 'Y1
Developm t ,to}"

--------~~r,AlIth rized

Representative /"r9rL- the
Rel,iH}l1ifl\l'mbho-(-:\\:j""

Jhadr..h-a'nd :(:(-=-,";~,~;.:::.;'.(!l:~?t\
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Certified that the original and duplicate copy of this lease deed ate

exact true and are reproduction of each other.

For and 011 behalf of
For

~~ '~It";'V'

- Mis. BIHAR FOUNDRY & CASTING LTD.,

Ramgarh IndJ. Area

376



r-----~
~ti)g.~

[!!;'j A.LLO"TE.])\Nbl. PLolt-.\o.c'~le:5
SKOWM h~REDWN1H

\

ktVt \ A No. SuR"ey A..pctJe: J&a
1 \'3 b4f""~\ ,.,~

To'TA LA, p"e. ~ ~ H ~ ~c ~E.~

flotJ N])ARY

NOR1H: By SuR'I€.'1floT ,,~O.140SP J..lUt>L.RoAl)

501..)'111- ~ &., SURY6:'1 PUfr NCl ~;\';>'4P.£./K6l.pLoTNo. E-/I

EA,S T : By StJR.VEY PloT N().13~i\\>.~~I~_pl. PLolNo. Cf4

WE.ST : e,y SuR..VE-'1 PtpTN().\~~4iP<~\~U)i...rl.oINC.45

C.E R.1 , F/e:b ?)fA, T 7# £: c!<J(;,/NA. LAN b i:uJPLI CA7E.LE~~£. Pu..N

AR,E. TR..ue, cMcT 4- R..€PR.oJ)uc...7/o/V of EACH 01#£R..._

~- ..

377



TO

$¥JR
Manoj Kumar
510 Paltu F\awani
p.s- madhuban

RETlERD COLONY

SINIDtH
Tundoo
Dhanbad Jharkhand • 828128

8252724488

~ ~n- ~ I Your Aadtra.ar No. :

9068 0723 7613
VID: 91266806 842S 2464

Jtu ~, ;A-fr qe;i:lICiI
•• - - •• - ..... - • - - - - - - ,. - - - .. - - .. - - - - - - - - .... - - - •• _ ... ->0<- ...

A

m~"'1R
Manoj Kumar
i1F'!~/DOB: 07/10/1979

g-~/MALE

I
Go\l.I"m~t 01 India

:q:-4"fl

• 3!J'I1R~cmWlJ1lTt ~q;r~1
• 1:Wt1R Cl>T J:!Il1UI ~ ~ffi iiRT J:rrFI qR I
• ~ ~ l1J!(f~lf.'1$llfs);m~ iR1S3fT IF.l" ~ I

INFORMATION

• Aadhaar is a proof of identity. not of citizenship.

• To establish identity. authenticate online.

• This is electronically generated letter.

• 3nt:1Tt ~T m jj- ~ f; I

• 3nt.nZ ~ R ~ 34n ~-~ Wu3!T
q:;r ;:m:r 315Til R ~ WIT I

• Aadhaar is valid throughout the country .

• Aadhaar will be helpful in availing Government

and Non-Govemment services in future.

. - - ..- - - ' - - -.- - • - .. - - - - -- ..-><!- -

.~~( ":~~~~~::::=:~YOf.lndia·
qcn,

S/O ~;qr;ft. ~R 'm:fl, ~'ll. 'l'¥'l.~,~.
~-B28128

Address'
510 Paltu Rawani, RETIERD COLONY. p.s
. madhuban. SINIDIH.Dhanbad,
Jharkhand - 828128

----- - ------------------~---------------------
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a ( dC$i {--.: - ,
2 ....-;

. "" '

R 1{'f1Ir~~
" {ndra (3hushan Prasad Sinha

;~M 100B : 0510911962

9768 9816 2175

Ii!.r 7 ; ' .48 4H~~ifuCfl{OI
2 ",' ", "";11' , " OF:INOIA

'TifT:

510 f<Pff ... -$;r 'fI~~,

;{~·132.Fl~

~. 'T'f ari-34 ...~,
~'~ m.:r, Uoft. ~q~

" 834002,

'.' .....

Address:

SIo,lB1e Tej Narayan Singh,
Ews 132, Harmu Hoosa'Ig
Colony; Infront Of 1'1~}4.Hannu
Ooranda, RlWIChi, Jharllhand,
834002

9
'

" ,
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$11-<(51005 3l1wfTrq") a~~~q)m llrfqcpn. ~ "9af~
ft1~I05I ~. ~PTCf)113rtETlfTpf) af~. t>flijl\{l6,n'tft I- '. ._._,--,-.--,a ,._._-,_., .., _ .•.., _ __ __ .._.._. _

~Frt~-~,
~ Cf)I {i ~Tf~<t>1~11

frcrr ~,
ftrrc;rr 3TCR ~tfq),

wrTq'."1

fcl1f<1:-M/s Bihar Foundry & Casting Ltd" -~ 3ffd!fTrcp af;;r 'C/?T

qcclCf)~ol 'cB- ~:'C.1 B I
\

11~1~14,

~Cffi fqt'F'ICf> -m m'tj ll' (.f)~ ~ fcp rv1/s Bihar Foundry & Casting

Ltd," 'WOPI'$ ~fTrcp ~~. ,m 1:r~'(~FfRUf{f)flT\}" rI f1r.i'l0 'Cflvl cn'T qzqr

C!fr \ifT'Zf I ~ qft 3n-x "{i >',,IT ~~~r 1I-X:nc; l~-=t"l 3n~c'!;fjCfj,

ft141\S1, ~ yffi CflPI\lil(! \1~~~ ~ ~(fir ~eR ;f)-=cl

~tl

~~J\;
f="-"FI<t'Tn....· ~T~ ~)

~ I~c:en 4,, f0Pl k~I, fr:=j1 1ff.'r:f I

f~-~ilT,rr"Tr\.;;f~,

~q)1<1 ~~7~

(.

.J

--------------------- --------- - - ----
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Ref: 2020-21/:J- 414- Date:07.01.2021

To,
The Sub Registrar
RamgarhOffice
Ramgarh.

Sub: Authorisation letter

Dear Sir,

We hereby. authorize Mr. Bishnu Prasad Upadhaya, General

Manager (Administration) to execute the lease deed between JIADA on

behalf of the Company. Mr. Upadhaya specimen signature is attached

below:-

Yours faithfully,
For Bihar Foundry & Castings Ltd.

"~"'"")

(;:~ j,J.,...d'~":."f
!(GauravBudhia)

Director

~'pecimenSi nature of the Mr. Bishnu Prasad Upadhaya

Attached by"

(Gaurav Budhia)
Director

~~h~"\'" I' Bihar Foundry & Cas.tingsLimited
Works :- Ramgarh Industrial Area, P.O.- Marar, Dlst.- Ramgarh, Jharkhand - 829117.

Registered Office :- Main Road, Ranchi, Jharkhand - 834001.

CIN No :- U271 00JH1971 PLC000912 & GST No ;- 20AABCB1852D1 ZI

Landline :- 0651-2202699 Fax ;- 0651- 2202799 Email:- bfclgfa@gmail.com
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Pre Registration Docket

Date :- 08-03-2021 04:13 pm
Office Name :- SRO - Ramgarh
Token No:- 20210000018470

Appoinment :- 09-Mar-2021 Time:- 11:20

Article Lease

Pre Registration
10-Feb-2021Date

No. Of Pages 44

Stamp Duty 60539

Paid Stamp Duty 0

Total Fees '{48,724.

Id: 474927

Valuation No. : 633597 /2021 :- 2020-2021 User Id : 4204

Marar Word No - Other Road

Tahsil: Ramgarh

Land Type: Urban

Date: 08-March-2021 16:26:PM

State: [harkhand District : Ramg~rh

Corporation : Village/City; Marar

Khata Number - 1

Plot Number - 1364P

Open Land Valuation 1. 113x 205040=23169520 ~2,31.69,520/-

ValUation Rule: Commercial land

Property Details

1 Land area 113 Decimal

Calculation Detaits

1

Description Calculation Total
Sr.No.

Property Boundaries

East: BY SURVEY PLOT NO 1364P & INDL. PLOT NO C/4,
West: BY SURVEY PLOT NO 1364P & INDL PLOT NO 45,
South: BY SURVEY PLOT NO 1364P & INOL. PLOT NO. Ell
, North: BY SURVEY PLOT NO 1405P & INDL. ROAD

Land area: 113.00 Decimal

Pin Code - 829117

23169520

--"-----------------------------1T3
.,;..'
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ITra'1saction Amount I~

~Mr. MS BIHAR FOUNDRY AND CASTING LTD THROUGH

LESSEE BISHNU PhASAD UPAOHAYA, Address - BIHAR FOUNDRY AND
CASTING LTD MAIN ROAD RANCHI RANCHi~l- ,Father/Husband

Name LATE GO UPADHAYA, PAN No.- ,Permission Case No.- ,
Aadhaar No. ****'****9243

-Mr. JIADA THROUGH INORA BHUSHAN PRASAD SINHA,
LESSOR Address - JIADA BHAWAN NAMKUM LOWADIH RANCH1-

,Father/Husband Name LATE TEJ NARAYAN SINGH, PAN No.-
,Permission Case No.- , Aadhaar No. ********2175

Witnesstnforrnatton
Mr. GAUTAM KUMAR MISHRA , Address. TELODIH DORANDA
DHANWAR GIRIDIH-, Father/Husband Name-BINOD KUMAR
MISHRA

Identifier Details
Mr. MANOJ KUMAR, Address - RETIRE COLONY MADHUVAN
SINIDIH TUNDOO DHANBAD-, Father/Husband Name-PALTU
RAWANI

Fee RuJe:Government Original lease Deed

1 Stamp Duty

StampDuty
5,424

2
55,115

Fee Rule:Government Original lease Deed

1 E
2,000

2 Al
4,068

3 Ai
41,336

'", _" ._.:.: ",'

All the entries made, have been verified by me and are found same as the entries or the
document presented.

Disclaimer: I hereby cectare that all the contents of uploaded document and the original
dg_c_umentare exactly same, and all the information provided by me are true to itself. The detail

.~. W"~ 's holding number has been verified by me at the time of entry through alert
~ . c 5.l~m:ra't the system. I am satisfied with the verification and hence proceeding further for
: ,):.;, registration r seeing the alert.

.-:y
.-

iTj

If
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Deed Writer I Advocate Vendee I

,,'

,
'"

, .
.

"' ..
~

I \

\\"

1

I

~~

Vendor I Executant

J~15t'~:~~'~~rt~JTr~t:{r-Y;f? ~3r:'~1.::·~~~t
·,....-.
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IDocument Registration Summary 11

Date :-09-Mar-2021

• Government/Market Value; ~23169600/-
• Transaction Amount: ~O /-
• Paid Stamp Duty: ~60539 t-

Receipt: 454264

Receipt Date: 09-03-2021

Presenter Name: -

SRO- Ramgarh
Al

Stamp Duty

~2000

={1320

={45404

~60539

Total :n09263

Payment
Amount

Paid Balance Payment PaymentTo Be Payer Name Reference No.Head
paid

Amount Amount Mode Amount

• GRN Number;
5t"mp 60539 60539 0 GRAS MsBiharFoundryAndCastingLtdThroughBishnuPrasadUpadhaya

2104354394
60539Duty • DEPTTransaction td ;

968114baOb8842c7Bdel
• Trensection Type;

• GRN Number:

E 2000 2000 0 GRAS MsBiharFoundryAndCastingLtdThroughB.shnuPrasadUpadhaya
2104354711

2000
• DEPTTransaction Ie ;
132938cf766b511899lf
• Transaction Type "

• GRN Number,

SP 1320 1320 0 GRAS MsBiharFoundryAndCastingLtdThroughBishnuPrasadUpadhaya
2104354711

1320
• DEPTTransaction td ;
132938cf766oS11899H
• Transaction Type,

• GRN Number'

A1 45404 45404 0 GRAS MsBiharFoundryAndCastingLtdThroughBishnuPrasadUpadhaya
2104354711

45404
• DEPTTransacticn td :
132938cl766b51l899lf
• Transaction Type:

Sub Total 109263 109263 0

Article: Lease Number of Pages: 88

Signature of Registering Officer

I' :. I )

1/1
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NGDRS: National Generic Document Registration System https://jharnibandhan.gov.in/registration/ ment_ til

(:3)

OFFICE OF THE SUB REGISTRAR

Office Name :- SRO - Ramgarh

District Name :- Ramgarh

State Name :- Jharkhand

Deed Endorsement

Token No :- 20210000018470
._----" '.' .._.--,

Deed Type Lease i

~

Number of Pages 88

Fee Details Stamp Duty :- Rs. 60539. E :- Rs. 2000, SP :- Rs. 1320, A 1 :- Rs. 45404.

Property No. 1 l

Valuation Details Value :- Rs.231695201- ,Transaction Amount :- RS.OI-
.. ... ' ....

District :- Ramgarh , Tehsil ;- Ramgarh . Village Name :- Marar Location :-

Other Road, Marar Word No

I
Property Boundaries :- East: BY SURVEY PLOT NO 1364P & INDL. PLOT NO

Property Details
Cf4, West: BY SURVEY PLOT NO 1364P & INDL. PLOT NO 45, South: BY

SURVEY PLOT NO 1364P & INDL. PLOT NO. E/1 , North: BY SURVEY PLOT
i

NO 1405P & INDL. ROAD I
I

I
Khata Number - 1Plot Number - 1364P !

Area Of Land:- 113,00 Decimal i

:
... ---

Sh.lSmLJIADA THROUGH INORA BHUSHAN PRASAD SINHA

s/o/d/o/w/o LATE TEJ NARAYAN SINGH has presented the

document for registration in this office

today dated :- 09-Mar-2021 Day :- Tuesday Time :- 15:01 :40 PM

JIADA THROUGH INDRA

BHUSHAN PRASAD

SINHA(lndivldual)

Party Name

JIAOA THROUGH INDRA SHUSHAN PRASAD SINHA

._----,..-_ ..._--_ ...._--,

Document Type Document Number:

PAN/UIO 9768981E321751

'l, ..... "",_-,

. '- r ·,.l~'~)a4Name

\ I c t ~nd Is e-KYC

Sr.NO Address Verified?i .-_

'~':":";" to" I ./ /~~::J
\: " /'''+,.,1.,. _. ,\"~'.,,
-.:- 'lola" \\~~~ ....... '.~

1 of 3

Power

e-KYC Of

Details Attorney

Party

Type

... ~
Finger

Party_Photo Print

,is . ':.: '.:, I

Slgnature. ~~I

. ~~:'f.1. ~ •
. . ,~.'

.. r ,r
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IlUUI'\~ .. [IOnallJeneriC uocument Registration System
httPs:/ljharnibandhan.gOv.in/registration/document_til

@
Party Name Power

and Is e-KYC e-KYC Of Party
Sr.NO Address Verified? Details Attorney Type PartY_Photo

1 JIADA Yes fndra LESSOR
THROUGH Bhushan Age:59

INDRA Prasad
BHUSHAN Sinha
PRASAD Address:-
SINHA Ews 132,

Address1 - Infront Of
JIADA Hi-34,

BHAWAN Harmu
NAMKUM Housing

LOWADIH Colony,
RANCHI, Harmu,

Address2· Doranda, ,

Ranchi.
Jharkhand 834002, ,
PAN No.: Jharkhand.

,Permission India
Case No.-

2 MS BIHAR Yes Bishnu LESSEE
FOUNDRY Prasad Age:50

AND Upadhaya
CASTING Address:-

LTD FLAT NO
THROUGH AA3 NG

BISHNU ENCLAVE.
PRASAD Beside

UPADHAYA Medika
Address1 - Hospital,

BIHAR HANUMAN
FOUNDRY NAGAR,

AND BARIATU.
CASTING Bariatu, ,
LTD MAIN Ranchi,

ROAD 834009. ,
.. RANCH I Jharkhand,

RANCHI-1. India

Address2 -

! , )

Jharkhand

PAN No.:

Finger

Print Signature

9'1V)1 \ \..V)

--------
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NGDRS;National Generic Document Registration System https://jharnibandhan.gov.in/registrationl ment_fi

@
Sr.NO

1

Party Name and Address Photo FingerPrint Signature

MANOJ KUMAR

S/o-O/o PALTU RAWANI

Address1 - RETIRE COLONY MAOHUVAN SINIOIH

TUNDOO DHANBAO, Address2 •

, , , Jharkhand

PAN No.:

Witness:

l!We individually/Collectively recognize the Seller(S) and Buyer{s)

Party Name and Address

GAUTAM KUMAR MISHRA

1 Address1 - TELODIH OORANOA OHA

Signature of Operator

~I')

.

Signature ~Registering Officer

. '}-o~

. 0":;

ot>:>'Above signature & thumb Impression are

Above mentioned, ( JIADA THROUGH INORA

execution before me. He/ She/ They has I have been identified by (MANOJ KUMAR)

;~~~~~~::i~~~; ~~:~~~c::~~I:B~:ii~::~t (RETIRECOLONY\DHUVAN::IDlH
~"I-r

Oate:- 09-Mar-2021

Signature

....... ,.. .', ... .'

.,•...•• j
i1-: 1

3 of 3
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ENClOSURE-2

~t" •

~BFCL-... .._,­~ ...--.~

Ref: BFCLJENV/2022125
Dale: 06.04.2023

To,

The Membem Secretary

Jhark.h~r:d Sate Pollution Control Board
TA DIVIsIon BUilding,
Ground Floor, HEC.
Dhurwa. Ranchl (Jharkhand).

Sub: Correction of area in Consent to Operate of MIs Bihar Foundry & Castings Ltd. for
MS BIllets plant.

CTO Ref. No.JSPCB/HO/RNC/CT0-44265281201912376 dated 28.11.2019Ref:

Dear Sir.

With reference to the subject no~edabove this is to submitted that Consent to Operate of

f.AfsBihar Foundry & Castings Ltd. has be~n Issued ~ide Ref. NO.JSPCB/HO/RNC/CTO-

44265281201912376 dated 28.11.2019 for MS billets Plant In this Consent to Operate

the area of the plant has been mentioned 19 Ha. In this regard this is to mentioned tnat

the plant area Is 19 acres not 1!) Ha, The copies of the land lease Issued by RIADA are

enclosed herewith for your retsrcnce.

It is therefore requested to re-Ie sue Content to Operate with area 19 acres instead of 19

Ha. V,Je shall alwa~'5remain o!:>!i,9cdto you for Ihls kind act,

Encl: A copy otDee d NCI.5057dated 01.05.1971 Area 14 acres
A copy or Dcp.~ No.2723 dated 2d.~0.:!015 Area 5 acres

1 Total Area= 19.00 acres

- .', j

7\~~;\1/
\.>'" • ~ ' .. """",' •

, Bihar Foundrv & Castings Limited _
. ( .lfh Industrial A/Co, ff.O.- ",1ar"r, Out.- 11,,",,],",h, Jh...,lo.h.•"d - 8291 17.

\/'.10',"," .- R.~.;! ,st."cd Olflee t- M.:\ln nOild. R;)ncI'II,Jh,,,kh.,nd - 814001 .
. '.. U27100Jl11971PL.C000912 & GST No ,- 20AAflCrtUI!>2D1Ll,

elN NO. 2"O~L"''' rilll. '_01>51- 22027')') E,".JlI:· l>fc;lg,,,@on,,.,I.conl
I...,ndlin :- 06 ,. ... L"" .

at

Scanned with Carri~a~ner.
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~

JHARKHAND STATE POLLUTION CONTROL ~RD

TOWNSHIP ADMINISTRATION BUILDING, HEC COMPLEX, DHURWA, RANCHI 834004

Telephone: 0651-2400850 (Fax)/240085112400852/2401847/2400979/2400139

Ref No. JSPCBIHOIRNCICTO-4412165/202011819 Dated: 2020-11-10

Consent to operate (CTO) under section 25 126 of the Water (Prevention & Control of Pollution) Act, 1974 and

under section 21 of the Air (Prevention & Control of Pollution) Act, 1981

1. Application (s) dated 2020-10-03 of GAUT AM FERRO ALLOYS (UNIT OF BFCL), Occupier Name
:HARI KRISHNA BUDHIA for consent under section 25 (1)(b)/25 (1) (c)/26 of the Water (Prevention &
Control of Pollution) Act, 1974 and under section 21(1) of the Air (Prevention & Control of Pollution)
Act,1981..

2. Documents Relied Upon:

(a) The content of Environmental Clearance (EC) vide ref. No.-J11 011/34/201 O-IA.Il(J), Dated-
31.10.2011 issued by Ministry of Environment & Forest, Govt. oflndia, New Delhi.

(b) The content of Consent-to-Establish (CTE), vide Ref. No.
(i) T-551, Dated- 24.02.2000 for 26 TPD,
(ii) 2577 , Dated-20.05.2009 for 30 TPD &
(iii) D-1510(N), Dated. 21.05.201410r40 TPD.

(c) The content of Consent-to-Operate (CTO), vide Ref. No. B-42, Dated. 06.01.2016.

(d) The content ofInspection Report (IR) vide Ref. No. 936 Dated. 08.09.2020.

(e) The content of self certificate regarding procurement of raw material from valid sources.

3. The consent is granted under section 25 126 of the Water (Prevention & Control of Pollution) Act, 1974
and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate the project in
Mauza -MARAR , P S -RAMGARH , District -RAMGARH, as follows:

Project Site-Area Investment Product & Capacity Period of CTO
(Rs)

Plot Nos. Area Date of issue
To

Before 1405 (P) 7.26 35 Crore Ferro Alloys Silicol 31/1212025
Expansion Acre Manganese - 96 TPD

(as per previous eTO)

, .
.....
"_.¥

itions:

_ ~

., I
" ,

to-
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1. That, the occupier shall obtain raw materials from valid source only.

2. That, the occupier shall operate and maintain online stack emission monitoring system with connectivity

to Jharkhand State Pollution Control Board server.

3. That, the occupier shall do regular cleaning and wetting ofthe ground and shall maintain good

housekeeping.

4. That, the occupier shall install and operate fixed type water sprinklers at all dusty places inside the plant.

5. That, the occupier shall upgrade, operate and maintain air pollution control device such as fume extraction

system and bag filters.

6. That, the occupier shall utilize solid waste properly.

7. That, the occupier shall comply all the conditions of EC and CTO and submit its six monthly compliance

report to the Board alongwith recent analysis report successively.

8. That, this CTO supersedes the CTa granted vide ref. no. B-42, dated 06.01.2016.

9. That, the occupier shall submit applications for renewal of consent under section 25 / 26 of the Water

(Prevention & Control of Pollution) Act, 1974 and under section 21 of the Air (Prevention & Control of

Pollution) Act, 1981 again 120 days prior to the date of expiry of this consent with documents showing

compliance of all of the above conditions.

(B) General Conditions:

(1) That, the occupier shall maintain the National Ambient Air Quality Standard given below:

_.

'.-....
,J • ,
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SN Pollutant
Time Weighted
Average

Concentration in Ambient Air

Industrial,
Residential, Rural
and Other Area

Ecologically
Sensitive Area
(notified by
Central Govt.)

(1) (2) (3) (4) (5)

1.

2.

Sulphur Dioxide
(S02), Jlg/m3

Nitrogen Dioxide
(N02), Jlg/m3

Annual
24 hours

Annual
24 hours

50
80

40
80

20
80

30
80

3. Particulate Matter
(size less than 10

urn) or PMIO,
Jlg/m3

Annual
24 hours

60
100

60
100

4. Particulate Matter
(size less than 2.5

urn) or PM2.5,
Jlg/m3

Annual
24 hours

40
60

40
60

5. Ozone(03),
Jlg/m3

8 hours
1 hour

100
180

100
180

6. Lead (Pb) Jlg/m3 Annual
24 hours

0.50
1.0

0.50
1.0

7. Carbon Monoxide
(CO) mg/m3

8 hours
1 hour

02
04

02
04

8. Ammonia (NH3)
Jlg/m3

Annual
24 hours

100
400

100
400

9. Benzene (C6H6)
Jlg/m3

Annual 05 05

10. Benzo(a)
Pyrene(BaP)

Particulate Phase
only ng/m3

Annual 01 01

11.

II

Arsenic (As)
ng/m3

Annual 06 06

- . -I4R.12. Nickel (Ni)

v r:.-' J-'Y~ ng/m3

J flY \'"
,Note :'~tial no. 1 to 4 - Mandatory

y;: : Serial~.1!5to 12 As applicable for specific type of industry.

I
. <i AJ .: . d"l·.·' ~,.

-. >t'
I ~.~",.

,. I r"'" :,.

Annual 20 20
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(2) That, the occupier shall maintain the emission quality within the standard and the quantity, as foll~ws:

SN Parameter Standard

1 Particulate Matter 150 mg/Nm3

(3) That, the occupier shall keep process effluent in close-circuit and the quality of effluent from other
sources in conformity with the standard (s) and the discharge quantity as below:

SN Parameter Standard

1 Total Suspended Solids 100 mg/L

2 BOD 30 mg/L

3 COD 250 mg/L

4 Oil & Grease 10 mg/L

(4) That, the occupier shall dispose of solid wastes as follows:

SN Waste Type Mode of Disposal

1 Hazardous Carbonaceous Wastes In co-processing in high
temperature furnaces or kilns

2 Hazardous Non-Carbonaceous In TSDF
Wastes

3 Non-Carbonaceous Non- As a substitute of Soil or Mineral
Hazardous solid wastes/ Mine
Over Burden

(5) That, the occupier shall keep D G Set(s) within acoustic enclosure and shall keep the height(s) of
exhaust pipe(s) as per Central Pollution Control Board norm.

(6) That, the occupier shall install and maintain Central Ground Water Board/ State Ground Water
Directorate approved system of rain water harvesting-cum-ground water recharge and submit the
photographic view of the structures within a month.

(7) That, the occupier shall grow and maintain greenery of the project in the periphery and other available
spaces and shall continue enhancing its plant density and biodiversity.

(8) - Th~t, th~occupier shall submit environmental statement w't ""-;'pp0r:tin~stoi.c~io~tric calculations
; c..'''' ana~esr-e~orts, every year latest by 30th September oft e41., M'inj,!'nclaly'yar. I. .
(.. ~J - 01'1)-' l~\r ' • . • . . .
v '-<{~ ">" •

: ~) Nu TRat,th~ o'tcu' ier shall submit report(s) duly monitored and issue y an NABL accre t~ cio
,t P: ..9qOJ :2008 'aI1~SAS 18001:2007 ce.rtifiedl~b~r~toryin compliance sub-para (2),\~),(4) a~Q(5) of
i ~ 1 ~ paragraph 3)h Lul,CTO yearly at required periodicity. . •• :~ ~ t .
,~.H' '~:: \._../ '.' .,.\-t\. P.I· ,! ' ~I".,~-, .

" ~t''<I ..---..?-
, , , ,Jh3rlL~': .

, .......~:.-....~~,..
'.

" ,..I. .....-14 ..
l J;~ ~T~'

to

•
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(10) That, this CTO is valid subjected to the validity of mining Lease/Mining
PlaniEcofriendly/Environmental Clearance, if applicable. In case of no renewal of Mining
Lease/Mining Plan, this consent shall be treated as revoked automatically.

(11) That, this CTO is issued from the environmental angle only and does not absolve the occupier from
other statutory obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility to comply with these conditions laid down in all other laws for the time­
being in force, rests with the industry/ unit/ occupier.

(12) That, this CTO shall not in any way, adversely affect or jeopardize the legal proceeding, if any,
instituted in the past or that could be , instituted against you by the State Board for violation of the
provisions of the Act or the Rules made there under.

(13) That, the occupier shall comply with all applicable provisions of the Water (Prevention & Control of
Pollution) Act, 1974; the Water (Prevention & Control of Pollution) Cess Act, 1977; the Air
(Prevention & Control of Pollution) Act, 1981; and the Environment (Protection) Act, 1986 and Rules
made there under.

4. That, this CTO shall not absolve the occupier from making compliance of other statutory prescribed
under any law or direction of courts or any other instrument for the time being in force.

5. That, this CTO is being issued on the basis of information/ documents/ certificate submitted by the
unit. This CTO will be revoked if any of the information/documents/certificates/undertaking given
by the occupier is found false/fictitious/forged in future.

6. The Order shall be valid subject to compliance of all other legal requirements applicable to the unit.

7. The State Board reserve the right to revoke, withdraw or make any reasonable variation / change /
alteration in conditions of this consent.

This is issued with the approval of the Competent authority

RAJEEV

LOCHAN

BAKSHI

Digitally signed by

RAJEEVLOCHAN

BAKSHI

Date:2020.11.10

12:08:31+05'30'

Memo No. : JSPCB/HOIRNC/CTO-
4412165/202011819

[Rajeev Loehan Bakshi]

Member Secretary

Dated: 2020-11-10

Copy to: Sri Hari Krishna Budhia (MD), Mis Gautam Ferro Alloys (Unit ofBFCL), At+P.O.- Marar,

Ramgarh-Industrial Area, Dist.- Ramgarh(Jharkhand)1 Director ofIndustry, Government of Jharkhand,

Ranchil Chief Inspector of factories, Ranchil Deputy Commissioner, Ramgarhi DFO, Ramgarhi Regional

officer, Ro, Hazaribagh for information & ensuring compliance of the above conditions. Regional Officer,

Hazaribagh is requested to examine the status of compliance every year and shall submit the report to the

Board. RAJEEV Digitally signed
byRAJEEV

LOCHAN LOCHAN BAKSHI [R' L h B k hi]
Date:2020.11.10. ajeev oc an a s I

BAKSHI 12:09:11+05'30'
Member Secretary

'.,lo
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.2~-:A:~ ol·7~?F{y~~r:m)t:?·

r.•.••••··aJV>~........ ~~~@hM;>
l~ /,.

> i'.,·. · .....'.. • \.' >4:t;~MA1;

.... . . . ,BETWf::~~... ..' ", / ~:,' i '

The Jharkhaij(l. ·It19Lls!ri~l·Area; Developm'el1t Authority, .Railchj:· ItegipJ1,';Jl.A~~';

. : Bhawan" sIlt ~o~t, ····N~mkUni:_:J~rl~~trlal•. Are~;"~~waCJ:t'~;;;"t{~n~li'iL8;S'~

'.,R¢ffif:q§entedbY, its Regiol1al Directoti~l:i'iu;thoti~~§: ..;" . ' ..
." v.. .:,,~:...~ ". ,_~v_.:_._:__·.' , _ ,,__,. ,,-,"}', ", ""')""_":<;':,.' .: .. -co ~ ,._;_- -::-~~-,,;-: :.-::~ _ ,. ,,',_ '

. . Trike}! SI0 J;~te' Abr;~ll:alJl'11f~i~e~.ag~d ab()ltt ~~~,Y~.MS
,,:-. __' . '.:~c.. _ --,,::',:;,-.:-:";;-0 .. ~,:,' _,' .. :->~_:':."~.,', .' ,::',:-__~_"~.:'__: >:':" :;.: .- ,co:> : n.,.: :''':-,, :-~_,,< '-~'T~",:;:.:.:;,... j

Nattoliality~liiafan; P~'h)lanentRe$ideJllorJIAJ.)A BhillvaJl"Narok!:ltn'L ,. :i

. Ranchi, LocalResident' ofJIADA Bhawan Na'~ku,1U ~~~vad'i1i~~~jich,i,;':p';~~:!;;;,i;;',..,
.......,......-,......-~.......,..,7""--------4'.>ri:; ..~ ." " . .......'... e. '

P;SLNaIUKllln 'r()Wlt-R~nc§i, Distdct:iaif~Ji~~:j'$Uite,,~!).ark~~hd'! >t '

~~~~~I~fte:r'tP,:"be ref'erJ:~d:to as.:the'.~A:~lthot:iiy'whi~i\tetros sb~U.hicI!ld9 its

office; 11ereinafter ..tabe referred'to <l~ 11¥ 'LESSOR' '(); ~he

which .expression .shalliwhere in the cori,tcxt,shO\v adniitsgt
. ~ -._ , -. <,;

J~IJIJ"'.,n:U""IUU~;;) successor in office and permitted assign Qfthe first part ,. :.' ~ .r
M:ndy &8' . ASTINGSJ,:ro, <-q'->-' - """- -. .",-,- "",....•..._,.--.,...,.,::.•..+<-..-.,..',........- '~" ..; ..:::.:.'

__ /.~)!tEm-t:~.RfOU,w'""". ' '.' '. ". ..'/f!J;4 -<'!,_u ~ 99 1(#":ii,~.fl\~r4-"i;~.':~ji~.'..':.'.l'.f:f.t·'.<.f.'·
.. .... . ,,__ ~" A .:c·1~1:-,.rl!~lVJ~W

·r·
':0.
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,1111111''':''

1'1
, 11111" '"

II, I

.'c .:.2~

AND'

Shri Gaurav Bu(Jhla 8/0 '8l1ri Had Krishna BI.I.dbia aged about 29 y~a(s, by
..:......,.:..___..,-----_..;.;". ..,.....;.,......:..:_..'... .... ....., ___,.--,'

Qccupatioit-Business by Caste-Hindu, by Fait1J~FIindu, Nafiomilitydn<\ian,

'J>~rmancnt"Resident of Ncar Surcndranath 'Gent~na..y S£hoollI.RScbYQI,

. 1I.;~~ Road ., D~patoli, Raucij'~~834009 JbarkhaIi<J EMAIL IIJ:

h(clgfa@gmai'ii«;onI repteSentillgthe~llottee S}1riGaurav ·iil.ldhia,Dlrcdi)r;q{',.··
: _ .'_,,',' .:.:_ ,_:,,_._.. ",_', _ <' .,_.-:':: . ":._'.'_-:--_:_:;~:__:_:_--_':... ' ::',:_::"':"::.. ,.«:-.:::.' :_. ':t.~:,:".>-::;,-,

,. Mt~iBfHARFOUNl>RY~ CASTINGLTI)., Plot, No. C5.(k6.X>8,C9;C10,Fll
, ,

'& lf12,'Rarrig~t'I) Industrial ~r~a,J~~mgarli,hereihaft'er to be wferredto as the

'LESiEE' ..w,fiich terl~;$ shall in~1.11d~'the. legal .heirs, successors; l~gal

. represe,fitatives,assigns of the oth.er:purt
.: -.:'ff~i ,.'.<~~~-I;:'f~j",.",;: _< ,:." ." ,':', _' ':"

, . .' .. -!t'~.~-_:,~::..t:_ PART~I ',.
~,.,' . -v s ._ : ..... -',,:='<_:"; (.~:;

. SHORT RECITAL ,
1. '. Wher~as, (he lessor 'is nn Authority created Under, section 3

IndustrI~1 Area Devel~flmenr AlJthQd~Y.Act, 1974 ....~. adopted bY: the

Government of Jharkha:r;ld,:vide NQtifjcation NQ.339 dated 0.2.0.3.200 1. .,' . , "

issued hy the Departmenrof.SbiellceTe~hnologX;IllforhlatfQll Technblogx"'"
. '"

and Industry as Jharkhand li1dusf~~~ Dc:v.cloplnent Authority Act,

2001'and i.s ;cpmmitted ,[qr phlnri~d.,dcvc[opment·of indu~tri(ll area and

promotion ONI~q~stry and matters appurtenant theretfJ under it~ ~omirtatld

area.
. ....--; ...

2. Whereas, for fJ'tfiHi:nent,'6~~:;ilt~~,,<?bjeC~~:~b/theles~()r Authority has been

makiag..the Iand,.~~~iJ~~~~'~~t~q~;intel~?Ing.•entr:~preneur Oh·lea:e. term'basi.s

for 's~tting ],If! .itidustfYva,~';p~r.actual' requjr~nlent and. 'subJect tl) the

provisiolls of Jharkhand Indus,ttial Area'Dev:elbP91~nt AuthQ~itY'AC("
~,~",:: ,.,'""., ", .. -_-:":,,_,,: ..-./-:, ,,:::'" "':'~:,;

2001 as -amended [r0111 time to time, Jharkhal'io Industrial' Al'~a, ' ,.,', ' ' . .' ,-"_""'. '_" (: '," ,:,.- ',<,

DevelQpment AuthOrity. 'Rules, <~OOl, JharkhuM Industrial :Policy:as

applicable ,oll,the relevant date and the Reglll~tions201S of the Al.lthodty
. ". ~: .... ;'

1$ of )(iarkhand '.,
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,..~>,
,ill}

.... '

~3-

and the/l.essor after, con.sidetil~gthe,rciquire'rtielll, of l~nd of the,', les'sce;,,·
. _-.-.. .,_. -- ,,_,- '. '/,' -=--"

afiott~dAddE 3.67 Acres area of Jandlshedl plot:'inore';ftJI1y,descdbed'~in
< • .~ • , _.:: '_ ., ,- '.

tlte'~and Sqh,edule below, vide allotment order,No;1*t7l'gated"l,i6.(f9.20't9

aJldilpon p!iYI~eritofRs.19,t9,188:00 (RupeesNin'~fee;n"L~kfl~Nineteel1'

TllOu~:nd ' One Hundred ':Eightyeight ~hlv)' (Lahd .Price
'~{, ,~,~,/,-:,

Rs.1,91;91,880.00 1st installment Land Price Rs.19, 1.9il88.00j towards f1J11' " ;" .,;
~"", <

premium of land /:first ilistalJnient in ca~e of mega IT"i'lld'ustry (wh[c/ievcr <.

is appltcuble), execution of indemnity Bond daJed Nil inq the lessee I~a,s,
," '.: •• .;'-', A', ....-:

been handed over physical ,PP$s~ssi'onof-allotted land oil 19.'l,1.2019;

4. Wheteas, in terms-of Aut110rjiy~s'Regulations 20151 tqe les;;;nas:tg ge[~;E\>:
;'" ,..--"W . " ~, __',". "

the lease deed executed by the lessor and registered: vv:ithiir a.'peri:od;of___ -_ :, ':,' . .. """ .

three months from the date of taklpg possession.ofthe allofted 13;ndf's'hed,~,'/1.
. . .;.... ". . _-

, Since tb,e lessee h~sfuifiUed (he;'~hllditiollSfOf;exeC~liion'of 1~<;lse,9~ej:k

the.lessor execlltf~t~e'lease'de~d;'

,,:. ..,.. ..

,.;, :-,

. ';~'

-'_
..,.',.'

_- ~....
,> :•.• '

,.:',

, j
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-4-

....DETAILS OF:I..e.l\jDTO BE tEASED OUT
...fvVS. BIHARFQUNDRY &CASTING 1.Tp.,
, Rain'g;tt:h Industrial A:t";e~:'. .

:Yilhige" ~arar '.--;7
Thana No. :14'4.

~...,,;---

Thana . :~~mgarh
Dist :Ramga.·h .... .:
CorrespoIgfjng to I.l1dustrial,PlqtNO.€5"C6.~D8,C9.clo,Fh & J£12 .

. .: KbatN6. l:Su-rv4f:1:tl'{~.' ~~:;. ..•....•....•••..j....
'.' TotalAt~at?67 Acr~ .

Calculation cf'Industtial motNO.c5~C6,D8;C9~.C10,FU& F12
. 'UOUN'D.A:R.'Y· .

.....As';per,ShrvevPlotNot AS_QerlndustrialPlot No.
".N()ltp IJX~urvcy·PI.ot~.();!405P& Io<f1(RmiiJ we· -.·.

SOUth :. By S11rveyPlolN():1405:P.&Ihdl.PIof~o;q7&lndfI~6~d""

Poss¢ssiontakenbv~etheploto~:19.11:2019
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PARt~IF

TERMSANO"CONOITIONS OKLEASmOE£D
The tessorand-tbe lessee hereby covenants and agrees-as follows:;-

L That the schedql¢d land has. been-allotted to the lessee by t116)6S50rfor
, : ' ..

setting up nM/s;BIHAR FOUNDRY & CASTING'LtD., II itldustry in

..the command area of the lessor fottnanufacturing If Ferro..Alloys. i:'

2.
. .

Tbat the I),eriod of-tenure of' lease itt, respect ofthe stll,edirledlan,dlshed.

Shall he fora p~tiQd of':30 (thi_rty) _years:ftol1l the date ofaUOlment and
, . ,,' . '. .:.- .'

.allnual rent and' cith~rchat~~sshatl'bemai4hFilic '.Iessee t();'the;]ess~r as
decided by the M~llMing Direqlor ofth¢ Atithodtv ..

3. That-the tenure of lease as above shall be subject to tene~al atthe option
.~ " .'," ':.~ .- .'., -. ': . . ,"

of the parties. Inorder to get the.tenure of lease rencweq, the,lessee shall

make a written request it) the lessor three months prior ,t~)ex:piryof lease

period. A.iter considering th~r~quest of the lessee objectl~ely,'tbe lessor
. . .:'. . '_ ,"_'"

shall renew thetenure o(·lease.f6i' another period of 30·(thirty) years' on

payment of proces~Jn:¥ 'fee of .Rs.ilO,OO~:?Ofor land: upto 1.0 acres,

Rs.25,()OO.OOfor lad~'!~bQveLO a.qe~upt()}.O"acres al1~Rs50;OOO.OOfor

land over 3.0 acre,s',6'rwas.decided .by thel~ssorfrom tirri~to time tihd d,l1
.' . .. - '-~.'::;:',' . , .":~:::. , : :, :. .

furnishing' declal"atio:p'bx\)h~le.ssee'tliatit/ho/she shaff uti.tize the 'laricton1y
""'\. :.iT· A"" ~ < _ "

Tor the purpose ifhJs'Be,en allQ!t.x? and that tho cQ.ndi~ions~fallotn1ellt
.... "'" ..... '." '"""-_,, .r. '. .... . w

order, indemnity bond andthi~:Aeasedeed is acceptl.'l,~l~to itlb;iinlher and
. - ,""'" -::", " , ....:..

that the lessee is not in d¢fa\llt, i11 paymcl.itof p.'ues o~the Authority and.

fOR BIHAR fOUNDRY: & CASTiNGSLTIl

~·~~Y .. ,

" '}-~lf}rvOV DIRECTOR

•

lessee.
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4. That if the .lessee isa mega, Textile industry itshall have option to pay the

total.land premium, land deve]opl!lentcharges calculated and fixed by .the

lessor, It1,1'ellequal instali;;ienls spread over period oTs (Five) years. The
", . ,- '",

, 'lesse~ J$ h~)d and firmly bound to pay the Janel pre~i.um in remaiJlillg,
~ .~' ,

'Nine insjallments which shall-be spread overperiod 014 Yz (Four-and halt)

ye~tswrthinone month of demand from th~ lessor Authority. '~qr.deferr~d,
;:.- .;.;:

payment, ine,Jessor shall charge interest on balance airtount!@15% p.a

subJect_;;to revision by the lessor from time to time .. If the lessee fails to

make ,payment of any installment within the time frame fixed by the,
~ • '.' . '> .

.lessor, additional charge at 'pre~(ailingJat~. a~cfujng upon the footing of
A' .:." _',:,' ':':":', ",> ---'.

yearly computed interest shall-be borne by the lessee. No rebate shan be
. ' .. ~ . 'r.

admissible in this regard and the lessor reserves its right to make change in

the rate pfiinterest. Delivery of possession of land/shed has been made,to
-: "'. .... ..,,----' ..

the lessee by the lessor on payment of first installment and the; schedule

tor paymen! fW:.the i'~mainingnine installments are fixed as follows.-.

4

Rs.22,Q7;066JlO '0208.2021

3 3""instld)in~'!1l Rs, 1,~Jl~3,504,OO 'ltiJ9,19.188:00· Rs,~;38,838,OO Rs,22;58,026,OO 02,08,2020
.~ «,

'4' (nstalhnfnl ,{ R.~1:34;,3A.3J6,O<i RsJ9,19.,1.8S,OO RS,J,35,858,OO 02.02.2021Rs.22;5§,046,OO

5

6 : 6'" irlsliillinenl , ' Jq:95;95,940,OO ' ,.!{s, 19,19;188,01 .' Ri;,2,J9,899.0"O . Rs)21,59;OnOQ" '02,~2:2022.

7 ' 7' instlllIr)lCu( ~7(h{~;7Sf'OO' RsJ9,}9,f88,OO Rs.l.9J,9f900 Rs21,11,I07OQ 02,O~:2022

II· 8 'insl(lllmeiil Rs::;7;57,564,OO Rs,19,19.1SS,OO ,Rs,.1;43.939,OO Rs,20,63,127.00 02.02,2023

•
9 9'"'111S\l!1l111en! ~:38;38,376,O<i Rs,19,19,188.00 i Rs,95,959,OO R$:20,15•.I47,(lO' 02..08202'3'

'-' IQ· . ·~I--:I"O:>r.''':·;'in'7sln-'.::II'm-e.n-'-t+R:::-S'''',l';:o.9;+'r9::-,1:-::8~8,{~)Q:-o-+<'wl{'-:s:I:-::9'.1;t;:"9.:-;1.8:;:-8.-;:;O0::"", -!1""R::-S-:;.4:::-7,.9;::;;8:;;-O.-;:;OO;---+-:;R::-S-:J.;;'-?:;6:;-;7;";,~';':.G$;;-:.,OO;;;;.··-: f;-o;;-':i:-;,Pz~3024
, ~~~~~J_~ __ ~~~ __ ~ __ ~

. '.' "O'UNORY & CASTINGS LiD.
fOR,eIH,6~I'{..,•.F, " 0 I ~ '. _

~-.J ~ .

.. ..,. ",' .....,.0. OiR:ECTOf\:
.~'I}Vv .

,...-

':;
.if
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That the lessee shall pay ahannllaltentofRsjQQO P~rAcieonly p¢l'aCee~'

per annum Le. Rs~36'iOO;OO(Rupe,es.·· Thi~t)I$i~ 'TbQusartd Seyen"---,.' , ,,~,

l{~Jidred)and antlQalOlaintenapce charges of'RS;'7bQO;OO(R.upe~s SeveJ{'

thousand) only per acre per annum i.e. t{~.5b80.0(),(R~;eesFifty(m~' .,'

'I'fl9~Sand Three' flitrtdred EightJi) on hefoi:¢ 31st March 'pf e~ch

Utld'thQllthlY street light charges ofRs,NiI OI1IXas dettI~~ded§:y the lessor,

-The rel1t,>Jnail1tena!l(~'echarges and. stteet light charges:shailLbe revisable

from time to tirne by the lessor and shall be payabJe'bythe.···.·l¢ssec.. ','. . . ....

6. That the-trees standing on the plotshaU continue to be, the property of the .

Iessor-and will not,be cu~or removed hythe lessee \\,ltliou( oblainin~,p.:ior·

permlsskm fi'olTIthe lessor. TJ1C lessee s'hgH he required to ~nd¢t1ake .

plantati6t; work within anc!:olltside·' its .'.p;ertli~'es keeping' in view the
. _-.';" ',,"

.: ,::.

.malnienanae of ecological balance 'in the industrial area.
----'--~'-'

7. Thafifthelessee failste make payment of any dues with{hthe titn:e frame

fixed, by the Alithorityan'addiHonal charge at tIJeprevailing rate accruing

upon the foothlg:of ye~fjy ~oin'~bUlld:ij)tetest shall: be: ~~yaJjle l),y fhe

lessee. 'No I'cbel;'s11all be adrnisslbi~In !his regard. The lessor reserses its

righf.~o make ¢pmlge in the rate of ihterest from time to tilne and the.

revised tate~shalt"b~;1J~yaQr~<b~thelessee~ .

8. That.in ..the·event~;til0npd;tlllellt\~nhe"afbresard.outstartding~mb~nt,rent,
< • ",:' __.,.,' '-"'::<:i~::.:>~.:::,·.,.'.~.,:,:.>..;.:?~'h' ,"'; "'--'. ':.:,:;~::" .. " '", , ,,",':' '

martlle~ance chN:ges~instanin~l1ts:'etcon demaJ}d by,:f,he 1¢~sorwitllilFth~;,·· •.,

period:'stipu]ated ,in the letter of demanq,<the lessof',shall have rii~ttO'
cancel the allbtlTIt;ntordet, f¢tqlinate this'le~sedeed aI1Q,lorfeitthe,amq'tmt, ..

paid by the lessee and realize the dues witilcomp9Lmd'it"ilerySt @15o/~,p.a

by sale Qf structtrte. stanc(Il1g over'Jb~ C)~nceH¢d pJ9t ~l'l1dfroin other':'

p,l;opel'tiesof the lessee wtder the provi$iC);ps.of Bihar & Orissa.'Pll~liC:
"~,\:,,

Deriland Recovery Ad, 1914

"~"Ht~
~~.",-~.. Tfif[f~rE~rtt
;l\,:":\,''''_,~'.aM;'fEf,~r~}-i~"mf~~',~(·1

'~1',fr J..

"
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9. ]ha~ the lessee shall get the boundaries of land. allotted to itlhiI1]./h¢(

. demarcated correctly at thetime of t{!king physical po;s~ssionthereof,'

10.> 'That'th'e lessee shall go in!~ prQductJon or show substantial. prQgte~~' '

,towards,the impI~nientation of project \vithin six months from the dat~ 0/'
approval-of plan and shall stqrt construction work with the margin money

frcm the lessor!representative of the lessor;

~ ..:, / ~
shoWed in, tlre' project" report as input out of it/his/her ()WJ). resources.

Slmilady,:fn rhe matter of installatlon.of machlneries et~, the' lessee sh'~ll

putmachineriesand 'Other infrastructurewith hi5- share qfworking 'capital.

Non financing by,the financial institution shall not be considered by the

lessoF,a~ nonadherenee of schedule of Implementation 'Of the project by
the lessee and the lessor shall be at li~erty to take appropriate action

, '

against the lessee.. for non adherence of schedule of project

implementation.

It. Th~t the lessee sh~;~1:?q~a:in~\'at~r~i?ra!llageand 'power connection by

making applicatiQQ,;Jn prespriped. 'form' to the respective authorities.
., ,'" .i;;~.-" :'~, :'~:_~_:~ ~ ';-:-,"; .~~,

Environmental deamnc:e, fire clearanc~ as well as ground water clearance,

if required to be' 9,bt~lned;at:~lf~,§tage'9!;ring the tenure-of allotment.jhe
,~;, . 'v, »"0-,::':,:.".::"- " •.:;" _ .~

lessee .shall obtairl,'these Qlearith~es oJ1:im own and tEe lessor. Authetiry:

shallin no way be .resporisiht~~ibf"the delay or ;ejectiOll. of applicatiqQ of'
~.-..~:>,>~',~.,.:..,.,"~.;:;\:~.'.~', . .

the unit for the above. t, ,.,
12. That-the lessee shall be responsible for construction and maiD~en~ce of

MY r(),~dor drainage or any electrical installation within the allotted

plot/shea as per approved plan at his own cost and expenses. '

f! .

.,.. "

·'~'lIlt"
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13. That the lessee shall "obtaln required consent'under cdike;~~gdpblluti6n

laws or NQ 'Objection Certificate as the case may lie ~ before­

commencernent of construction work and, consent" to 'operate 'Cas,',
,r' v';'" '.' ." "

appliCable)· before commencement of prod~¢tibn' in the qllit' {r.Ojil

Jharkliand State P6ilution Control Board.

.'~....,

14. That th.,e mortgage of lease hold right on land in favor 'otnationalized, and

scheduled hanks or any other financial institution itt any sector. f9r

financing the projeot on the schedule4 land, shallbe p¢tmissible 'with'ptirW'

written, consent of the Managing Director of the' Ao!~orlty' only' for-the

project duly cleared by the pee on the' allotted'plot a~dwhere tline limit '

for bringingthe unitto production exists.

15. That the application for consent\made by the leskee to, the M~hagjng':"

DIrector of-the Authority for morlgag~of the lease hold dght inJ'esp,e~tof; "
. ,:-, " '~- '._ "~'G{:~~'. , -, .,_._ ,'" ,:~., ',''-:",: . _..... _:-.. ' ,,:'::: '

,the scheduled property in faYQr'of'natidnaUzed'orsch~dured barrKs shaU:15e',; Ciu
. ,._ ". \:',,<: ~",.,,~~,;\:.,... 'i'" ":',,::',:.,.:". ,'. .- '::'> " ., ~,,," "~'.

disposed of within 15 days,fi~m;the,_d~tedrs~binissjon 6f application .• ,'
• .~Vf ,~ , ;.~ ~ .

16. That in case of fu()~i~~e~Jh'eA~uthority,~t;all,hav{th~Zfirsicharge.dit~ie ;,

a$s~ls/property (b~:i~ts~~c:/Slled!:4)~~al~Js'~;ansferc'h~rg~s, extenslon

charges, leaserent i(lfe.);cst~hd'aiiy;srh~t<lues,'taies. c~~rgesetc-payable
. ,.- _'. .' .-;..-.... ':. ,',.; .

17. Tharthe lessee/allotte~ ,shall submit to the, Authority applicatlpn for gr~lt

of cOl)sc::ntt(J 111QJigage,along with, consent! c01Tlriiit~e~t fettel+:frolll t~e',
:..~:.

~:, ,,j'

J',

~\11-3~)itiili~~f;!·r1.TJ1:~·~~{1:111-~ ..'
\hil', '
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] 8. That the' firrancial institutions which Jake th~ mortgage of the lease'hold ,

sqhe(luled ptQperty Qr any partthereof in the event of sale .of lease 11:011;1,; .>

right in the .rnortgegsd plot/shed shall obt~il1 information from the

Aut1iority about its dues, processing fees, land premium. lease rent,
"-"', .," ' " ,

'inlete~torany other dues.including taxes and c!larges"etc p~y~~le tQ. itby·,
. . . ~ ., '," :':,:-, . '. ",-"

thc'lessee;atleast.7,(seven)dayspriortb'theauctiol1 saleofthe scheduled

property. If the tiUancH.alTnstitution fltbceeds to. sel~:the l:roperty by

auction, thejhtendlng bidders must be.infdrmed in. writihg through notice
. .' , - .

or otherw'ise that the 'successful bidder shall be given ,possession of the '
...... . . " " : ',.. ." .

lease ho.ld right on the sched1.lled.propertyonly after,~ production o£No,

Dues.Certificate'from the office of,the lessor,

(""'---,...-

19. That the tllottgaged.leasedloldrightin the scheduled land auctiotteq OJ'th~

bank! financial irlsiitution(, m.atutory..,aothority -rnay be COllsider~dfor,
, . ", -",. '.

I'egularizatio.il by the.lessor iJl..tavouronh¢.s'U¢~¢.s$ftll hiddeiiden(ified by.
'~-'", '.

the bank/ fil1ancial.il1$tit~JtiQnt· statUtorx authority fQ,t substitution on
,-' " ", ,,',. :, .

payment of ll'ansfer.i~e Qf;,'i5% iij•...cash·ofismall and mediutn scale

enterprises or ,25% in case of othel'&, of thcvl¢(!sepremiUm orland from
<; ': ~-. - - ',: '

th.e succes'sfutbiddet atrhe l?rey,alep~r,a!~an~ charges prevalent.at

the time ()t'c1)lJsideration)~lo ~ith ~ir~i~~$.orihe lessor: '

That the 'lessee shall submit a 'piin<6f the, factory! shed. Or and bllil,di98 ;
. "'-," .' .

plan etc alongwitl; necessary documents withil1 six mOlJths from the date

oftaking delivery ()fpossession of the allo.th£dplotllandtsped {()r appr~\.:al

of tbe Managing Director of the Authority as 'Contr@lling> Authority'

under the aullding:Byc Laws, of Authority/and/or 13ihar,iJha,rkhand

I~ NAlt~J-' Restt;ic~ionsQf'.Use$pfLand Act orland for app~o\ial;ofdlieflnspectol' of

iNor :?~actories, Jharkhand through Inspector of Factories bfthe Circle "

~(~N~~fe;HARFOUNDRY &g'TIt'~5 LTD.,..,- \t,t\I\'II""
;' Ai ~~ i2/~O- /~' c,~\1 ~#'V-p
~~ <".:~,,'. , .' ?fl.\l~ OIR~9TOR

,Jb'''~'''(\~ ,

•
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concerned. Failure on the part of the lessee in submiffing factoryl shed
. '. '

planl building plan for approval shall entail late action ~ee@' R~J .00 :{?cr

sqft per month and the lessee htntts itselflhi;nself£iihiiS~lf to.
aciiQI1fee tit' the aforesaid r~te to' :the :AIlthodty',.qn ~e.m~riQ.~The

~- _' -_ ---~~ ,.. ~

Inspector of Factories, Jharkhand/ Inspector of Factories shalldispose 'of

application for factory/shed and/or building plan within thirty days of the

date of receipt of plan from Managing Director of the Authority. The

lessor shall respond to' the,Jes,see' within ninety days: from' the date of

stlbinlssion of plan with necessary' ~ppr~n~~l:However,.Jf ~arra~ted lessor.

. may ask for any clarification! m:odification and subrtl;issiO~'oLrev1~ed

plan. In case no communi~aiioli igteceived fromthe.Iessorwithin 90 days

from the date of submission of plan/ revised plan, itshall be construed and

deemed to havebeen approvedl sanctioned by the competent authority and

the lessee shall commence. ••T()l1str~gJi9?1:,furth:et'. acii~ity as per: plan!

revised plan.~~ubtttittedfo~:~~Ef:~¥al.'!;;i',j~;;~;;(:;:?'i~.:,,:<

That the lessee shall a(!j'ts2hisl~\ r,CQnst~~~(and"~a'ihtairi'accessrohd
.: _ '., - _ :;f;,:[£t:"' ":': .; ' .":', i: -f(~t~.~:. ;~:", ',_,
leading from the' State :1to,ad>td:.th !aJlot~ep'plot strictly in accordance,

with the ,sp;Cificati61;~:~Y[;d~taifJ·k~¢S9PiRidWy,~fl;elessor ~r';ilisn()mh~ee.",;
~',~• :,:,' .r" :L:;

, :;\<, .f,:.-.",~ ,,' _ ,,',','.,~? 1:.:: ,j";>/
That the lessor shal I orgairi?~ perlQWc ,ip:spection, of allotted p}otl shed!

,.,,,<:::-~". ), ;__.;_-~-:.-_."-,?,~~-'?'" .

land' to the-lessee to ensure 'properTlflHzation ,of allotted land! shed/ plot
,.,.-._ '" -. v... , ,

and progress, about factory! shed! building as per pHlO towards
... "';". ",

implementation of the project and, the lessee lJinds itse.Itf lilmselfl hen;elf

- I ~~ ,extend ail cd-opel~at.jonto the illspecting personnel and provide reallstic

'tin nnation and shall not conceal ~ny aspect of the.'ong~inga,etiyities gtl

the bioi, failing which, the Jessee sfu!11make itselfillin'iself/ her~eff J'iahle .

Ii
I,,.

.21.

22.

"'='=""'_'_V"':'_""V_~:N_'="""'~¥""-,,,,!,:,,,,,,-r<I'!_""'~" ",",y:,_
,,' "'-"'. . ..

'I , 1111' I

I IIII I Ii' 'I,l, ,,11111 I,II'

, .••• I, 1'.111.111 rt I'

-11-

-"
...:t

for j'nitiation for action for cancellatioi1 ofplot~shed~N().n~co~operatjoh

fOR~~ ~# ":~~~\,:.I;
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of'the lessee,$~al1also-mean ~ntl inch.1de avoidil1g'aQdrefusing to receive

~my.valid commtinicatfon- i~~rudit:ig'hotic~ fromth~ AiJihority by the

lessee including its/ltIsllier repres~htAiive, not, allowing entry or the >

officials 'of the A.u,~hotityinS,idefhefaQtorx!plot3)).d refusing, to sigrr onihe

sp6t'reportPrepared bY~h,~jnspectingofficials.

~

23. That"t1Jc lessee shall start construction as per approved factoryl shepl

building ]51anWithin 6 (six) months from thc,approval/ deemed approval

of plan, extendable, in maximum ,Period of an anq,ther spell of 6 (st~)
, .. ,..

months under extra,ol'dHl'arv circumstances to' the s~Hsfaction 811dwith
",_'-. . -- ","_'," .-,',. ,,',_, ", ..

ptio{'approval of Managing Dit¢9tor of the A.llthority.In the. event 9£'

failure ,of the above, late aqiiQI1 charges:@. R~.1.00 p(_!rsqft per month"

from the last day ofextended p~riodshall be pay~hl~by the lesseeto the,

Authority.on demand and intheevenroffailureol}"thepart of'the-Iessee in

p~)'rt1¢ntofdemandedamollnt, the.lessee shan'mak~itself liable fOf action

as warraqted under.the factsailddrcumstan~es of the case.

*

r
24. That In the event of fl}?king, any ~oi:tstructionWithoLlt'prior approval pr

ManagIng Director oi~ij~'AL1th,9~JWor any deviatiorlfrorlLthe appr9ve<f..·
. ""-----f . :-"-::»";:".",::<

plan of consfruction,Qr~$e;oflatia[slied'fgranynon'industriatpurposesor

the lessee 'putting tl{~'f~d' to USy:fo~pufpQ~e~otllel:than.the pllrposes for

which it ....was. allotted;ll~~::~,~,~;~~r~~?if~ctpr•..~ftlle Authority shall have

the option to charge.th~ cost·~i~~re~~;()f".llitlal)d/:tIled oftne entire period
",-'"",;",,,,,,:.,,::',"":' ')':~ ~. , ,

of retnail1ing in use ofsuchlaridl shed at-the pre~ailinglClltrentmarket
, '

rate,to he determined .by the ManagingDirector. of the Aythority an~shall

also ¢aI1c,elthe allotment, terminate the .1ease'deed; if e"ec(lfed, and forfeit',

the land prcntium ;;1110t.esume landl shed in:questibl1 after 30 (thirty) days
,~ .

~ <:,~ . AI ;':1 ;from the date o.f order of caqcellation and ~pertsation shall Py.,
y - • . '

, N D ':'1 p,Y ~,~~le to the lessee. either for the· unexpired' period' ~f,lease or for the

~.> '~"'f ' st :We, bUil.ding, installations and immoveable assetsTnanyshapel torm

. ~~., . er~Gt~~thereon. .'--'__ \ ..}. .... ....,p

A~ "'\: d~\;. ~/' . .~.. . "'.:'l'Ntr:r.'lTD. \W"t'\)~,
" ,(', '~Ol"l0..'lJ.·· An.."{'l...Il~"l IRY &, eM"" H vv ." Tr';n·t;:,~.s~r;.'··I·~ 4"" "J\ afyjf\r\ rvU~1."",,-)_ 'n- . ·~'i."'..~I("1-~·rf:i'·'i; -

.,. ;.. I(,~J t I ~1t'?~?frrh~~~,>qfX~-J(nJ-'\J!fiT1t:'

..

f.,

-- - - -----""'-'
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undertaking. Even ;aft~r imposition Qfsaid;nen action cfial'ges,.if the lessee "

fails t(y,hbidc by the ufldertaking'so given, the allotmenr ofsnch co~ceme(t
, ," (" '" ,', "

p6i·tion ot l~nd/plotl shedsh~ll,be'cat1celi¢d,b,y)ol)serviilgth~ pt;iricipf~sqf", '

26.

i
'~
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froin him tog¢iher with compensation for buildings and other structures
.' . . ,

erected with approval in writing; of the.Authority or its nominee on such " ~N~.

govemment or the Authqrity liliall not De~uestioned befote .any AutliQfity

or in.any Court of-law.

29~

produces a no dues cert'j'r.cafe;,from the 6Qrtce~~.Jl!!lhciaJinstitution.

cohcerned statutory authorities and tMt he is n\?tjn, default il~pa yment· of

','statutory due to its'.~mployees'aJong with (l,dec[aratiot:r tum undertaking

'cuf1')indemllity bond.en a, non~judiCial stamp paper of Rs. 100.00 albn&"

~. " with self-attested photograph ;of an promoting stake holders, A~tH'brity.,

</S ~ -~~ "_.shallrefund/release partial payment of allptm~nt price forthe lat;ld ([Lillo¥::

~r~OUf'y~:I) surrendered as per following t:~s:

\ ~~:/O IJ'ORSniA~:, OU~NPR~,.&GAS"T.~.G",S,UD

"f\, j,) ,_", <' C9~--- ~~
',.~ . ~" . . ,,0/' \1 \' ')6~D1RECTOR

~'/~""-"'_'"
r.llt,,;.t.t ,t>;

',:.:.:}ft,~~,;:,;· ."

..
~o; .': :", ,i

..

417



"• allottee/lessee. Ho~vever; no reque~tf~;surrenderitian ie ~i,ccepJ¢d~y'the

AuthOrity beyoijo three years df~tiotment of.lanct In ~i.Jchdases AUtl16fltY ','
. ," . ~:..." . ' .... ,

'~.,'. . . . - . . . . " . ... .. ", ". ",.. « . ",'

, " shall cancel the allotment ord~[, tenniilate:the lease (r~edand forfeitthe " " '. ~. - . . '." ' .

lease premium and take possession by observing the<p~iI)ciplks ofnatut~L "

justice;

30.

31.

•
over the p,lotllimdlshed.',as unauthorized. and take rkcour~.e for ;recovery ,of

possessionincluding invoking the provisions of Public,Premises'.(Evictioll.

of Unauthorized Occupartts)'A:ct, 1971. "1he'!essee, shall al~~;be·;liahl~·td

:,'_'

.'.~
.'~~r

J
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"

' .. 33.

other R~lrpose§f~g.cJudin~.~~~iq,
'than f'Q~·:~~t1ikh.th~.pl_ot ·,.Miola(ion 6fthi:s\O.irovIsi()I'h'1;ll'rd

... "",. "~: ,;;:

be treat~d ias'vici1~tion ,io~\·"9f;:tbe.\~~.th9ti~y,:~gn.
~""':'-...,;~- • ::',::':_,,:::+,/,,:, -:::;:'--';~~,-. ,. ':~:.,~... ':-:~'-' '.<: .' ,. ,.; -- .<

< ail()hr)'~tit6~de-tire,pndltiol)s.qt').Q4e9m~iybond -and cbn.pitJ~m~.'••.'..
: . '.'. .: ....::,. ::~':_..._'_ . ":~:.,:.:" : "', ::~~:,v·__ .. '?':--: --- ;"\"~'::.:_-:'~: ~ . - :._~' ':::: :. '-"',:: :;~> '.

deed,·~nd'&haJFr~s.pltin canceUationofplotby the lessor; ,

That-·di~',)~$se~;S)l~.!Jnot..tak~,~i~M·:~C~iOn.t()•.MergJ~/dem~.r~6/a:nalgam~te"di'

to,'b~ acq$j~ed·.·by\any.e~titY'i:lth6ut'th~·~;;Qr.'permissioh·IV ~riting ..

. Ma~~gjn;g;Oirect()iT.ofth~,~\Ithority. On, applicatioq ..•..df.the lessee?th~f<x,,~~:

iesspr after: cqhsiderin~ the.facts a~d circumstances oftpe case and after ..... , ,.....

realizing l~% in.case of MSME·or 25% in case.of others, of the prevalljng
: :~-' - . ~~ _, - ~

land preminm ~:t"th~les$br at the time of consideration, may grant sueh: ,
-,-,--,_' ',:' ...., ',~"

permissiooJ<.)rMerger/dcrnC11ge/amalgainafionor a~qujsition provided that

the lessee has 110t violated the condition of land allotment orde(/leas(t

deed/bond, In case of violation ofcondition of land. al10trnent Qrder/lease ~'.
. ~ -.' - ',.", '_~~L_'~\.'<-::-:::;:~~:;-':-:""~-"" .a .; • • . ,: .. ;- • : . '.'-"

deed/bond, qle fuU:lal)o ~osfs4a.HQ~ chai·ged at the rate prevailing at the
.- . . ,,,,..:' ~.- '_ . -" ;--,. "",' .

time of consideration. -

34.

lrrespegti*~ ofi~nycoi1~iiti()hput by or or4er 'passed by any €otlr:f
. ' :; ," ~,., .

or TtibunaL, t~¢>,~erger/der,neJger/am~lgam~tipn or a2quisiiion will be
~-":-'t~x. '" ' 'i,..._. h.~~'· _.'CO ¥"; _.~~,:,C" _:"

allowed sUbject to the payineniOf land"pretnium provided iIlthis clause.
. ~ --",... - "_'. ", . , . ...

. That;; the lessee '~(~r?ptietorShip ,Fir.m.LJ>~rtnership Flrmf~1'ivate Ltd.

Co/PUblicUdG.o etc) inteJlding to change its constitutlon:offirin shall fiJe

, an application for challge :in' CohstitutiPD. accompanied by all reqlti;:ed.'

documel1ts as mentioned ill the Clailse No: 26 and 27 ,oftf'ie Regulation
. ~;

2015 of the A,uthori:ty duly attested by the Chartered Accountant of;Q1e

respective enlity seeking change aloBg with bank demand draft in f~vor of

lessor towa,rds·Jees as mentioned inthe Regulation referl:ed to' above.

fOR ·BIHAR ,FOUND:RY & CASTINGS LTQ.

C~~·
" ~\" ~ DIRECTOR

- "
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35. That the lessor -may considen.the, request of lessee. for':,whose unit EM­

IlJPMT/SSI PMT/DOP has- been issued either ronnirrg 01: sick or closed,
• .<-

for tlre transfer of leasehold rights of'the sche'dul~d property in favb;:' o6a~\

new Eiltrepteneur as identifte~:~y.the lessee during thecurr~l)cy of lease

subject to the.following coriditions:.::...---

L The.lessee is Mtholding any duesto,authcirity"arid>shalI,subinit NOefrom
. .': . ::':., .}'

financial institutions for which" Lessor h~ accorded permission/no
e! ' ,

objection' for mortgage- qtt~e 'lMsee has plepged'Clcase deed with any

financial institution. ,~-,-,-.

u. The new entrepreneur to whom the lessee wants to transfer the leasehold

right must haee a viable/feasible/implementable project, dulyapproved by

pee to be 'executed on the -available plot of land or may continue the

existing project. ' __ ---,;,-__
"..-""" " ,

Ill. If at any stage, stake holding/ownership iflterest"of plx>prietorl.promqterl, .
..:.;.

partners in the, firm at the time ofplot/land allotment as the case-may be,

iv.

, "

goes down below 51% ill the flrrii¥:'thesame shall be treated a~ transfer of

allotted plot for the purposes: oft~is;:Reglllatiqn and processing fee and
., J~_:... .'.

land premium as ITI~il~iol)ediff ~,?b'-C1ause (vi) of' this conuidbn as,

prescribed snail be'ch£fg~q'· .,;, '~; ...._,_

No change in shareftb'l'ding (CIS) c,harges,,~}laH.be,applicable, for transfer

of shareholding (up ;~jJOO'llci)frolll.'h~Sbarldut~ wife, parcnfio 'childr~n,

grandfather, gl'ahdl11othe~~,""grand~b<i1drenandlor viee versa." However,

processing fee as mentioned' in sub-clause (vii) of this" co'ndition as" c>'

prescribed shall be charged along \vith"appli~ation for'fpc'sarne.

Any change in the Directos \-\1110 is not the sh;arehold:etof the concerned;
, ""-'~".'

industrial lihit: has to inform the lessor in writing by tlle,lessee within 30

days of such Chang~, along ~\'ith concerned ._stat~to~yform :':~i~;~,,<;.

I£_I~'~mo ' ' , in the office of concerned RoC under the COI11p'~res '~.J .
" ',' , . ~. ~, '~, ,,' ff\J1.II" f '_1956/2013, either induction or deletion of Director,. f -

7~ ~\\\")p_ r

f 'OR<S!H.A.,R" F",a,lL),NDRY,g~KC. A,ST,lNGS:tTD \.' ~
, , if'& ¥,' i;~~~~~~~1'~ . ,.lG~ ~ T'Tl~%'i~~'<l¥Iir~lq~ ~..>,," ,'..I..~

I'" _ .a\\~,' DIRECTOR ", ,j "".' _.. , *.Jr.':-:';: '", ..a~/~~"
'1/" '1 . ",..~:"".~' .tt'''~~

.'

v.

,
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37.

. .. .

vi. The transferee must pay 15~ in C'1~egfMSME or 25% in case of others

of the prevailing land premium .in the Authority at the time of seeking
,;----

transfer of lease hold right. The payment at aforesaid rate shall .be

condition precedent for-transfer of lease hold right.

vii. In .aU cases of transfer, owrtership change, a processing; fee of Rs.

10,00'0..00 for plot area. up t~.LQO acre and additional Rs. 2,'(;00.00 pe('

Eicrefor: 1and .in excess ofl.OO acre shall·b~charged.
~' ...; , -; - "

viii. The n~w enftep~'eneurOf neW.Je;$"eeshall give undertakingT ~ndemnity

bond for making payment of all dues of previous entrepreneur or old

le'ssee.i:statutory, legal or financial' liability of government or financial

institutions on a non-judicial stamp paper of Rs. 100,:00 affixing self-
./ .' "

attested passport size photograph,

36. That if the original: lessee, to whom the land wasallotted f01: a particular

, proj~ct makes a new! company.' entity for a new project besides the

.' existing company and transfers tl1'¢ Whole or part of the allotted land to

. such newly formed company; ifilS'shaU be treated as tran;fer oflease hold

right:S and shall be charged 'i~lbal]d\ptemhlTQas per relevant clalJse of this

regulation even if ;llc' 'sh~~';pf, the',;;~1 lessee in' :~his< new
. ... . ~'> j~(" ',,,-<,,,-:<,--.,:.:-,-,~,;- . '",.;<', ' •

.compan~'lelltity dQf~~',~tgo d~:\yJibeJow:tl1e5J% of'thetotal share..

That. if tl~e sharehdJdiffg\~f aliy the blood' rel~tions ,as defined in clause,

21(d) 'of the origin~r-ali·~~e: ~" amongst the existing: immediate;pa~t
. . .• "....i..:,~......., _,:;:~;.>

and immediate future>gert}f .m n~ ~ecolTiesless than 50%, 15% in case of :.. .

MSME or.25% in case of others of land premium at the existing Tate shall
. -----.

,be payable to the Authority by tIle shareholders seeking ,change in the

shareholding, Faihlre of payment ofland premium shall entail cancellation

of allotment, forfeiture of land premium and tenllin3,tion of lease deed,]f

executed.
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'39.

been. issued,.~haU1.,IVI;HJI:;

. slm~nderthe aii8he~i)'ICi~

of the AutHo,rity~haJJ ,", foll()~virtgdue 'Pl:OC¢$s:i.lhdej';y;",<>«:

th~Regulation:of;h~'Authority; ,'C -". . ::. '~;i'"

...:~~~r:::~!~~!~lt;?~~lt~~i;~~~~~.~'i$5",
or \vithil; . 'sJ;~h e~fellded' 'period ~s the AutlfQBcy':;!fuay' allow ~fter,

" . ~--,' , '_ .' ,_' . '_'.,

considering, the ..cii·c~J);statlc~s,.arnt.rlliit aepb,s~ite(:{:.by 'd)c 'lessee ,t()~viii'd~~:'.

premium of landl shed.along wItn construction; jnsff!lJ~tiQll,fi~tu(es and..

equipment thereon 'shall be Iiableto be forfeited bitheUesso:r. In,

necessary effective steps are hoti'akeh. within the fixed! extended 'pcridd ."

for establishing the uniti:'th~:Man~gil)g director of the AUfhority 'shaH
, __ v . '. "_,_,' " h,., "h,' ....•:. .... •

.-.2:

a

• 41

under such clrcumstances, cancel.the allotment brd,¢r at suc}i:piotlshed~ ,

forfeitthe amount deposited ,iiI tIlis connection, .tcrniihateJlw
. ~:'- . >::"'~': . " )

.. and re.so.rt for taklng physicalp.oss~ssro.Ii o~theplot! slled so tlUlbtJlle ':S'atli1e,,',··\·.,· ':.....,.
, .' . v ) • ~...:.:.:.';•.. ~.;.:: .;. ' " . • ~.,' • "" ", ••. , ..; ••w".;', ..

could be, allotted' to the ..efttlIepre ~who"ai:e ';'ser1Qu,s, cornnetent; !1l1n(1;);,····..,',;·.;·;
'. -<t.:ff ~ . .

solvent to implementyli¢,R(oject. ';::." ,
, "'~~;!j" ·':'.~~t~:;.~ -. ,~~~:-",<v~ ",' ~ ~ t> < ",

40. That the lessee after~coming to proQaction; lj:aJl, get its:unit 'Perinan~lJtJy ..

registered (BMlI) Jttl~;;th'b Ics~orcii'Jts;nh IDee witHjn.th~ ,
';i:;::: J~~ ~ .. _':?:' :,,' _'. .' ;':::'. .;.~ .: "

period,and, shall possess an~~>m.akeop~'imtim ~ltiliza.~iollof hind by'
_,,~. '~- .

obseryfl1g all terms, co.t)~ev.ts'aM,G.9f<lditionscOll.tairte'dth~ei·~ln. ,

Tbatthe less¢e shall keep~th¢', ~f1~fted'i'~nd!otplantationJdl' maiiitenan~t'!

of ecological 'balance in the industrial area a~d$hiill'utJlize:tnflq~p,rti?n'

accol'dingly as per approved buildipgl shed,plan,

....
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'42. Thatthe lessee may,' subject to valid and legal ground for closure and

cessation of, work as Iegellypermitted under the provisions, of.Industrial

,msputes Act, 1947 ip general and Jhy other law appli.~ableto the unit in

'pai¥!s~Jar'and,other 'labour legislation on the'isubject~ contiiiuo~Sly keep'

and rnaintair the factory establlslied 011the scheduled premises ia running,

condi~ion and submit' 'all statutory returns required, under various, laws in

the prescrfbed ,PerformaJajIing which the lessor shalFpresunle tjiat the
" '....__,_._ ,

faptory'established on the I~ase'hold land has' not been continuously

running and this circumstance may be treated as independent and an

additional ground for cancellation.of allotment.order, forfeiture oflease

prerl1i~111and termination of lease atrd.therrfollowlng actions by the lessor.
-- '. ~

4J. That the lessee shall be compliant of the provisions of Bihar Industrial
> • ~. -.- '-',v

Area Development Authority Act; 1974 (Bihar Act 16 of 1974 and Bihar

Act 27' of 1992) as adopt~d' by. the Government of Jharkhand' \rid~,

Notificatipn No.339 dated '.O~,:9:J:26ql issued by the Department of

Science Tec!inology;.!nfbrmatibn· ;rech;~61bgy'and Industry as Jh.arkJiand

"
Industrlal AreaDevel(JrmJ,ent~AuthprIty Act, ipoland Rules made under

" .• c" ",' ~. ,,'.'

the said Acts, Regu1att()J1S 2015 of'tbe Authority-conditions of land/ shed

allotment order; condi'tio'ns of indeinnity bon'd' executed by the Jessee,

conditions of leasedeed\~hd \:i,iia~i~~+6f6Jbdl~i6ns,of any of the aforesaid
. ,_,:---;,;.., "-,.-, '".-.'.. ",

shall entitle the lessor to cancel the allotment.order, terminate the tease

d:eed and forefeet the lease premium and take possession oflhe leased

property by observing the principles of natural 'justice and pass-orders !~',
,'._ ' .. '- "_'" .~' ~ ': "", .M..

this effect. ~

That the lessee shall-be compliant ofall statutory provisions applicable to

its unit. and shall submit stanitory returns and furuislt infotmation,"if

"

•

44.

..
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:fj;afnon adherenc¢to tbestll 'i"n'.theCtnattetofs~tti~gtiP',tli¢ ltid~sf?yr.

servtc~sI activities i()r \~t;i~ , ' luled lan(ltsfi>¢d"~ilS6e~n:~IlQ~~d~

not$ettihg >U~.inallsrryio;;_> "~llted''PF~m£s~sbas::be¢~:~·ii~~~d~y>
..unaut]loriz~d surrendbt'in favop ,other entity 01::J?et~Qf;),:~'bautb,Q

.......;~:<:., -v.. :"-:'..,',_ ." -.~ . _.c_ is . , .•.• _":_;.-,:.

:""," '_:'_-.:_'_-:;':'~:: .~_ .~~:..:'-~?' 'Ji-:,;;~-:'-:::""<'~' _', "":~'?" ... -:-;i~"':.,"" :,,~<_:_.._':;:';:~'~:::~._ :/,".;,-

tbange·. in•...tbe:"'.'~~Q~tit\tti01t:••.,te ••..Je§sS'~f;:una~,~Qfiz~~S'9~ao'g~,.,.,Qf,::p.,.,.,.'•..•....•

~~~~::~i~k~~~~~~ri~t~l'~~11w::~~;~e!~i1,
which "the' M,anagit~g,PireQt~~ofjfi~:~:A~tltp}ltY;'~onsiqers',< ag;ll1st ,.the .
',:v.. : .~:.;".-.-~ ::',, ""'" . -::-.'.-_.~-'<.:, '.' ,," , . :'-'_',<_' :,_:-:_ , .. '!<' <'+. __'1:';'::'",_ _--:""'~ " <~_"::;~:~~:~:;,::~.~",',h

intere~t ot~~th¢}objectivesof the>Aci, I'llfes and regulatjons':.J'nade;tll~re .
:/:»_.;': .... ":"_"',' ':','_.';~.;.,:>.><:'~-:': ,', ':'<'-: -':-= .. "':._'_.";' :''-'.- ... '" ,:.:',': '.~-:-:--:::"'-"- -: .

under, nonpayJri~M..of any,*,d~es''of the A\l~h~iity j~cll:Jding>f~te #~~i~~:,.;;;
.;._':_,_-'_' '_,.",y,," - - ' -., .,

charges, 'non adidil :'charges or any penalty ll·pderL"the Atjtbol'fty' s
. .. ..,

ReguJ51lli:ons:shall ..eonsf{tute:'p,ublic demand recover~bleunder; Btbar;~

Orissa·Publjc Demand 'i~~overY:Act,1914 ai;d slla11 b:e c~ri§jaeI6cl,~'.a,s.

violation of'the· terms Qf;~lIgtlher{t'ord~r;.Jhaf;Kbariq··lndrisU·i~,,~p~hc)(~,;" ..

Jndel1)llity'Bo~d, ReguJatioQ '.of t4x;'A~thol'jt~,'terms:;an-citcond}iiO~~iQfthe:
, _, -<_ , __ . _ .. _----:_::---.. 0~,:-;,.~i· ..):~---;,~;b~;--_,._ " :'; ,"~' . -::~X".: _?' '_.:. __..;.~£,:::--~;;~~.::'.. ,','::~'~, '~f~_:-~_·:;·-t·:~~~·-~~--~i<::::':"-~
Jease' Qeed warr~Jl~.ingjq~tjatiQn,.... ];~jonfor >c~nceJJ~tibhproc~cdiltg, I5Y;I~',!:;y:;:],' ;t:·;,; " "",

" --' "x,~:_:_:.~~~::;:<:::_,,'',' ;:~:]:: ~: ,v:. - . ,-<,:: :":"~:i :.~~A_ , • , :. ".~: :;_.;;",>~":'>c:,:.' :",:.,!>.\"" '·-~-"~.i· :',·x··'·

the lessor or sbflJ!;Juive 'rigtil to e and enier Upon; the ~ohedt11ed

,)remises 'rvitho~t~dynle~lt~gC"any 'CbhW~~ilsati~r1.t(i'the .tessee,:a!1~,,~lsd:to

fo~fe.itthe. nlO~~y{,p~id'itl,;~tJcl:h~ad'.hna~QtheJ;sunis 11:!d ~*!pel~ssti~-,$d:-~l
">'.""--~--'.:--::'--,--. , .... ",;, "-.:,' .-::::,':.:'.}<", ,~" ":,:.",:: ,'--; - . ,:':,', _'-::-'_ .. :,,:,::,:,_,' -.~:",,: <

te enter'?n the i~~'iepold"'''....•~rt){~~~':Pll\s~lt~t1ie'iDert~st~;[~h§:,:~~:..i,

lessee intheJeas~';aold<p"'r6p~iiy'~h~lk~6ase aitd'th~Jea~ed~¢:dshaHstiilld '
. '0< ,-_. - - -",<_.-;.' ".; '''''::'. , ..

termiJlated.·· ..
46. That if a'lly dispute or <l:iffere;nce ~rise~concerning the, me~i)in~;:flJ1'd< .

interpreta'tion of ailY of t~e. clauses of the provisiotlS 'C6~(ain~dill th4,S

lease d~ed" the sameshaiF be r~feJ:tedto the I~ssor~~tii-l~the'ded~i'On onne< ,:-
---- - ?,r""

/-' ~~ A~'""''' lessor relatin~_to such dispute or difference shl!lI Be..fi~l: cOl)clusive' and ,

~:x.-~\ . ding on the parties hereto. That any ~iolation of the fil~nditio~s.of lat:d ,

,.f._ , }' ,\', ~ "ldl\ nen! order, lease deed. Indemnity Bond. or the',W,O.,siOn, ; of

t{,,,;:j l2/~ " tn~ strialPolicy as~plicable on th,:;:~:t~::::e pro~~~. _,,"

"::("b.i'rib"~~: fOR-SIHARFQUNDHY &~~r~l~~~SLiQ, 'p.iefH~r~rtH~:~fP
".:__-,;;:.,Ci~ _~TrlO .••~'Rfta~~lf~f~a(~hr~UNq;'
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of-Bihar llidllstrial'l\tca Develop.l11~ntAuthority A¢tj· 1974 Caihat Act .16

.ofJ9iZ4a~d ,eillar'Apt2Tof J292) as adopt¢,~1by the Gov¢tnm~nt"of
:.::.,\:.::.-. .:-_:'·_:r u<::_, __",',_'/:,.":- __ ' .. , ":~:::;:::_:':_::::,;:_"""",,', :.:~-:::_._:-t: ""." ~,:-- .. ~:._-::-- - ,",. ::' ,::_:'_. __ <._. _ p •<> :',.' . ., . ". " ;;,2. " :':'..,:':.::.:'-',~ "

J'h~A~ij~di,vig~ .'.Notification No, 339 ."dated 02.()3.2DOl' issued 'l>Y,the

·.:·Sec~¢~~.~~:.~ep~lit11ent~fSc.i~nce.Technology; InfQ(ml!tI6n 'T',-._,-~.~.,

.' ~.t)~,lildris,~ri~~;as Jl~~r~hah~tn'dustdal'~r~a QeveJoPJ;~Pt\A~lHl.Q~ItY

;;~061';!lh,~J{"el1~itle.~lieMan~gihgbire9tQi'..t()...canceIthe·:al1oti±t~~iord~fi··.·

ter~fh,~tetlje,;'l~asecleM and forfeit,thele~sep~enlilJm <li1d.taRe.possession.

by ob'$~rvii1g:tli~.prin~fpJ¢sof n~turaljustice arid pass orders tqthe,effect.

"47. l'ha~, the Managing P~p~ctor:6flhe i"u,ihbl"itYc!lhall, before cancelling the

, allotment ullo\¥s one month time to the. allottee ,to put up his/h.erlits C~Se;

The lesse.e on beil1gdissatisfle,dwith the order oithe Authority may file an
~ ',,"_',',',",," .;'" - . ".----~-_.:<-~_. . - - .:':.',-,- >_- .:. -" - .,,:.,,_-. '.' ,'" - ,.' -'._:, • • ".

'~ppeaI tQ:.tllc DepartIllentP'flndustrics, Ooyernment ofJharkhand withln

enernonth and4heSlate dOVdrnm¢nt shall, 8ft~l"d(le;corisid~r~tiQndjspos~ ...,

it ,of Wfthhl tWo tllQnths· [roln·the date ,~~i~t ot: the appeal. 'the:
authority" shall; after ¢ancellatiorl ~f allotment of ih~ plot/shed takc

possession.ofthe said !!lnd/shed., ..

. ~-'

carry out any actiPit~;either a,.!oneor with cooperation of somebody else,
• .. -_ -, -"0,-" •• ~ " • , ", .'

J)os$'eSSiORby sucn, t,~s~e sli~if'~<e,tteated,6o'authorlze4 for which hefit

shall be liable f()rji:e~alty "Rs;:I:5.0P;~;rsq. ft. per'mopth until he/it

hands over yacantJJ~~S it,:, .... .h<~.;,aljb~ed'PI~t1O tije Aothority orth~

,Authority recovers poss~s~ibcir'';by,illVQkin~, th~: provisions of Public.
, . ~

Premises (Eviction o(Qnauthorized qbtupants) Actt 1971,

.49. ..That the Icsseepayingtbe rent and other chaIlgesandobsei'vingJbe.scveral

"covel)ant and cOltditions ,contatned,inthese presents shall'hold and eIUI?Y.

, > '_. the land up to. the terms of the lease without interruption by the lessor or

'., t-~~4h»by)1l1Y person lawfully cJaimi'ng under him. \\ .• 'v>
~~AH; ~~ . < ~~\\'I)

(C;;'~";t.." i' '1,' f~..~~:B<l'1.itl.I-;'~\;.·)L.~~';:X."'·d....~..•...ff.•• '

. ',7·.~~
n, U l.l.jq. '~"! .~"..~..:\(II.d1P DIREClOFl

. ~ ~. V'I'F' ,...
/.<'0 '

<J~;;:r,::;('.

48. ThaLif theJ~,ssee
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-24-
'.'. • '," .,',' ,'.' ·r ',.y

t:,~heorigiti~rimddtlpl'i¢,aie'cop,y,of,this 'lease deed' are

epi'od,uction Q~,~~chother .
.~~. ',"",' <. '1~"'·" . " ._,,~.~

"~""".;' "

~.'.,

..M/s. BIHARFOUNDRY & CA;SiING LTD;;
Ramgarh, Ind(-A.r;ea' "', : , ..

---

..
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:, 1,':', .

~jtW,fFr ~lli(,ff Enrolment No.:1218/t0116/00607

To,

Monoj Kumar" .... .

lJ7n~(pm:

... S/O Palltl RtlwMi

(; Rt:tIEBO COLONY P.t>· madhuban
~. SINIDIH Tundoo

Dhanbad
Jhotkhand 828128

Mobile;

·llffll.~fml·IJIIJI~'ill~lfl~lmill~IIWiJmllmrl""
UG 06519205 2 IN

RcrN(J,:,j12n3H.9X·~$J9205

~ ~l'1't ij)Jtlq;- / Your AacHlaar No. :

.-.~--.~-..--------- ...-.---~-~-----------.-- ..-.-

ll'ltrlr wrrrt
Mundj Kumar

ZtHJ 'ftll Year of Blnh: 19;9

0068 0723 7613

111~lllIil~IIIUlllm III~1IIliliUlIIW~III UlIIIIIII~111I1
'.-
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J!B' t«.. _.- ..

, , ".... .."
Bihar Foundry

, & Castings LTD.

Ref:2019-20/30"> Date: 1(1).01.2020

To,
The Sub Registrar
Ramgarh Office
Ramgarh.

Sub: Authorisation letter

Dear Sir, .

We hereby authorize Mr. Bishnu Prasad Upadhaya,' General

Manager (Administration) to execute the lease deed between JIADA on

behalf of the Company. Mr. Upadhaya specimen signature is attached

below:-

Thanking you,

. ·x

Yours faithfully,
For 8ihar Foundry s Castings.Ltd.

C9 ~ f?v-ct.Lv,

(Gaurav Budhia)
Director

• Attached by

,,,,-' .
•• i ~

. ~~~
;,' ,',., ....

· ·t·" , -t d '·!'it· "...-Bihar Foundry & Castings' .··Im. e . '. /~h--~t~~.-. .
_ •. _. _ _ • ,. I L I I"\ ....."' .. ,of ....
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Pre Registration Docket

Date :- 21-01-2020 03:04:pm Offi(:e NaR'!e:~SRO - RCimgarh
roken No:..2020000000~351

Appoinment t- 22"jan-2020 Tlrne.- 11:5

Article Lease
-

Pre Registration
21-Jan-2020

Date

No. Of Pages 36

Stamp Duty 785292

Paid stamp Duty 0
-......

Total Fees ~ 5,92,049.

, ..i! <, -'c

}'l;:J~!tU~+-----+--'----......,r:-----"------~__"'_---'-~';:-:--~-""':""'~-+~' .'~ ; \.

~~~f~~JT~~b~~a~il~DL PLOT NOCI7 &>INBC ROArt'" ..
West: PLOT l-405P & !NDL.·PLOT NO 45, South: PLOT
1405P & INDL.PLOT NO Cit & INDL. ROAD. North: PLOT
NOl P&INDL.ROAD " •.. ~\"

-I'

•
"._,.

p~..f..I,";:=--~'-""----------l'~L:-a_nd-=---"_-:-:::-::-::-::-::: _'_ _ __"~r...,M~ -~ ,
Other Description ofthe Property Pin Code ~829117
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;(~Vj~Md~~~~~~I'~!W, 1m~~~~ l
~~~~a_n_s_a_ct_io_n_·A_m_._O_u_nt~ ~ ~ ==J

-Mr. BIHAR FOUNDARY AND CASTING I,.TDTHROUGH BISHNU
PRASAD UPADHAYA, .Address .. BIHAR FOUNDARY AND CASTING

LESSEE LTD MAIN RoAD RANCHIRANCHI-l- ,Father/Husband Name LATEG
D UPADHAYA, PAN No.- .PermisstonCase No.-. Aadhaar No.
********9243

-MI'I.,J'ADA THROUGH INORA SHUSHAN PRASAD SINHA,

·lE$SOR
Address - JIADA BHAWAN NAMKUM LowADIH RANCHI-
,Father/Husband Name tATE TEJNARAYANSINGH. PAN MO.g
,Permission Case No.- , Aadhaar No. ********2175

-
t~~,;;~:~~::j.t~.~:.~~4t~~[!gY<\\~n$Uii~MW'~i'~~"~i;;';t',~'llJ.!,'ti'~~f$.f.;~P4:*~?",'f:'i:I:,';',~·

'1

Mr. MANOJ KUMAR SAUR I. Address -JIADA BHWAN NAMKUM
LOWADIH RAN<=HI~IFathf!~r/Husband Name-KISHUN SAUH

~----------------~----~--~~~----
Witness Information

ldentlfier Detalls
Mr. MANOJ KUMAR. Address - RETIRE COLONY MADHUVAN
SlN10IH TUNPOO bHANB.A,O-.Father/Husband Name-PALTU
RAWANI
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Deed,'Writer I Advocate Vendor I Executant

,. : A V If" -:.

..'.( ") .'1 ,1;\. oj.'t

,.,. ..' .. 1'\14
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~ocument Registration Summary 11

Date :-02-Mar-2020

•.••.•"<"'''''''''~ ._..""'"'¥'~' ..•,~,."''''M'" .. ,-, ,.~" _ .....•..".. . ~,.,.,.,,'.. ,~ -~ ·••• -r-r-r-r-r-r-

• Government/Market Value: "75249700/-
• Transaction Amount: ~:o/-
• Paid Stamp Duty: ~78S500l-

Receipt:

Receipt Date: 02-03-2020

Presenter Name: -
On Date 02-()3~2020 Presented at SRO - Ramgarh E

Signature of Presenter

SRO - Ramgarh

SP

'(2000

n080

~588970

~785500

Al

Stamp Duty

~1377550

Pi!yment
Amount

Paid aalance Payment Payment
To Be Payer, Nam,e Reference No.

Hlilad
paid

Amou,nt Amou,nt M()de Amoun't

Stamp
BIHARFOUNDRYAND

785292 7855,0,0 ·208 E·STAMf' CASTINGSLIMITED: B P • Certificate Number: 785500
Duty UPADHAYA IN-jH23873502661903R

• GRN Number:

E 2000 2000 0 GRAS BIHARFOUNDRYANDCASTI
200Q653909 2000
• DEPTTransaction Id :
7ea1f7 bfb 7b36f64 51ec
• Transaction Type:

"

~

• GRN Number:

SP 1080 1080 0 GRAS BIHARFOUNDRYANDCASTI
2000653909 1080
• DEPTTransaction Id :
7ealf7bfb7b3616451ec

,.",,>,

• Transaction Type:

• • GRN Number:

Al 588969 '588970 ' -1 GRAS BIHARFOUNDRYANDCASTI
2'000653909 588970
• DEPTTransaction Id :
7ealf7bfb 7b36f6451ec
• Transaction Type:

Sub,Total 11377341 1377550 ~209

Article: Lease Number of P~ges : 72 ~ -pO,,?I&:)P

-' " o"r
Sig'nature Of Registering Officer

1/1
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NGDRS ; National GeneriC))OCU01ent Registration System

OFFICE OF THE SUB REGISTRAR

Office Name :- SRO - Ramgarh

District Name :- Ramgarh

State Name :- Jharkhand

Deed Endorsement

Token No·>20.200000006351

Deed Type .Lease

: Property No,

Details 'Stamp Duty:- Rs. 785292, E ::Hs ...2000, SP:- Rs. 1080, A1 :-Rs. 588969;,

1
................... ."._..-..•.•"' .._"~.•"" ,, .."__.H".M.M.._.,_~,,,.h ._ .., , , ''oM _,'" _,_,. • " ..-,•••••~_•• ~._"·_",',,"' "u' •.•, ,.,••..••.••~.•-.".......... -,-....•

Valuation Details .vatue i-Rs.75249680/- .Transaction Amount :- Rs.O/-

.District ;- Rarnqarh . Tehsil:- Ramgarh , Village Name :" Marar Location :- Other

Road, Marar Word No

:Property Boundaries :- East: PLOT 1405P & INDL. PLOT NO, Cl] & JNDL. R.OAD,

Property Details .. west: PLOT 1405P & INDL. PLo,T NO 45, South: PLOT1405P & (NDL. PLOT NO en
i& INDL. ROAD, North: PLOT NO 1405P & INDL, ROAD

Khata Number - 1Plot Number": 1405P

IArea Of Land :- 367.00 Decimal

JIADA THROUGH If'JOHA

SHUSHAN PR.ASAD

SINHA(Jndividual)

Sh.lSIl1t.JIADA THROUGH INOaA SHUSHAN PRASAD SINHA

s/o/d/o/w/o LATE TEJNARAYAN SINGH has presented the document

for registration in this office

today dated :- 02.Mar-2020 Day :- Monday Time :0 15:30·:24 PM

Power

e-KYC Of

Details Attorney

Party

Type

... J";.:,~

., C'\'
..tt (,::),)\11'''''' ...

_. "'. ~.

, .i.' Finger,. .' .. -. .

party_Photo1('I' Pri~t···· Si.9n.atlJre..,. ., " ...

It), ""j' ..
..... " .

. ....4 .........
\ '.,

.»

c·

.'

-
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~:'Z:?'\)20

1 JIADA

THROUGH
lNDRA

:~ SHUSHAN

PRASAD

SINHA.

Address1 -
JIADA

BHAVVAN

NAMKUM

LOWADIH

RANCHI"

Addr~ss2-

Jharkhand

PAN No.:

,Permission

Case No.-

2 BIHAR

FOUNDARY

AND

CASTING

LTD

THROU(~H

BISHNU

PRASAD

UPADHAYA

Address1 .
BIHAR

FOUNDARY

AND

C/\STING

LTD MAIN

ROAD

RANCH!
• RANCHI-1 .

Address2 -

Jharkhand

PAN No.:

NGDHS NationalGeneric Document RegistralioriSystern

Yes Indra

Bhushan

Prasad

Sinha

Addressr-

Ews 132.

InfronlOf

Hi-34,

Harrnu

Housing

Colony,

Harmu,

, Doranda, ,

Ranchi,

834002, ,

Jharkhand,

India

Yes Bishnu

Prasad

Upadhaya

Address:-

FLAT NO

AA3N G

ENCLAvE,

Beside

Medika

Hospital,

HANUMAN

NAGAR.

.. BARIATU,

Bariatu, ,

Ranchi,

834009, ,

Jharkhand ,

India

Party Name and Address'

L.ESSOR

Age:58

LESSEE

,Age:49

. ',.
Photo FingerPrint Sigli'ature

> "
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-
NGDRS •Nauen,,1 Genetic Oocument Regis\raUQl1Sxs1em

1 MANOJ KUMAR

S/o"D/o PALTU RAWANI

AddreSS1 • RE'TIRE COLONY MADHUVAN SINIDIH TUNDoo
DHANBAD. Address2 •

• , , Jharkhand

PAN No.:
,.-....,.,~

&Y'

Witness:

IlWe individually/Collectively recognize the Seller(S} and Buyerts)

ISr.NO'

MANOJ KUMAR SAUR

Photo Thumb SignatureParty Nameand Address

Siqnatureof o~

rAb~;~~lelltioned, ( JIAOA THROUGH INORA SHUSHAN PRASAD SINHA), has/have admitted the
I . .

1 execunon before me. He! She/ They t13S i have been identitied by (MANOJ KUMAR) Son/Daughter/Wife
I

i of (PALTU RAWANI) resident of (RETIRE COLONY MADHUVAN SINIDIH TUNDOO DHANBAD) and by

Ioccupation (Service). .

~/)P~O

0">
.~: .

Signatu e of Registering Officer
.....-..._--_._---------,-,-------

Date:- 02·Mar·2020

....
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F. No, J-11011/31012009- IA II (I)

Government of India

Ministry of Environment and Forests
(I.A. Dlviaion]

Paryavaran Bhawan
eGO Complex, Lodhi Road

New Delhi -110003

To, ~
The Mana.ging,Director
MIs Bihar FQundry and Casting Ltd.

_ Maio Road, Raachi - a34 001
Jhal'khand

E-mail: pb.rast()gi@nic.in
Telefax: 011! 2436 7668

Dated 281h January, 2010

E·maif : consafiescience@grnail.com tbfclgfa@gmail.com ; Fax No,. : 0651-2202799 ;

Subject: Expansion of Steel Plant [Sponge Iron Plant 9~,OOOTPAj Ingots/billets 75,000
TPA; MS Structures/Bars 49.500 and Captive Power Plant 10 MWl,at. Plot No.
1364, Ramgarh Industrial A'rea',Village Marar, District Hazaribagh, Jharkhand
by Mis Bihar Foundry and Casting Ltd. - Environment clearance reg.

Ref. : Your letter no. 2009-10/139 dated 14th August, 2009.

Sir,
This has reference to your letter no. 2009·10/139 dated 14th August, 2009 alonqwlth

form I" Pfe-feasibi~ty F~ep~rt,.draft Terms of" Re.ierences, Eb4JEMP report and subsequent
communications vide rett~ftfafed 1.4tl1,November, 2009 for environmental 'clearance on the
above mentioned project.

2.0 The Ministry of Environment and Forests has examined the appJica'tion.It IS noted that
proposal is for the ,~xpansion of Stee] Plant (Sponge Iron Plant 99,OOO,TPA; Ingots/billets
75,000 TPA; MS Structures/Bat.s 49,500 and Captive. Power Plant 10 MW) at Plot No. 1364,
Ramgarh Indus lial Area, Village Marar, Oistrict Hazaribagh, Jharkhand by MIs Bihar Foundry
and Casting Ltd. Totalland acquired for the proposed project is 14 acres. A copy of the Special
Gazette No. 52(a) dated, 271n M.arch. 1974 regarding notified Ramgarh industrial area IS
submitte9, Proposed ,expCl.nsion will be taken up within the existin~ plant prernlses. No
rehabilitation and 'resettle,ment (R ~. R) is i'nvolved. No national Park/wild 'life sanctuary/reserve
torest is; located within 10 km radius of the, project site. Total cost of the project is Bs..".14,90
Crores, Follow'ing are the details of existing arid proposed facilities:

33,660
(1x6 lPC. & 2x3 TP9J.;.·~ --l.':':"':":''::_':;'~y

16,500
~~ -=~ ~~~~ __-+ j~T~P_D~. ~~~y

.Captive Thermal Power Plant

.",_---t-A-.,:' "" WHRB
J- ' AFBC

1 S on e lron Plant 3x100 TPD

S. DetaHs
N.

2 Induction Furnace,'

3 Rolling MHI
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2

3.0 Sponge iron will be manufactured in rotary kiln. Sponge Iron. scrap. fluxes ,and ferro

alloys will be charged in the induction furnaceto manufacture molten metal which will be

subse,qu~ntly refined in a ladle. refining furnace and transported to the continuous casting

machine 'to cast (he molten steel into billets, The billets wi'll be fed into a preheating furnace and
passed through the. rolls of rolling mill to achieve finished products; The captive power plants

viz. waste heat recovery boiler (WHR8) will be based on the-waste heat of the flue gases from

the plant while AFBC will be based on the char from DRI and coal.

4,0 erectrostatic"pre.cipitator (ESP), dust settling chamber (DSC). 'after burning chamber

(ABC),. gas conditioning tower (GOT), bag filters, dust extraotion·,and dust. suppression system
will be provided to control emissions. Total ground water requirement will be 300 mS/day. All the

wastewater will be treated, and used for ash' conditioning, slag cooJil'lgl green belt development.

No Ilquid ·effluent wm be discharged outside the plant, Char from DRr 'kin will be,used as fuel in
AFSq boiler: [ron ore fines will be reused in :the process and ajlso· sold to cement industries.
Dust from coal crushing and screening bag fitters will be reused in rotary kiln. Dust collected

from rotary kJlnwill be sold to mini cement plants. Wet scrapper sludge will be given to brick

manufacturers. Kiln accretion and slag from induction furnace will! be used propef'lly. Fly ash wiH
be disposed off to brick manufacturing plants/cement plants. Mill scales from re-rolling mill will
be used in induction furnace.

5.0 No publio hearing/consultation is required as per Section (iii), Stage (3), Para (O(b) of
. EIA Notificatioh2006: . ,

------:.:;",.---~--,,........_ ............. _ ..... _••_.;;;- ,-:~:_.:~,'~ - .. -=:::;~""'_"-~"~~":-< -~-~"",,~<""-. ~;~,,_..,;.,,~.-

6.0 Public Hearing I Public Consultation m'eeting was held on 30th July', zooa
7.0. The Ministry of Environment and Forests hereby accords envIronmental clearance to the
above project under the provisions of EIA Notification dated 141h Septembe!r:, iOO6' subject to

strict compliance of the following specific and ge:neral conditions:

A. SP,ECJFIC CONDITfONS :

1) Cornpllanee to aU the specific and general conditions stipulated for th~ existing plaDt

by the 'Central/State Govt shall be ensured and regular reports submitted to the
Ministry and its Regional Office at Bhubaneswar.

Efforts·-shall be made to reduce' RSPM levels' In the ambrent air and a tifna bound
action plan shall be subrrntted Continuous stack monitoring, laciilfties for all the

stacks shall be provlded and sUffif:fent air pollution control devices viz. Electrostatic

precipitator {ESP} 'and bag filters etc, shall be provided to keep the emission levels

below 50 mg/Nm'. At no lime, the emission level shall go, beyond the prescribed

standards. Interlocking facilities shall be provided .$0 that process can be
automatically stopped ih case emission level exceeds the limit

Ii)
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height. Wet scrubber and stack of adequate height: shall be provided to rolling mill.

Data on ambient air quality, stack emissions and fugitive emissions shall regularly
submltted to the· Ministry's Regional, Office at Bhubaneswar, Jharkhand Pollution
Control Board (JPCB) and Central Pollution Control Board (epeB) onc-e in six
months.

iv) The National Ambient Air Quality Emission Standards issued by the Ministry vide

G:S. R: No. 826(E) .dated 161 November, 2009 shall be fpllowed.

v) In-plant control rneasuree for checking fugitive· emissions from all the vulnerable
sources including Bag filters shall be provided at coal and iron ore screen and

crusher house, product house, cooler discharge, lnterrneoiate bins, coal injection

pojnts. of DRI plant. Dust extraction system with bag filters shall b~ provided to

crusher house, screens, transferring chutes, Junction towers and feed ·points below

reclaim hoppers. Dust suppression system with sprinklers shall be provided at raw

material sto·cJ<·piles' tcoa1, iron ore etc.rro- control fugitive dust. emlsslons~-Further.

speciiic.rneasures like -asphalting of the roads within: premIses shall be-carried out to
control Jug,tive emissions: FugitIve emissions shall be controlled, regulady monitored
and records maintained. .

~
vi) Gaseous emission levels Including secondary fugitive emissions from all the sources

shan be controlled within the latest permissible liml~s Issued by the Ministry and

regul~rly'monitored. Guidelines I Code of Practice issued by the CPGB shall be

followed. New standards issued by the Mlnlstry for the ~ponge iron plant in May,

2008 shall be followed.

vii) vehicular pollution due to transportation of raw material and finished product shall be

controlled. Proper arrangements shall also be made to control dust emissions during

loading ani'j unloading of th~ ra.wmaterial an~dfinished product. -

viii) Total ground water requirement shall not exceed 300 m3/day and prior 'Permission'

for the drawl of 300 mJ/day ground water from the central Ground Wats'r Authority I
Sta.te'Ground Water Board (CGWAlSGWB) shall be obtained. All the effluent from

effluent treatment plant shall be neutralized in a neutralization pit and used for
gardenIng and was_hing_All the acidic a;nd alkaline regeneration wastewater from the

demineralization (OM) plant, cooling tower blow down, boiler blow down and

wastewater from rolling mill shall be mixed in a central monitoring basin (eMS),
neutralized and after settllng in settlIng tank shall be used for ash condl ioning, slag
cooling I green belt development Runoff from the coal storage yard shall be

dis·4?tr~rg~qJ'to ttr~. sqmp and sl~dge shall be disposed· off ln errvTr'9nmenHrlendly
manner.

ix) Efforts shall' be made to make use of rain water harvested. If needed, capacity of the

reset\ipJr shall be enhanced to meet the maximum water requirement. Only balance

water,requirement shall be met from other sources.

x) 'Zero' effluent discharge shaH be strictly followed and no wastewater shall be

discharged outside the premises. Domestic wastewater shall be treated in septic

tanks 'followed by soak plt and used for green belt development.
,.

';' .,

~" ,-
'.

of Steel as.~pEirpresr.Q
J ~ ,(i~,1!~

. /~.

. l,..
xi) The water~nSl<lmptlon shall not exceed 16 mSrron

standard.
,,"_ ~ !:"t. .'

,
t . '!'
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4

Regular monitoring of influent and effluent surface, ,sub-surface and ground water
shall be ensured .and tf~ated \i\iastewater shall meet the norms prescribed by the
State Pollution Control Board ordescnbed under th~ E.(P)Actwhichever are more
stringent. leachate study for the effluent generated and analysis shall also be
regularly carried .out and report submitted to the MiAtstry's Regional Office at

Bt1ubaneswar, Jharkhand spes and CPGS.

A~Ithe char from ORl. plant shall be utilized in AFBC boller of power plant and no
fhar. shaU~be disPQsed off anywhere eI5~. AFBG boiler shEJlI be- instal'led
s~multaneoosfy'afbngwithC the- DRl plant, to ensure fl.lUlbl;ltilizatiQrf ot char .from the -

beginning. Dust collected from Goal crushing and screenlrig,bag,filter.s.h,aU be reused
in rotary kiln~ All the' $MS slag, kiln accretions etc. shall atso.be properiy utilized. 'Mdl
scales from re-rolling mm shall b~ used in induction furnace. Dust collected from
rotary klln shall be sold to mini cement plants. Wet scrapper sludge shall be given to
brick manlJfaptu(ers~ AU the other sond waste including broken refr~,stol)1'mass shal.!
be"properly' dispOS6Q,offin environment-friendly manner. Oily' waste and spent oil

shall be provided to a·uthor,ized recY,clersfreprocessors. .

All the slag from induct~on furnace shall be used for lan,d flUing Inside tl"le plant or
used as building mat~tial only after pas.sing t!1rough Toxic Ghe.mica,1 Lea.c;hability
i?olential {TCLPl test, Toxic slafJ ~hall be disposed in secured lan9filf as per CPCB
guidelines,. Qtherwise,. hazardol.Js.6upstances, sbatl be r.egovered from the $Iag and

- output waste:and be-dispos'ed m secunatlla'I'Tdfill"as-perCPCB guidelines. - .

Proper handling. storage; utHization and disposal. of all the' solid waste shall be
ensured and regular report regardjng toxic metal content in the waste, r'naterl~l-andits
composition" end use. of solid/hazardous waste shall bec;submitf~dJo. thf3 Ministry's

Re.9ioneU,office, at Bhubaneswar,>Jtiflfkhand"SPCB and CPCB.

fA. time bound actlcn plan shall be su'bmlite.d to reduce solid waste, Us' proper

utilization and 'disposal.

Proper utflization of fly ash shall be ensured as per Fly Ash Notification, 1999 and
subsequent amendment in 2003. All the fly ash shall be provided to cement and' brick
manufactu~e[s_fofjurther utilization and 'Memorandum of Understanding' shall be'

submittecCto;the Mlnrsfry's Regional Office,at,Bhuljan~~§lf.-

A Disaster' Management Plan ~haU be prepared and ·a' copy submitted lei th~
Ministry's Regional Office at' Bhubane~war, Jharkhand speB; and cpee within 3

months of issue of environment clearance letter.

As proposed~green belt shaHbe developed In 4.7 acres,(33 %), out of total 14 acres
land within and around the plant premIses as per the epe,B guidelines in

consultation with DFO.

:.. 1·...~.. ! ......,.

".• 1 ~

'.

fr, , ,

"', .'. ' l -,", t,; ;-" ~'.

'.. .".... "'.. ~
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STP, safe drinking water. medical health care, creche etc. The housing may be in the

form of temporary structures to be removed after the completion of the project.

B. GENERAL CON.DITIONS;

1. The project' authorities must strictly adhere' to the stipulations made by the
Jharkhand Pollutlon Control Board (JPC8) and the State Government.

iT, No further expansion or modifications In the plant shall be' carried out without prior

approval of the Ministry of Environment and Forests.

Hi. The. gaseous emlsalons from various process units shall conform to the load/mass

based 'standards notified by this Minis~ry on 19m May, 1993 and standards

prescribed from time totlrne. The State Board may specify more stringent standards

for the relevant parameters keeping in view the nature of the industry a d its size
and I:cjcatiblt At nd~time; the erflisS'ibn level ~hall go beyolJd the prescribed

.standards, IJderlockihg facinUes shall be provided so tnat· process can be
automatlcally stoppedln case ernlsslon level exceeds the limit.

iv. At least four ambient air quality monitoring stations shall be established in the

downward direction as well as where maximum ground level concentration of SPM,
S02 and NOx; are anticipated in consultation with the Jharkhand SPCR Data on
ambient air quality, and stack emission should be regullarly submitteIJ to this Ministry
including its Regiqnal Office at Bhubaneswar and the Jharkhand PCB I Cpca once
in six:months. (

v. Industrial wastewater shall be properly collected. treated so as to conform to the

standarde prescribed under GSR 422 (E) dated 19 May, 1993 and 31 ~t December,

"I'99:ro.ras·""arn~f]geQl'orin time&lo-Ume. The treated w8!!!tewatershall be tilizedfor

plantation purp:ose~

vi. The overall noise levels in and around the plant area sh-all be kept well within the
standards (85 dBA) by prOViding noise control measures including acoustic hoods,

sllencere, enclosures etc. on all sources of noise generatfc;ln: The ambient noise
levelsshould conform tq the. standards prescribed under EPA Rules, 1989 viz. 75

dBA (daytime) and 79 dBA (nighttime).

vfi. Occupational health surveillance of the workers shall be done on a regular basis and

records maintained as per the Factories Act.

.~iil: _The c6inp~riy".sh.aH;dev:eldp!$lfrraeeLas_\~e'las ground water h9rX1e5:ting' snuctures-to
harvest the rainwater for utillzation in the lean season besides recharging the ground

water table .

.
ix. The project proponent shall :also comply with all the environmental protection

measures and safeguards recommended in the EIAIEMP report

)(,

... :. '/
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xi. A copy of clearance letter ShaU be sent by the. proponent to conce~~d;Panehayat,

Zila Parlshad I Municipal Corporation, Urban Local Sody and the local NGO; if any

from whom sugg~stipns f representations, if any, were received while processing the
proposal. the clearance letter shaU also be- put on -the web site of the company by
the proponent.

XII. The project proponent shall 'l,Ip,load the status ,~f !iornpliance 9f tile stipujated

enVir~mine,.ntde:aran:ce 'c(;mditions;" including results 'of rnoliltor.e,.d data on their

websitean.:i:Sball update the same periodically~ It:shal! simultaneou~ly, be ~ent.to the
RegIonal Office of the MOEF, the respective'Zonal.·O:fflce of CRCS Ejit'!dthe JpCB.
The criteria pollutant levels namely; SPM, RSPM, SO" NO>: (ambient levels as wefl

as stack emissions) or critical sectoral parameters, indicated for the projects shall be

monitored and display,ed at a convenient location near the main gate of the company
in the public domain.

xiii. The project proponent shalf also .subrnlt six monthly reports on the status of the

compliance" of the stipulated envlrcnmentet conditions indudin'9 results: b1'monitored

data (both in hard copies as well as by a-mail) to the Regional Office of MOEF, the
respective Zona! Office of cpee and the JPCB. The Regional Officeof this Ministry J
CpeB I JPGS shall monitor the stipulated conditions.

,<~:IY. The e.n"!Jipnmental statementl eh financip": .~,RI~~31s1 Mar
is mandate,a;~tb be submitte "t e project 'nent-to'. ~h
Pollution Control Board as prescribed under the' Environment (, ro lion) Rules,
1986, as am'ended subsequently, shan also be put on the. website of the company

alongwith the status of compliance of environmenta~ conditions, and ~ball a1S9:De
sent to the respective Regional Offices of the MOEF by a-mail.

xv. The Project Proponent shall inf6rm the public that:the project iha$, been accorded
envrcnmentat clearance by the Ministry and copies ctthe clearance leUe,r are

available with the spes and may also be seen' "at Website of the Ministry of

Environment and Forests at f)ttp:lenvfor.niCjn. this.,~;h.!311be advertis'ed within seven
days from the date of issue of the clearance letter, ~t'least in tWQ local newspapers
that are I,tuldely circulat-ed in the region of which one' shall be in the vernacular
Janguage oUl:leJocjll~ty.concerned and a co~y of the. same should be forwarded to
the Regional office, . --..

xvl, Projectauthorines ~halil inform the Regional OffiCE! ;,:1,$ ,w!!11~s the Mfnistl)1, the date of
financia,l closure. and final·'approval of the project bYlhe concerned authorities. and
the date of commencing the land development work,

8.0. The Ministry may revoke or suspend the clearance, if irnplementatlon of any of the
above conditions is not satisfactory.

.'

\ .
eal against this. environmental clearance shall He with the National Environn\~mt

'rity, jf preferred within a period of 30 days as-prescribed under Section 1} ~ the
ment Appellate Act, 1997.: / i..,.

IV 't
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11,O~ The above conditions shall be enforced, inter-alia under the provisions of the Water
(Prevention & Control of Pollution) Ad, 1974, the Air (Prevention & Control of Pollution) Act,
1.981.,the Environment (Protection) Act, 1986, Hazardous Wastes (Management an Handling)
Rules; 2003 and the Public (lnsurance) UabiUty Act, 1991 alongwith their amendments and
rules

~t~
(Dr. P. B. Rastogi)

Director

;Copyto:

1, The Secretary, Department.of Environment, Govt. of Jharkhand, Jharkhand.
2, Chalrman, CentraIJ:;)ollution.Control Board, Parlvesh Bhavan, CBD~cum-Office'Complex,

East Arjun Nagar; r\iewD~lht- nO 032':
3. Charrmanj JharKh(ino Pollution Centrol Board, Jharkhand, Town,Administrative' Buitding;

H.~;C., Dhruwai Raanchl - 824004, Jharkhand,
4, The, Chief t,~nservator of Forests (Eastern), Regional Office (EZ), A/3,

Chandrasekharpvrj Bhuvaneswar -751 023j Orissa.
5, Adviser (lA-II), Ministry of Environment and Forests, Paryavaran Bhavan, eGO

Complex" New Qelhi.
6,. Monitoring Cell, .Ministry of Environment and Forests, Paryavaran Bhavan, eGO

Complex, New Delhi.
7, Monitoring Cell
8. Guard File.
9, Record File. r\.~~'Ju I~ - _~II 10

(Or. P. B. Rastogi)
Director

---_ -

. .' ..... t-". _

450



\
F. No. J-11011/38412010-IA-1I (I)

Government of India

Ministry of Environment and Forests
(i.A. Division)

Paryavaran Bhawan
CGO Complex, Lodhi Road

New pelt)i - 110 003

The Director!.

MIs B.iharFoundary and Casting Limited

Main ROqc:l,Rancni- 834 001

',y% ' . . . '.' , '", , .

Sub: Expa~sioq.ot F;y~[OAlIoY~J~ntpYJnstalUng SAF (9 MVAx1= 40 TPD) fof manufacture
of Fe~r2 SHJcqpl;E=,~r:ro~ry1a.ryg'es~.at,PlotNo_ 1405, Ramgarh Industrial Area, Marar
V!"a.ge;··~aVg§1~h Distti.c(i . rkhand'i::by .~/s Bi.har Foundary and Casting
Lirntted- regardmg EnViron en at Ch~at:ance

'it! _.,.'. _.... '.' -', '.".-, .~):f"'" "

Sir, . '., ,,>,;,. /+ T. .,.'
This has, ref~r~·nc~.;,to, Y?l!f le~"er no..+ nil·c:ja!~Sf',.10.04:2911, along wi,tb. copies of

EIA/EMP repcirlS'8qQ subsequent communication'dated 30.06.2011' s.eeking environmental
clearance ,undeUhe provisions of EIA Notification, 2006. . '

,...•" "IJI

he Ministry of Environment and Forests has examined youra rc~t~h:;~)IF:iS~hOf~d

. '. . 'n Limit~gJl§:Y~P['~B~~.&~",l~~e,~pansion of Ferro Alloy
Plant by Installing SAF (9 MVAx1 = 4 to manur8cture Ferro SlliconjFerro-Manganes~~'
at Plot No. 1405, Rarngarh Industrial Area, Marar ViJiage, Ramgarh District in..Jharkhand.
The proposed expansion will be in the existing plant area of 14 acres and gr~enbelt will be
developed in '~3% ..Of the project area, No additional land ,is required' for'the proposed.
expansion, NO,R&RJ \(Olv~d.~~onational pari<Iwifdtife sancttlary and reserve forests are
located within 10 km. s of 1he proJ~ct'site, Mfl ore! Dolom~e, Quartz and Oqke will be
used as raw Fl1at~rias. 01a1cost d[tha projecf~sRs.r.;20.0.Qi1or:es.and the budget for
Environment Manag~ment.andPollution Control measures is Rs. 2.0 Crores. .

3.
proposso expansionfacHities:
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,5., .The ferro '~1)9Y'.plants 'are listed··at S;No: 3(<;11 in .phq'lflI"Y' Mef~lIliIrgy
Category If-', ,unQer-ttl~ schedule of EIA tJotification, 2006 and apprai$.ed
Appraisal Committee>:'1(Industry),

6" , The proPQ~al was.consjdered bythe Expert Apprais~1 Cqmmitte,~:'1.·(i'ndustry)}n it$
:.24thmeeting' held'(jurinfJ'19th .,20th May, 2011. The Gomtnitiee sdu~ht ad~ifional ih1c;lrIllqtion

.for J~corisldefa!ion ,"or project. On receipt, of additional. i.nforn1~.Hpn.the committee
:recon~idered the project in its 26th meeting held during 21.S!- i2nd July, 201 L . Committee.
recommended the proposal for. environmental clearance subject to stipulati" n: ofspecJfic

,conditions along with ()ther environmental conditions. p. ic hearing i.~not required as per
Para 70) IH (b) or EiA Notification, .200.6 as the project is 'iriootified i dustrial area.

,,' .. ,,;, ,> .., ,','" ''f i' "

7.

A. SPEpfFIC CONDITIONS:

i, Cbrnpli~,.j2e to all the specific and general COhdifionsstipulated f9F the existi'ng plant
by t~e.'eeritraIlState Government shall be sured and regurar feRbi1s~'~upmitteaifo
the MiJ)i~try'SR~gjonal Office at !3huoane ' ca." ,',,"

ii. used as fuel, pet coke sh.allb~ used a~ fuel iiistea.d of charcoal
~, . ,

iii. sufficient air pollution control

m and stack,.of adequate
"''''",h':",1 emissions below 50

, '

QlP·tiftoringof influent and effluent surface; sub-surface and ground water

e.r)&'~fe~(:lvd .•...wastewater shall meet the norms prescribeq b~. the
Poliufi8P'CO' , ".'rd er de,scribed UJl the Environment (prqtectipn) >4.ct;

Whiche;.ter ' ei strihgent L~achate S '. ,ItOI' the: effluent ~enerfted 'and
Sh(j~ld)' . ,.re.gy.larly c(:lfried put ahcf ,report stib[njtte~ .~o~he Ministry'~

~egional Office at B,huQaQe.swar,spes and epCB~ ,'. '. ,
~, " "
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vii. The total water reqvl1irementshall not exceed 35m3/day. Permission to draw the water
from the Competent Authority shall be obtained. 'Zero' effluent discharge shall be
strictly followed and no wastewater should be discharged outside the premises.

viii. Efforts shall be made tQ make USe,Qf rain water harvested. If.needed, capacity of the
reservoir: should 5e, e,hhanced to, Jl1eet the maximum wptep requirement. Only
balance water requirem~nt ~i:loul€lbe rriet frorn other sotJrC~e'l?;' , 1 •

~,,,,,<,~.,,.l',,'-,:,~:"" ,'~''''''''--''''''-~.!i.~-~,J.*j;"~;"~~;~.·~~"':;··"-';i"'" ,;..... YC'-"'~:-I'_ :~~::-~'~~~~"1: _' .- w.-:';,~.

ix. Slag produced in Ferro Manganese (Fe-Mn) production shall be used in manufa ture
of Silico Manganese (Si-Mn). All the other ferro alloy slag shall be used in the
preparation of building materials.

x. Risk and Disaster Management Plan along with the mitigation measures should be
prepared and. a .copy- SUbmitted to the Ministry's Regional Office at Bhubaneswar,
Spe8 and epcs within three months of issue of environment clearance letter.

xi. As proposed, gfeen belt should be developed in at least 33 % of the project area.
Selection of plant species shall be as per the CPCS guidelines in consultation with
the DFO. -

"xli, At least 5 % 'of the total cost of the' project should be earmarked towards the
Enterprise SOCialCommitment based on locals need and .item-wlse detaits along with
time bound action plan should be prepared and submitted to the Ministry's Regional
Office at Bhubaneswar. Implementation of such program shall be ensured
accordingly in a time bound manner.

xiir.The company shall provide housing for construction labour within the site with all
necessary infrastructure and facilities such as fuel for c(jokih~, mobile foJiets, safe
drinking water medical health care,creche etc. The housing may be in the form of
i~mporary structures to be removecfafier the completion of the project. _

xiv.The Company shall submit within three months their policy towards Corporate
Environment Responsibility which should inter-alia address (i) Standard operating
process/ procedure to Qeing into focus any infringementldeviationlv!olation of
environmental or' forest norrns/conditions, (il) Hierarchical system OJ Administrative
order of the CQtnpany to deal with environmental i~;ts.\.:H;Sianden.sl.:jringcompliance to
the environmental clearance conditions and (iii) System of reporting of non
compliance/violation environmental norms to the Board of Directors of the co - pany
and/or stakeholders or shareholders.

A. _GENERAL COND1TIONS:

i. The project autltonnes must strictly adhere to the stipulations made by the
Jharkhand State Pollution Control Board and the State Government.

ii. No further expansion or modifications in the plant shall be carried out without
prior approval of the Ministry of Environment and Forests.

~.
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iv. At least four ambient air quality monitoring stations should be established in tpe

downward direction as well as. where maxiniUtn "ground le\t~r concentration of

PM10, 802 and ~NOx are anticipated in consw.1ation..with th~.§PCB..: Data pn
ambient air quality and stack emission shall be regularly submitted to this Minisfry
including its Regional Office at Bhubaneswar and the SPCBJCPCB once in six

months.

lndustria! wastewater shall be proPerly colleqted.:treated so as to conform to the ,

standards prescribed under GSR 422 (E) o~ted 19th May, 1993 and 31st

December, 1993 or as amended form time to time. The treated wastewater shall

be utilized tor plantation purpose.

v.

The overall noise levels in and around the plant area shall be kept well within the
standards (.85 dBA) by providIng noise control measures lncludtnq acoustic
hoods, silencers, enclosures etc. on all sources of noise generation. The ambient
noise levels should conform to the standards prescribed under EPA Rules, 1989

viz. 75 dBA (daytime) and 70 dBA (nighttime).

vii. Occupational health surveillance of the workers should be done on a. regylar

basis and records maintained as per the Factories Act.

viii. The company shan develop surface water hafllesting structures to harvest the
rain water for urtlltzation in the lean season besides recharging the ground water

ix.

~'-!'f:i"''h-''·''iI.-;-T''''-~j;:'1YV*~"rl), :«&iIi1*".1:." Mfu'?it:~~7~-J,," .'~ .':~::-:~\'~';"~-~*';7"

The project proponent shall comply with 'all the environmental protecfion
measures and safeguards recommended in the EIAIEMP report. Further, the
company must undertake socio-economic development activities in the
surrounding villages. like community development programmes, edtlcational

programmes, drinking water supply and health care etc.

R~qujsite amount shall be earmarked towards capital cost and recurring
cost/annum for environment pollution control measures to implement the
conditions stipulated by the Ministry of Environment and Forests as well as the
State Government. An implementation schedule for implementing all the
conditions stipulated herein shall be submitted to the Regional Office of the
Ministry a~ Bhvganeswar. The funds so provided ~han not be diverted for' any

other purpose,

A copy of clearance letter shat! be sent by ilie proponent to concerned
Panchayat, Zit-aParishadIMuniclpal Corpora '00. Urban Local BoOYand the local
NGO,,if any, fr Whom suggest~nslrepresenta1ja~s if any, vlere received while
prooessing Uia 'Gsa!. The c£fie~h:U1oot El,tso be put OR toe web site of

the company by.! proponent. ! ,,'

x.

xi.

xii. The project proponent shall upload the status of compliance.:of the stipulated
environment clearance conditiofts, including _~e~ultsill monitore~data c.m t:~.eiI.

w,ebsite and shall update the same periodically. It shall simulta,neously be seiif,t,,t :
the Regibnql Office of the MOEF at Bhubaneswar. the respective Zonal Offic ~ ~. 1,'

PCB and the CEeS. The criteria pollutant levels namely; PM10, S02," •
, mbient levels as, well as stack emissions) or critical s~ct6.rql palJlm'e1ers, A.,

icated for the projects shall be monitored and displayed at a c<¥iv€mient •

~n near the main gate of the company in the public domain. ' ~_, ~ .•

,'" •
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xiii. The project proponent shalJ also submit six monthly reports on the status of the
compliance of the stipulated environmental conditions including results of
monitored data (both in hard copies as well as bye-mail) to the Regional Office of
MOEF, the respective Zonal Office of CPCS and the SPCS. The Regiona1Office
of this Ministry at ShubanesWarl CPCS I SPCS shall monitor the stipulated
concitiotrs,

N",;, ,

-xiv. -~Ttre" enviwnmentai-'s'tatementiar'e'Efch 'fi'ITanctal"YeaFe'nding'":;1:'s~arCh'in-FormN-".c -- - - _.
as is mandated to be submitted by the project proponent to the concerne State
Pollution Control Board as prescribed under the Environment (Protection) RUles,"
1986, as amended subsequently, shall also be put on the website of the company
alongwith the status of compliance of environmental conditions and shall also be
sent to the respective Regional Office of the MOEF at Shubaneswar bye-mail.

xv. The Project Proponent shall inform the public that the project has been accorded
environmental clearance by the Ministry and copies of the clearance letter are
ava,iIable"with, the SpeS and may also be seen at Website of the Ministry of
Environment and Forests at http:/envfor.nicjn. This. shall be advertised within
seven days from the date of issue of the clearance letter, at least in tw local
newspapers that are widely circulated in the region of which one shall be in the
vernacular language of the locality concerned and a copy of the same should be
forwarded to the Regional office at Bhubaneswar,

xvi, Project authorities shall inform the Regional Office as well as the Ministry, the
date of financial closure and final approval of the project by the concerned
authorities and the date of commencing the land development work.

8. The Ministry may revoke or suspend the clearance, if unplernentatlon of an¥ cif the
abov2 conditions.le not satisfactory.

9. The Ministl}" reserves the right to s.tipujate additional conditions If found necessary.

The Company ma tilne bound'lJIanner sflqll implement these conditions.

10. The above conditions shall be enforced, inter-alia under the provisions of the Water

(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act,

1981, the Environment (Protection) Act, 1986, Hazardous Wastes (Management, Handling

and Transboundary Movement) Rules, 2008 and the Public (Insurance) Liability Act, 1991
along with their amendments and rules.

f_(Jllr.~~
(Dr. P.L Ahuj ail

Scientist -F

Copy to»

" .2"

,! ,
..;II' ...•.

I,
-:"

~ ...
. ,.-("
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The Chairman; Jhafkhano State Pollution

(GroUnd Floor) HEC Campus, E>hQrWa,Ranclii

He/Monitt;) . ile/RecordFile.
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F. No. J-l 101 1/384/20 IO-IAII(I)

Government of India

Ministry of Environment, Forest and Climate Change
(Impact Assessment Division)

Indira Paryavaran Bhawan

Jor Bagh Road, Aliganj,
New Delhi - 110003

E-mail: dirind-moefcc@gov.in
Tel: 011-24695368

Dated: 24thNovember, 2020
To

Shri. Gaurav Budhia,
Director,
MIs. Bihar Foundry & Casting Limited,
Main Road, Ranchi-83400 1 (Jharkhand)
Email: biharfoundary2020@gmail.com

Modification-cum-Expansion in existing Ferro Alloys Plant by Mis. Bihar Foundry &
Casting Limited located at Ramgarh Industrial Area, Survey Plot No 1405(P), Village­
Marar, Ramgarh, .Iharkhand - Prescribing of Terms of Reference (ToR) -
regarding.

Sir,

1. This refers to the online application of MIs. Bihar Foundry & Casting Limited made vide
proposal. no. IAllH/IND/I72815/2020 dated 12/09/2020 along with the application in prescribed
format (Form-I), copy of pre-feasibility report and proposed ToRs for undertaking detailed EIA

study as per the EIA Notification, 2006 for the project mentioned above. The proposed project

activity is listed at S. No. 3(a) Metallurgical industries (ferrous & non-ferrous) under Category "A"
of the schedule of the ElA Notification, 2006 and appraised at Central Level.

Subject:

2. The proposal cited above was considered in 24thmeeting of the Re-constituted EAC (Industry-I)
held during 27-29thOctober, 2020. The EAC proceedings of the proposal is given as below.

Details submitted by the project proponent
3. MIs. Bihar Foundry & Casting Limited located at Notified Ramgarh Industrial Area, Survey Plot

No 1405(P), Village - Marar, Ramgarh (JHK) - 829117 proposes to expand the existing unit for
manufacturing of Ferro Alloys SiMn I FeMn based on Sub Merged Arc (SAF) technology.

4. The project was earlier accorded environmental clearance vide letter number J-110 111384/20 10-
IA.U(I) dated 31110/2011. Consent to Operate was accorded by Jharkhand State Pollution Control
Board vide Ir. no. B-42, validity ofCTO is up to 31/12/2020.

5. The proposed unit will be located at Plot No 1405(P), Village - Marar, Taluka: Mandu, District:
Ramgarh, State: Jharkhand, - 829117.

6. The land area acquired for the proposed plant is 3.1 ha which is a Government Land. No forest land

is involved. The entire land has been acquired for the project. Of the total area 1.05 ha (33 %) land
will be used for green belt development.

7. No national park! wildlife sanctuary/biosphere reserve/ tiger reservel elephant reserve etc. are
reported to be located in the core and buffer zone of the project. The area also does not report to
form corridor for Schedule-I fauna.

..' ':'1.
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8. Total project cost is approx Rs. 50 Crores. Proposed employment generation from proposed project

will be 350 direct employment and 355 indirect employment.

9. The targeted production capacity of the SiMn -165TPD (58,575TPA) or HC/MC/LC FeMn -

265TPD (94,075TPA) depend on market scenario I demand. The ore for the plant would be procured
from market sources. The ore transportation will be done through Import I Other Sources
(RaiIIRoad/Conveyor).

10 The existmg and the proposed production details are as below:

Existing Ferro Alloys Proposal (Modification-cum-
units as per EC & Expansion)

Production

I. Modification of existing 2x5 2x6+ 3x9 MVA SAF's + 1x 12T

MVA SAF's to 2x6 MVA SAF's per batch CLU Converter with

by change in transformer capacity matching associate facilities
2. Modification of existing Ix7.5 Product Mix

MVA SAF to Ix9 MVA SAF by SiMn - 165 TPD (58,575TPA)
change in transformer capacity or HC/MC/LC FeMn - 265

3. New 1x9 MVA SAF TPD (94,075TPA) depend on

4. New 12MT per batch market scenario/demand
CLU(Creusot-Loire-Uddeholm)

Converter for refining liquid HC

FeMn to MC/LC FeMn

5. Matching -associate facilities for

Final Plant Configuration &
Capacity

2x5+1x7.5+lx9 MVA
SAF (Submerge Arc

Furnaces)
Ferro Alloys SiMnlFeMn
- 96TPD (34,080TPA)

operations

II. The electricity load of22.5 MW will be procured from DVe. Company has also proposed to install
zero DG Set.

12. Proposed raw material and fuel requirement for project are 662.5 TPD Manganese Ore & ]98.7
TPD coke. The requirement would be fulfilled by market sources as well as Imports. Fuel
consumption will be mainly electricity from DVe.

13. Water Consumption for the proposed project will be 50 KLD additional and waste water generation
will be recycled. Domestic waste water will be treated and industrial waste water generated will be
treated and reused for cooling.

14. The proponent has mentioned that there is no court case or violation under EIA Notification to the
project or related activity.

Observations of the Committee
15. The Committee noted the following:

I. The proposal is to upgrade existing 5 T, 7 T EAF to 6 T and 9 T respectively and install one
more 9 MYA SAF thus making the complex to have 2x6+ 3x 9 MYA SAF Complex.

II. Plant was installed after obtaining EC from MoEFCC during Oct 2011. CTO is valid till Dec
2020.

--
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Recommendations of the Committee

16. After deliberations, the Committee recommended the project proposal for prescribing following
specific ToRs for undertaking detailed EIA and EMP study in addition to the generic ToR enclosed
at Annexure-l read with additional ToRs at Annexure-2:

I. Only surface Water shall be used. Ground water abstraction shall not be permitted.
ii. 100% water consumed annually shall be recharged through water harvesting.

iii. PM level from chimneys shall be maintainedat < 30 mgINm3 and Power plant emis ion norms
of S02 and NOX less than 100MglNm3shall be adhered to.

IV. All Plant roads and approach road to plant shall be made paved and industrial vacuum cleaners
shall be used to keep the plant clean and free of fugitive emissions.

v. The dust collected from roads, plant floors and APCDs shall be recycled to pellet plant.
VI. 100% of the slag generated through the process shall be utilized.
vii. Plant shall operate on ZLD.

viii. 4th hole extraction system shall be installed on SAF for control of dust emission.
ix. Briquetting and Jigging plant shall be installed.
x. No Ferro Chrome production without prior EnvironmentClearance from MoEF&CC.

xi. AOD (Argon Oxygen Decarburization)Converter shall have secondary fume extraction facility.

Decision of MoEF &CC

17. The undersigned is directed to inform that Ministry of Environment, Forest and Climate Change
has examined the proposal in accordance with the Environment Impact Assessment (EIA)

Notification, 2006 & further amendments thereto and after accepting the recommendations of the
Expert Appraisal Committee (Industry-I) hereby decided to accord above-said specific ToRs, in

addition to the standard ToRs and Sector Specific ToRs as enclosed at Annexure I read with

additional ToRs at Annexure-2 for carrying out detailed EIAIEMP for the above project.

18. It is requested that the draft EIA Report may be prepared in accordance with the above mentioned
specific ToRs and enclosed generic ToRs and additional ToRs and thereafter further necessary

action including conduct of public consultation may be taken for obtaining Environment Clearance
in accordance with the procedure prescribed under the EIA Notification, 2006 as amended.

19. The ToRs are valid for a period of four years from today i.e., 24111/2020 and will expire on
23/) 112024as per the Ministry's Notification S.O. 751 (E) dated 17/02/2020.

20. This issues with the approval of the Competent Authority.

Copy to:-

1. Secretary, Department of Environment, Government of Jharkhand Secretariat Ranchi.

2. Regional Officer, Ministry of Environment, Forest and Climate Change, Regional Office (ECl),
Bunglow No. A-2, Shyamali Colony, Ranchi-834002.

3. Chairman, Central Pollution Control Board, Parivesh Bhawan, CBD-Cum-Office Com lex, East
Arjun Nagar, New Delhi-l l 0 032.

4. Chairman, Jharkhand State Pollution Control Board, H.E.C., Dhurwa, Ranchi-834004 (Jharkhand).
5. Member Secretary, Central Ground Water Authority, West Block -II, Wing -3, Sector I, R.K.Puram,

New Delhi - ) 10086.

6. District Collector, Ramgarh District, Jharkhand.
7. Guard File 1Record file 1Monitoring file.
8. MOEF&CC Website.

age J of Iu
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ANNEXURE-I

GENERIC TERMS OF REFERENCE (ToR) IN RESPECT OF INDUSTRY SECTOR

I. Executive Summary

2. Introduction

i. Details of the EIA Consultant including NABET accreditation
ii. Information about the project proponent
111. Importance and benefits of the project

3. Project Description
I. Cost of project and time of completion.
II. Products with capacities for the proposed project.

iii. If expansion project, details of existing products with capacities and whether adequate
land is available for expansion, reference of earlier EC if any.

iv. List ofraw materials required and their source along with mode of transportation.
v. Other chemicals and materials required with quantities and storage capacities

vi. Details of Ernission, effluents, hazardous waste generation and their management.
vii. Requirement of water, power, with source of supply, status of approval, water balance

diagram, man-power requirement (regular and contract)

VIII. The project proponent shall furnish the requisite documents from the competent authority
in support of drawl of ground water and surface water and supply of electricity.

ix. Process description along with major equipment and machineries, process flow sheet

(Quantitative) from raw material to products to be provided.
x. Hazard identification and details of proposed safety systems.
XI. Expansion/modernization proposals:

a. Copy of ~the Environmental Clearance(s) including Amendments thereto
obtained for the project from MoEF&CC/SEIAA shall be attached as an
Annexure. A certified copy of the latest Monitoring Report of the Regional Office
of the Ministry of Environment, Forest and Climate Change as per circular dated

30th May, 2012 on the status of compliance of conditions stipulated in all the

existing environmental clearances including Amendments shall be provided. In

addition, status of compliance of Consent to Operate for the ongoing /existing
operation of the project from SPCB/PCC shall be attached with the EIA-EMP
report.

b. In case the existing project has not obtained environmental clearance, reasons for
not taking EC under the provisions of the EIA Notification 1994 and/or EIA

Notification 2006 shall be provided. Copies of Consent to EstablishlNo Objection
Certificate and Consent to Operate (in case of units operating prior to EIA
Notification 2006, CTE and CTO of FY 2005-2006) obtained from the SPCB
shall be submitted. Further, compliance report to the conditions of consents from

the SPCB shall be submitted.

4. Site Details
1. Location of the project site covering village, TalukalTehsil, District and State,

Justification for selecting the site, whether other sites were considered.
ii. A toposheet of the study area of radius of 10km and site location on 1:50,00011:25,000

scale on an A3/A2 sheet. (including all eco-sensitive areas and environmentally sensitive
places)

_ -·j,i::--::-.. Co-ordinates (lat-Iong) of all four corners of the site.

. ~ <s,~. .~:~900gle map-~art~ d~wnloa.d~dofth.e project site. . . . .
.I. ",«,,~. v,. ..~~~~t maps indicating existmg un~t.~s well as proposed Unit m~lc.atmgstorage ar~a,

r. ( '~\:" pl J- ~\area, greenbelt area, utllltJ~s etc.. If .. I~cated ':Ithm a~ I?d~stnal ~"
, . .: are, _~tate/Complex, layout of lndustrial Area indicating location of urut within the -;
I ~ . lnd strial area/Estate.

',:., -
. '. !'.

\ Te'}1l.lsof Reference /Qr ~/ ..tlled "Modification-cum-Expansion ill existing Ferro Alloys Plant 0/iI1ls. Bihar Foundry & Casting Limited 01 Notified
;,"R{l~lIgarhIndustrial A:/b;:-Sbl;''e'y Plot No 1405(P), Viltage - Moral'. Ramgarh, Jharkhond",

"L~-:--. , _~" '. Page 4 of 10
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vi. Photographs of the proposed and existing (if applicable) plant site. If exi ting, show

photographs of plantation/greenbelt, in particular.

vii. Landuse break-up of total land of the project site (identified and acquired),

government/private - agricultural, forest, wasteland, water bodies, settlements, etc shall

be included. (not required for industrial area)

viii. A list of major industries with name and type within study area (lOkm radius) shall be

incorporated. Land use details of the study area

ix. Geological features and Geo-hydrological status of the study area shall be included.

x. Details of Drainage of the project upto 5km radius of study area. If the site is within 1

km radius of any major river, peak and lean season river discharge as well as flood

occurrence frequency based on peak rainfall data of the past 30 years. Details of Flood

Level of the project site and maximum Flood Level of the river shall also be provided.

(mega green field projects)

xi. Status of acquisition of land . If acquisition is not complete, stage of the acquisition

process and expected time of complete possession of the land.

xii. R&R details in respect of land in line with state Government policy

5. Forest and wildlife related issues (if applicable):

i. Permission and approval for the use of forest land (forestry clearance), if any, and

recommendations of the State Forest Department. (if applicable).

11. Land use map based on High resolution satellite imagery (GPS) of the proposed site

delineating the forestland (in case of projects involvingforest land more than 40 ha).

iii. Status of Application submitted for obtaining the stage I forestry clearance along with
latest status shall be submitted.

IV. The projects to be located within 10 km of the National Parks, Sanctuaries, Biosphere
Reserves, Migratory Corridors of Wild Animals, the project proponent shall submit the

map duly authenticated by Chief Wildlife Warden showing these features vis-a-vis the
project location and the recommendations or comments of the Chief Wildli e Warden­
thereon.

v. Wildlife Conservation Plan duly authenticated by the Chief Wildlife Warden fthe State

Government for conservation of Schedule I fauna, if any exists in the study area.

vi. Copy of application submitted for clearance under the Wildlife (Protection) Act, 1972, to
the Standing Committee of the National Board for Wildlife.

6. Environmental Status
i., Determination of atmospheric inversion level at the project site and site-specific micro­

meteorological data using temperature, relative humidity, hourly wind speed and
direction and rainfall.

ii. AAQ data (except monsoon) at 8 locations for PMlO,PM2.5,S02, NOx, CO and other

parameters relevant to the project shall be collected. The monitoring stations shall be

based CPCB guidelines and take into account the pre-dominant wind direction,

population zone and sensitive receptors including reserved forests.
iii. Raw data of all AAQ measurement for 12weeks of all stations as per frequency given in

the NAQQM Notification of Nov. 2009 along with - min., max., average and 98% values
for each of the AAQ parameters from data of all AAQ stations should be provided as an
annexure to the EIA Report.

iv. Surface water quality of nearby River (60m upstream and downstream) and other surface
drains at eight locations as per CPCB/MoEF&CC guidelines.

v. Whether the site falls near to polluted stretch of river identified by the CPCB/ oEF&CC.
vi. Ground water monitoring at minimum at 8 locations shall be included.
vii. Noise levels monitoring at 8 locations within the study area.
viii. Soil Characteristic as per CPCB guidelines.

Page 5 of 10
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ix. Traffic study of the area, type of vehicles, frequency of vehicles for transportation of

materials, additional traffic due to proposed project, parking arrangement etc.

x. Detailed description of flora and fauna (terrestrial and aquatic) existing in the study area

shall be given with special reference to rare, endemic and endangered species. If

Schedule-I fauna are found within the study area, a Wildlife Conservation Plan shall be

prepared and furnished.

xi. Socio-economic status of the study area.

7. Impact Assessment and Environment Management Plan

i. Assessment of ground level concentration of pollutants from the stack emission based on
site-specific meteorological features. In case the project is located on a hilly terrain, the
AQIP Modelling shall be done using inputs of the specific terrain characteristics for
determining the potential impacts of the project on the AAQ. Cumulative impact of all

sources of emissions (including transportation) on the AAQ of the area shall be well

assessed. Details of the model used and the input data used for modelling shall also be

provided. The air quality contours shall be plotted on a location map showing the location
of project site, habitation nearby, sensitive receptors, if any.

ii. Water Quality modelling - in case, if the effluent is proposed to be discharged in to the
local drain, then Water Quality Modelling study should be conducted for the drain water
taking into consideration the upstream and downstream quality of water of the drain.

iii. Impact of the transport of the raw materials and end products on the surrounding
environment shall be assessed and provided. In this regard, options for transport of raw

materials and finished products and wastes (large quantities) by rail or rail-cum road

transport or conveyor-cum-rail transport shall be examined.

iv. A note on treatment of wastewater from different plant operations, extent recycled and

reused for different purposes shall be included. Complete scheme of effluent treatment.
Characteristics of untreated and treated effluent to meet the prescribed standards of
discharge under E(P) Rules.

v. Details of stack emission and action plan for control of emissions to meet standards.
vi. Measures for fugitive emission control
vii. Details of hazardous waste generation and their storage, utilization and disposal. Copies

of MOU regarding utilization of solid and hazardous waste shall also be included. EMP

shall include the concept of waste-minimization, recycle/reuse/recover techniques,
Energy conservation, and natural resource conservation.

VIII. Proper utilization of fly ash shall be ensured as per Fly Ash Notification, 2009. A detailed
plan of action shall be provided.

ix. Action plan for the green belt development plan in 33 % area i.e. land with not less than

J ,500 trees per ha. Giving details of species, width of plantation, planning schedule etc.
shall be included. The green belt shall be around the project boundary and a scheme for
greening of the roads used for the project shall also be incorporated.

x. Action plan for rainwater harvesting measures at plant site shall be submitted to harvest
rainwater from the roof tops and storm water drains to recharge the ground water and

also to use for the various activities at the project site to conserve fresh water and reduce

the water requirement from other sources.
xi. Total capital cost and recurring cost/annum for environmental pollution control measures

shall be included.
xii. Action plan for post-project environmental monitoring shall be submitted.
xni. Onsite and Offsite Disaster (natural and Man-made) Preparedness and Emergency

Management Plan including Risk Assessment and damage control. Disaster management
plan should be linked with District Disaster Management Plan.

h~A-'~
;(

ejerelll:ejar pro ~I!rlled "Modification-cum-Expansion in existing Ferro Alloys Plant of Mis. Bihar FOUl/dry& Casting Limited of Notified

rJ.lvJlf.fipl4r£q, ~IT\-'O'No 1405(P). Village - Marar. Ramgarh, Jharkhond"
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ii.

,

Occupational health

i. Details of existing Occupational & Safety Hazards. What are the exposure levels of

above mentioned hazards and whether they are within Permissible Exposure level (PEL).
If these are not within PEL, what measures the company has adopted to keep them within
PEL so that health of the workers can be preserved,

Details of exposure specific health status evaluation cfworker. If the workers' health is
being evaluated by pre-designed format, chest x rays, Audiometry, Spirometry, Vision
testing (Far & Near vision, colo-urvision and any other ocular defect) ECG, during pre­
placement and periodical examinations give the details of the same. Details regarding
last month analysed data of abovementioned parameters as per age, sex, duration of
exposure and department wise.

Annual report of health status of workers with special reference to Occupation I Health
and Safety.

Plan and fund allocation to ensure the occupational health & safety of all contract and
casual workers.

8.

iii.

IV.

9. Corporate Environment Policy

l. Does the company have a well laid down Environment Policy approved by its Board of
Directors? Ifso, it may be detailed in the EIA report.

ii. Does the Environment Policy prescribe for standard 'operating process / procedures to
bring into focus any infringement I deviation / violation of the environmental or forest
norms / conditions? If so, it may be detailed in the EIA.

iii. What is the hierarchical system or Administrative order of the company to deal with the
environmental issues and for ensuring compliance with the environmental clearance
conditions? Details of this system may be given.

iv. Does the company have system of reporting of non-compliances / violations of

environmental norms to the Board of Directors of the company and / or shareholders or

stakeholders at large? This reporting mechanism shall be detailed in the EIA report

10. Details regarding infrastructure facilities such as sanitation, fuel, restroom etc. to be provided to
the labour force during construction as well as to the casual workers including truck drive s during
operation phase.

11. To address the Public Hearing issues, the provisions contained under Ministry's Office
Memorandum vide F.No. 22-65/2017-IA.III dated 30109/2020 shall be adhered to.

12. Any litigation pending against the project and/or any direction/order passed by any Court of Law

against the project, if so, details thereof shan also be included. Has the unit received any notice

under the Section 5 of Environment (Protection) Act, 1986 or relevant Sections of Air and Water
Acts? If so, details thereof and compliance/ATR to the notice(s) and present status of the case.

13. A tabular chart with index for point wise compliance of above ToRs.

14. The ToRs prescribed shall be valid for a period of three years for submission of the EIA-EMP
reports along with Public Hearing Proceedings (wherever stipulated).

The following general points shall be noted:

i. All documents shall be properly indexed, page numbered.
ii. Period/date of data collection shall be clearly indicated.

III. Authenticated English translation of all material in Regional languages shall be provided.
iv. The letter/application for environmental clearance shall quote the MOEF&CC file No. and also

attach a coPy of the letter.
Terms ofReference for project titled "Modification-cum-Expansinn in existing Ferro Alloys Pkmt af Mis, Bihar Foundry & Casting Limited 01 Notified

wilgorh ~ndllSlrtalArea, Survey PIal No 1405(P), Village- Moral',Ramgarh, Jharkhand".
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v. The copy of the letter received from the Ministry shall be also attached as an annexure to the
final EIA-EMP Report.

vi. The index of the final ELA-EMP report must indicate the specific chapter and page no. of the
EIA-EMP Report

VII. While preparing the EIA report, the instructions for the proponents and instructions for the
consultants issued by MOEF&CC vide O.M. No. J-11013/4112006-IA.IJ (I) dated 4thAugust,
2009, which are available pn the website of this Ministry shall also be followed.

viii. The consultants involved in the preparation of EIA-EMP report after accreditation with Quality
Council of India (QCl)lNational Accreditation Board of Education and Training (NABET)
would need to include a certificate in this regard in the EIA-EMP reports prepared by them and

data provided by other organization/Laboratories including their status of approvals etc. Name
of the Consultant and the Accreditation details shall be posted on the EIA-EMP Report as well

as on the cover of the Hard Copy of the Presentation material for EC presentation.

IX. ToRs' prescribed by the Expert Appraisal Committee (Industry) shall be considered for

preparation of EIA-EMP report for the project in addition to all the relevant information as per
the 'Generic Structure of EfA' given in Appendix III and IlIA in the ErA Notification, 2006.
Where the documents provided are in a language other than English, an English translation shall
be provided. The draft EIA-EMP report shall be submitted to the State Pollution Control
Board of the concerned State for conduct of Public Hearing. The SPCBshall conduct the
Public Hearing/public consultation, district-wise, as per the provisions of EIA notification,
2006. The Public Hearing shall be chaired by an Officer not below the rank of Additional
District Magistrate. The issues raised in the Public Hearing and during the consultation process

and the commitments made by the project proponent on the same shall be included separately in
EIA-EMP Report in a separate chapter and summarised in a tabular chart with financial budget
(capital and revenue) along with time-schedule of implementation for complying with the

commitments made. The final EtA report shall be submitted to the Ministry for obtaining
environmental clearance.

********

\.

Terms of Reference for project titled "Modification-cnm-Expansion in existing Ferro Alloys Plant of NUs. Bihar Foundry & Casting Limited [/1 Notified
Ramgarh Industrial Area. Survey Plot No /405(P). Vii/age - Marar. Ramgarh, Jharkhand",

Page 8 of 10

464



ANNEXURE-2

ADDITIONAL ToRs FOR

METALLURGICAL INDUSTRY (FERROUS AND NON-FERROUS)

1. Complete process flow diagram describing each unit, its processes and operations, along with
material and energy inputs & outputs (material and energy balance).

2. Emission from sulphuric acid plant and sulphur muck management.

3. Details on installation of Continuous Emission Monitoring System with recording with proper
calibration system

4. Details on toxic metals including fluoride emissions
5. Details on stack height.

6. Details on ash disposal and management

7. Complete process flow diagram describing process of lead/zinc/copper/ aluminium, etc.

8. Details on smelting, thermal refining, melting, slag fuming, and Waelz kiln operation

9. Details on Holding and de-gassing of molten metal from primary and secondary aluminium,
materials pre-treatment, and from melting and smelting of secondary aluminium

10. Details on toxic metal content in the waste material and its composition and end use (particularly
of slag).

11. Trace metals in waste material especially slag.
12. Plan for trace metal recovery
13. Trace metals in water

*****
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Executive Summary

Executive summary of the report in about 8-10 pages incorporating the following:

i. Project name and location (Village, Dist, State, Industrial Estate (if applicable)
ii. Products and capacities. If expansion proposal, then existing products with capacities and

reference to earlier EC.

iii. Requirement of land, raw material, water, power, fuel, with source of supply (Quantitative)
iv. Process description in brief, specifically indicating the gaseous emission, liquid effluent and

solid and hazardous wastes. Materials balance shall be presented.

v. Measures for mitigating the impact on the environment and mode of discharge or disposal.
vi. Capital cost of the project, estimated time of completion

vii. Site selected for the project - Nature of land - Agricultural (single/double crop), barren,
Govtlprivate land, status of is acquisition, nearby (in 2-3 km.) water body, population, with

in IOkm other industries, forest, eco-sensitive zones, accessibility, (note - in case of
industrial estate this information may not be necessary)

viii. Baseline environmental data - air quality, surface and ground water quality, soil

characteristic, flora and fauna, socio-economic condition of the nearby population

ix. Identification of hazards inhandling, processing and storage of hazardous material and safety
system provided to rnitigate the risk.

x. Likely impact of the project on air, water, land, flora-fauna and nearby population
xi. Emergency preparedness plan in case of natural or in plant emergencies

xii. Issues raised during public hearing (if applicable) and response given.
xiii. CSR plan with proposed expenditure.
xiv. Occupational Health Measures
xv. Post project monitoring plan

******

Terms of Reference for project titled "Modification-cum-Expansion in existing Ferro Alloys PIa'" of Mrs. Bihar Foundry & Casting Limited at Notified
Ramgarh Industrial Area, Survey Plot No 1405(P), Village. Marar. Ramgarh, Jharkhand".
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(Published in the Gazette of India, Extraordinary, Part-II, and Section 3, Sub-section (ii)

MINISTRY OF ENVIRONMENT AND FORESTS

New Delhi 14thSeptember, 2006

Notification

S.O. 1533(E). - Whereas, a draft notification under sub-rule (3) of Rule 5 of the

Environment (Protection) Rules, 1986 for imposing certain restrictions and prohibitions on

new projects or activities, or on the expansion or modernization of existing projects or

activities based on their potential environmental impacts as indicated in the Schedule to the

notification, being undertaken in any part of lndiar, unless prior environmental clearance has

been accorded in accordance with the objectives of National Environment Policy as approved

by the Union Cabinet on 18th May, 2006 and the procedure specified in the notification, by

the Central Government or the State or Union territory Level Environment Impact Assessment

Authority (SElk), to be constituted by the Central Government in consultation

with the State Government or the Union territory Administration concerned under sub-section

(3) of section 3 of the Environment (Protection) Act, 1986 for the purpose of this notification,

was published in the Gazette of India ,Extraordinary, Part II, section 3, sub-section (ii) vide

number S.O. 1324 (E) dated the 15th September ,2005 inviting objections and suggestions

from all persons likely to be affected thereby within a period of sixty days from the date on

which copies of Gazette containing the said notification were made available to the public;

And whereas, copies of the said notification were made available to the public on 15th

September, 2005;

And whereas, all objections and suggestions received in response to the above

mentioned draft notification have been duly considered by the Central Government;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of

sub-section (2) of section 3 of the Environment (Protection) Act, 1986, read with cia se (d) of

sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986 and in supersession of the

notification number S.O. 60 (E) dated the 27thJanuary, 1994, except in respect of things done

or omitted to be done before such supersession, the Central Government hereby directs that

on and from the date of its publication the required construction of new projects or activities or

the expansion or modernization of existing projects or activities listed in the Schedule to this

notification entailing capacity addition with change in process and or technology shall. be

I; II; III (i), (ii); IV (a), (b); V (I), (ii), (iii)(a), (b), (c), (iv), (v), (vi) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b), (xiii), (xiv) (a); (b), (x~)

!a), (b), (xvi) (a), (b), (xvii); VI (a), (b); VII & VIII of the Notification, S.O. 3067(E) dated 01.12.2009 of the

.~ .~. ~-~':1 of Environment and Forests, (Published in the Gazette ofIndia, Extraordinary, Part-II, and
,? ---se. . Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1,2009; an amendment to EC

/.~~0J' o,tifi, ~Il.S.O.1533(E) dated 14.09.2006
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undertaken in any part of India only after the prior environmental clearance from the Central

Government or as the case may be, by the State Level Environment

Impact Assessment Authority, duly constituted by the Central Government under sub-section

(3) of section 3 of the said Act, in accordance with the procedure specified hereinafter in this

notification.

-Includes the territorial waters

.J,
2. Requirements of prior Environmental Clearance (EC):- The following projects or

activities shall require prior environmental clearance from the concerned regulatory authority,

which shall hereinafter referred to be as the Central Government in the Ministry of

Environment and Forests for matters falling under Category 'A' in the Schedule and at State

level the State Environment Impact Assessment Authority (SEIAA) for matters falling under

Category 'B' in the said Schedule, before any construction work, or preparation of land by the

project management except for securing the land, is started on the project or activity:

(i) All new projects or activities listed in the Schedule to this notification;

(ii) Expansion and modernization of existing projects or activities listed in the Schedule

to this notification with addition of capacity beyond the limits specified for the concerned

sector, that is, projects or activities which cross the threshold limits given in the Schedule,

after expansion or modernization;

(iii) Any change in product - mix in an existing manufacturing unit included in Schedule

beyond the specified range.

3. State Level Environment Impact Assessment Authority:- (1) A State Level

Environment Impact Assessment Authority hereinafter referred to as the SEIAA shall be

constituted by the Central Government under sub-section (3) of section 3 of the Environment

(Protection) Act, 1986 comprising of three Members including a Chairman and a Member -

Secretary to be nominated by the State Government or the Union territory Administration

concerned.

(2) The Member-Secretary shall be a serving officer of the concerned State Government or

Union territory administration familiar with environmental laws.

(3) The other two Members shall be either a professional or expert fulfilling the eligibility

criteria given in Appendix VI to this notification.

---------------------------------------_._--
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(4) One of the specified Members in sub-paragraph (3) above who is an expert in the

Environmental Impact Assessment process shall be the Chairman of the SEIAA.

(5) The State Government or Union territory Administration shall forward the names of the

Members and the Chairman referred in sub- paragraph 3 to 4 above to the Central

Government and the Central Government shall constitute the SEIAA as an authority for

the purposes of this notification within thirty days of the date of receipt of the names.

(6) The non-official Member and the Chairman shall have a fixed term of three years (from

the date of the publication of the notification by the Central Government constituting the

authority).

I "(7) All decisions of the SEIAA shall be taken in a meeting and shall ordinarily be

unanimous:

Provided that, in case a decision is taken by majority, the details of views, for and against

it, shall be clearly recorded in the minutes and copy thereof sent to MoEF."

4. Categorization of projects and activities:-

(i) All projects and activities are broadly categorized in to two categories - Category A and

Category B, based on the spatial extent of potential impacts and potential impacts on

human health and natural and man made resources.

(ii) All projects or activities included as Category 'A' in the Schedule, including expansion

and modernization of existing projects or activities and change in product mix, shall

require prior environmental clearance from the Central Government in the Ministry of

Environment and Forests (MoEF) on the recommendations of an Expert Appraisal

Committee (EAC) to be constituted by the Central Government for the purposes of this

notification;

(iii) All projects or activities included as Category 'B' in the Schedule, including expansion

and modernization of existing projects or activities as specified in sub paragraph (ii) of

paragraph 2, or change in product mix as specified in sub paragraph (iii) of paragraph 2,

but excluding those which fulfill the General Conditions (GC) stipulated in the Schedule,

will require prior environmental clearance from the State/Union territory Environment

Impact Assessment Authority (SEIAA). The SEIAA shall base its decision on the

recommendations of a State or Union territory level Expert Appraisal Committee (SEAC)

as to be constituted for in this notification. II "In the absence of a duly constituted SEIAA
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or SEAC, a Category '8' project shall be considered at Central Level as a Category '8'

project;"

5. Screening, Scoping and Appraisal Committees:-

The same Expert Appraisal Committees (EACs) at the Central Government and SEACs

(hereinafter referred to as the (EAC) and (SEAC) at the State or the Union territory level shall

screen, scope and appraise projects or activities in Category 'A' and Category '8' respectively.

EAC and SEAC's shall meet at least once every month.

(a) The composition of the EAC shall be as given in Appendix VI. The SEAC at the State or

the Union territory level shall be constituted by the Central Government in consultation

with the concerned State Government or the Union territory Administration with identical

composition;

(b) The Central Government may, with the prior concurrence of the concerned State

Governments or the Union territory Administrations, constitutes one SEAC for more than

one State or Union territory for reasons of administrative convenience and cost;

(c) The EAC and SEAC shall be reconstituted after every three years;

(d) The authorised members of the EAC and SEAC, concerned, may inspect any site(s)

connected with the project or activity in respect of which the prior environmental

clearance is sought, for the purposes of screening or scoping or appraisal, with prior

notice of at least seven days to the applicant, who shall provide necessary facilities for

the inspection;

(e) The EAC and SEACs shall function on the principle of collective responsibility. The

Chairperson shall endeavour to reach a consensus in each case, and if consensus

cannot be reached, the view of the majority shall prevail.

6. Application for Prior Environmental Clearance (EC):-

An application seeking prior environmental clearance in all cases shall be made in the

prescribed Form 1 annexed herewith and Supplementary Form 1A, if applicable, as given in

Appendix II, after the identification of prospective site(s) for the project and/or activities to

which the application relates, before commencing any construction activity, or preparation of

land, at the site by the applicant. The applicant shall furnish, along with the application, a copy

, .
... '.-'.
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of the pre-feasibility project report except that, in case of construction projects or activities

(item 8 of the Schedule) in addition to Form 1 and the Supplementary Form 1A, a copy of the

conceptual plan shall be provided, instead of the pre-feasibility report.

7. Stages in the Prior Environmental Clearance (EC) Process for New Projects:-

7(i) The environmental clearance process for new projects will comprise of a maximum of

four stages, all of which may not apply to particular cases as set forth below in this

notification. These four stages in sequential order are:-

• Stage (1) Screening (Only for Category 'B' projects and activities)

• Stage (2) Scoping

• Staqe (3) Public Consultation

• Stage (4) Appraisal

I. Stage (1) - Screening:

In case of Category 'B' projects or activities, this stage will entail the scrutiny of an

application seeking prior environmental clearance made in Form 1 by the concerned State

level Expert Appraisal Committee (SEAC) for determining whether or not the project or

activity requires further environmental studies for preparation of an Environmental Impact

Assessment (EIA) for its appraisal prior to the grant of environmental clearance depending

up on the nature and location specificity of the project . The projects requiring an

Environmental Impact Assessment report shall be termed Category 'B1' and remaining

projects shall be termed Category 'B2' and will not require an Environment Impact

Assessment report. For categorization of projects into B1 or B2 except item 8 (b), the

Ministry of Environment and Forests shall issue appropriate guidelines from time to time.

II. Stage (2) - Scoping:

(i) "Scoping": refers to the process by which the Expert Appraisal Committee in the case of

Category 'A' projects or activities, and State level Expert Appraisal Committee in the case

of Category 'B l' projects or activities, including applications for expansion and/or

modernization and/or change in product mix of existing projects or activities, determine

detailed and comprehensive Terms Of Reference (TOR) addressing all relevant

environmental concerns for the preparation of an Environment Impact Assessment (EIA)

Report in respect of the project or activity for which prior environmental clearance is

sought. The Expert Appraisal Committee or State level Expert Appraisal Committee

..~ ...,..
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concerned shall determine the Terms of Reference on the basis of the information

furnished in the prescribed application Form1/Form 1A including Terns of Reference

proposed by the applicant, a site visit by a sub- group of Expert Appraisal Committee or

State level Expert Appraisal Committee concerned only if considered necessary by the

Expert Appraisal Committee or State Level Expert Appraisal Committee concerned, Terms

of Reference suggested by the applicant if furnished and other information that may be

available with the Expert Appraisal Committee or State Level Expert Appraisal Committee

concerned. All projects and activities listed as Category '8' in Item 8 of the Schedule

(ConstructionlTownship/Commercial Complexes IHousing) shall not require Scoping and

will be appraised on the basis of Form 11 Form 1A and the conceptual plan.

(ii) The Terms of Reference (TOR) shall be conveyed to the applicant by the Expert Appraisal

Committee or State Level Expert Appraisal Committee as concerned within sixty days of

the receipt of Form 1. In the case of Category A Hydroelectric projects Item 1(c) (i) of the

Schedule the Terms of Reference shall be conveyed along with the clearance for pre­

construction activities .If the Terms of Reference are not finalized and conveyed to the

applicant within sixty days of the receipt of Form 1, the Terms of Reference suggested by

the applicant shall be deemed as the final Terms of Reference approved for the EIA

studies. The approved Terms of Reference shall be displayed on the website of the

Ministry of Environment and Forests and the concerned State Level Environment Impact

Assessment Authority.

(iii) Applications for prior environmental clearance may be rejected by the regulatory

authority concerned on the recommendation of the EAC or SEAC concerned at this stage

itself. In case of such rejection, the decision together with reasons for the same shall be

communicated to the applicant in writing within sixty days of the receipt of the application.

III. Stage (3) - Public Consultation:

(i) "Public Consultation" refers to the process by which the concerns of local affected persons

and others who have plausible stake in the environmental impacts of the project or activity

are ascertained with a view to taking into account all the material concerns in the project or

activity design as appropriate. All Category 'A' and Category 81 projects or activities shall

undertake Public Consultation, except the following:-

(a) modernization of irrigation projects (item 1(c) (ii) of the Schedule).
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(b) all projects or activities located within industrial estates or parks (item 7(c) of the

Schedule) approved by the concerned authorities, and which are not disallowed in

such approvals.

(c) expansion of Roads and Highways (item 7 (f) of the Schedule) which do not involve

any further acquisition of land.

III "(cc) maintenance dredging provided the dredged material shall be disposed within port

limits.";

III "(d) All Building or Construction projects or Area Development projects (which do not

contain any category 'A' projects and activities) and Townships (item 8(a) and 8(b) in

the Schedule to the notification)."

e) all Category 'B2' projects and activities.

f) all projects or activities concerning national defence and security or involving other

strategic considerations as determined by the Central Government.

(ii) The Public Consultation shall ordinarily have two components comprising of:-

(a) a public hearing at the site or in its close proximity- district wise, to be carried out in the

manner prescribed in Appendix IV, for ascertaining concerns of local affected persons;

(b) obtain responses in writing from other concerned persons having a plausible stake in the

environmental aspects of the project or activity.

(iii) the public hearing at, or in close proximity to, the site(s) in all cases shall be conducted

by the State Pollution Control Board (SPCB) or the Union territory Pollution Control

Committee (UTPCC) concerned in the specified manner and forward the proceedings to

the regulatory authority concerned within 45(forty five) of a request to the effect from the

applicant.

(iv) in case the State Pollution Control Board or the Union territory Pollution Control

Committee concerned does not undertake and complete the public hearing within the

specified period, and/or does not convey the proceedings of the public hearing within the

prescribed period directly to the regulatory authority concerned as above, the regulatory
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authority shall engage another public agency or authority which is not subordinate to the

regulatory authority, to complete the process within a further period of forty five days,.

(v) If the public agency or authority nominated under the sub paragraph (iii) above reports to

the regulatory authority concerned that owing to the local situation, it is not possible to

conduct the public hearing in a manner which will enable the views of the concerned

local persons to be freely expressed, it shall report the facts in detail to the concerned

regulatory authority, which may, after due consideration of the report and other reliable

information that it may have, decide that the public consultation in the case need not

include the public hearing.

(vi) For obtaining responses in writing from other concerned persons having a plausible

stake in the environmental aspects of the project or activity, the concerned regulatory

authority and the State Pollution Control Board (SPCB) or the Union territory Pollution

Control Committee (UTPCC) shall invite responses from such concerned persons by

placing on their website the Summary EIA report prepared in the format given in

Appendix lilA by the applicant along with a copy of the application in the prescribed form,

within seven days of the receipt of a written request for arranging the public hearing.

Confidential information including non-disclosable or legally privileged information

involving Intellectual Property Right, source specified in the application shall not be

placed on the web site. The regulatory authority concerned may also use other

appropriate media for ensuring wide publicity about the project or activity. The regulatory

authority shall, however, make available on a written request from any concerned person

the Draft EIA report for inspection at a notified place during normal office hours till the

date of the public hearing. All the responses received as part of this public consultation

process shall be forwarded to the applicant through the quickest available means.

(vii) After completion of the public consultation, the applicant shall address all the material

environmental concerns expressed during this process, and make appropriate changes

in the draft EIA and EMP. The final EIA report, so prepared, shall be submitted by the

applicant to the concerned regulatory authority for appraisal. The applicant may

alternatively submit a supplementary report to draft EIA and EMP addressing all the

concerns expressed during the public consultation.

IV. Stage (4) - Appraisal:

t

J
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(i) Appraisal means the detailed scrutiny by the Expert Appraisal Committee or State Level

Expert Appraisal Committee of the application and other documents like the Final EIA

report, outcome of the public consultations including public hearing proceedings,

submitted by the applicant to the regulatory authority concerned for grant of

environmental clearance. This appraisal shall be made by Expert Appraisal Committee or

State Level Expert Appraisal Committee concerned in a transparent manner in a

proceeding to which the applicant shall be invited for furnishing necessary clarifications

in person or through an authorized representative. On conclusion of this proceeding, the

Expert Appraisal Committee or State Level Expert Appraisal Committee concerned shall

make categorical recommendations to the regulatory authority concerned either for grant

of prior environmental clearance on stipulated terms and conditions, or rejection of the

application for prior environmental clearance, together with reasons for the same.

(ii) The appraisal of all projects or activities which are not required to undergo public

consultation, or submit an Environment Impact Assessment report, shall be carried out

on the basis of the prescribed application Form 1 and Form 1A as applicable, any other

relevant validated information available and the site visit wherever the same is

considered as necessary by the Expert Appraisal Committee or State Level Expert

Appraisal Committee concerned.

(iii) The appraisal of an application be shall be completed by the Expert Appraisal Committee

or State Level Expert Appraisal Committee concerned within sixty days of the receipt of

the final Environment Impact Assessment report and other documents or the receipt of

Form 1 and Form 1 A, where public consultation is not necessary and the

recommendations of the Expert Appraisal Committee or State Level Expert Appraisal

Committee shall be placed before the competent authority for a final decision within the

next fifteen days .The prescribed procedure for appraisal is given in Appendix V ;

7(ii). Prior Environmental Clearance (EC) process for Expansion or Modernization or

Change of product mix in existing projects:

All applications seeking prior environmental clearance for expansion with increase in the

production capacity beyond the capacity for which prior environmental clearance has been

granted under this notification or with increase in either lease area or production capacity

in the case of mining projects or for the modernization of an existing unit with increase in
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the total production capacity beyond the threshold limit prescribed in the Schedule to this

notification through change in process and or technology or involving a change in the

product -mix shall be made in Form I and they shall be considered by the concerned

Expert Appraisal Committee or State Level Expert Appraisal Committee within sixty days,

who will decide on the due diligence necessary including preparation of EIA and public

consultations and the application shall be appraised accordingly for grant of environmental

clearance.

8. Grant or Rejection of Prior Environmental Clearance (EC):

(i) The regulatory authority shall consider the recommendations of the EAC or SEAC

concerned and convey its decision to the applicant within forty five days of the receipt of

the recommendations of the Expert Appraisal Committee or State Level Expert Appraisal

Committee concerned or in other words within one hundred and five days of the receipt of

the final Environment Impact Assessment Report, and where Environment Impact

Assessment is not required, within one hundred and five days of the receipt of the

complete application with requisite documents, except as provided below.

(ii) The regulatory authority shall normally accept the recommendations of the Expert

Appraisal Committee or State Level Expert Appraisal Committee concerned. In cases

where it disagrees with the recommendations of the Expert Appraisal Committee or State

Level Expert Appraisal Committee concerned, the regulatory authority shall request

reconsideration by the Expert Appraisal Committee or State Level Expert Appraisal

Committee concerned within forty five days of the receipt of the recommendations of the

Expert Appraisal Committee or State Level Expert Appraisal Committee concerned while

stating the reasons for the disagreement. An intimation of this decision shall be

simultaneously conveyed to the applicant. The Expert Appraisal Committee or State Level

Expert Appraisal Committee concerned, in turn, shall consider the observations of the

regulatory authority and furnish its views on the same within a further period of sixty days.

The decision of the regulatory authority after considering the views of the Expert Appraisal

Committee or State Level Expert Appraisal Committee concerned shall be final and

conveyed to the applicant by the regulatory authority concerned within the next thirty days.

(iii) In the event that the decision of the regulatory authority is not communicated to the

applicant within the period specified in sub-paragraphs (i) or (ii) above, as applicable, the
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applicant may proceed as if the environment clearance sought for has been granted or

denied by the regulatory authority in terms of the final recommendations of the Expert

Appraisal Committee or State Level Expert Appraisal Committee concerned.

(iv) On expiry of the period specified for decision by the regulatory authority under paragraph

(i) and (ii) above, as applicable, the decision of the regulatory authority, and the final

recommendations of the Expert Appraisal Committee or State Level Expert Appraisal

Committee concerned shall be public documents.

(v) Clearances from other regulatory bodies or authorities shall not be require prior to

receipt of applications for prior environmental clearance of projects or activities, or

screening, or scoping, or appraisal, or decision by the regulatory authority concerned,

unless any of these is sequentially dependent on such clearance either due to a

requirement of law, or for necessary technical reasons.

(vi) Deliberate concealment and/or submission of false or misleading information or data

which is material to screening or scoping or appraisal or decision on the application shall

make the application liable for rejection, and cancellation of prior environmental clearance

granted on that basis. Rejection of an application or cancellation of a prior environmental

clearance already granted, on such ground, shall be decided by the regulatory authority,

after giving a personal hearing to the applicant, and following the principles of natural

justice.

9. Validity of Environmental Clearance (EC):

The "Validity of Environmental Clearance" is meant the period from which a prior

environmental clearance is granted by the regulatory authority, or may be presumed by the

applicant to have been granted under sub paragraph (iv) of paragraph 7 above, to the start

of production operations by the project or activity, or completion of all construction

operations in case of construction projects (item 8 of the Schedule), to which the

application for prior environmental clearance refers. The prior environmental clearance

granted for a project or activity shall be valid for a period of ten years in the case of River

Valley projects (item 1(c) of the Schedule), project life as estimated by Expert Appraisal

Committee or State Level Expert Appraisal Committee subject to a maximum of thirty

years for mining projects and five years in the case of all other projects and activities.

However, in the case of Area Development projects and Townships [item 8(b)], the validity
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period shall be limited only to such activities as may be the responsibility of the applicant

as a developer. This period of validity may be extended by the regulatory authority

concerned by a maximum period of five years provided an application is made to the

regulatory authority by the applicant within the validity period, together with an updated

Form 1, and Supplementary Form 1A, for Construction projects or activities (item 8 of the

Schedule). In this regard the regulatory authority may also consult the Expert Appraisal

Committee or State Level Expert Appraisal Committee as the case may be.

10. PostEnvironmentalClearanceMonitoring:

IV"(i)(a) In respect of Category 'A' project, it shall be mandatory for the project proponent to

make public the environment clearance granted for their project along with the

environmental conditions and safeguards at their cost by prominently advertising it at

least in two local newspapers of the district or State where the project is located and in

addition, this shall also be displayed in the project proponent's website permanently.

(b) In respect of Category 'B' projects, irrespective of its clearance by MoEF / SEIAA, the

project proponent shall prominently advertise in the newspapers indicating that the

project has been accorded environment clearance and the details of the MoEF website

where it is displayed.

(c) The Ministry of Environment and Forests and the State/Union Territory Level

Environmental Impact Assessment Authorities (SEIAAs), as the case may be, shall also

place the environmental clearance in the public domain on Governmental portal.

(d) The copies of the environmental clearance shall be submitted by the project

proponents to the Heads of local bodies, Panchayats and Muhicipal Bodies in addition to

the relevant offices of the Government who in turn has to display the same for 30 days

from the date of receipt.";

IV(ii) It shall be mandatory for the project management to submit half-yearly compliance

reports in respect of the stipulated prior environmental clearance terms and conditions in

hard and soft copies to the regulatory authority concerned, on 1st June and 1st December

of each calendar year.

IV(iii) All such compliance reports submitted by the project management shall be public

documents. Copies of the same shall be given to any person on application to the

I; II; III (i), (ii); rv (a), (b); V (I), (ii), (iii)(a), (b), (e), (iv), (v), (vi) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xv)

(a), (b), (xvi) (a), (b), (xvii); VI(a), (b); VII& VIIIof the Notification, S.O. 3067(E) dated 01.12.2009 of the
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concerned regulatory authority. The latest such compliance report shall also be displayed

on the web site of the concerned regulatory authority.

11, Transferability of Environmental Clearance (EC):

A prior environmental clearance granted for a specific project or activity to an applicant

may be transferred during its validity to another legal person entitled to undertake the

project or activity on application by the transferor, or by the transferee with a witten "no

objection" by the transferor, to, and by the regulatory authority concerned, on the same

terms and conditions under which the prior environmental clearance was initially granted,

and for the same validity period. No reference to the Expert Appraisal Committee or State

Level Expert Appraisal Committee concerned is necessary in such cases.

12. Operation of EIA Notification, 1994,till disposal of pendingcases:

From the date of final publication of this notification the Environment Impact Assessment

(EIA) notification number S.0.60 (E) dated 27th January, 1994 is hereby superseded,

except in suppression of the things done or omitted to be done before such suppression to

the extent that in case of all or some types of applications made for prior environmental

ctearance and pending on the date of final publication of this notification, the Central

Government may relax anyone or all provisions of this notification except the list of the

projects or activities requiring prior environmental clearance in Schedule I , or continue

operation of some or all provisions of the said notification, for a period not exceeding one

year from the date of issue of this notification.

I; II; III (i), (ii); IV (a), (b); V (i), (ii), (iii)(a), (b), (c), (lv), (v), (vi) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xv)

(a), (b), (xvi) (a), (b), (xvii); VI (a), (b); VII & VIII of the Notification, S.O. 3067(E) dated 01.12.2009 of the

h\, ._!1 'i c· • of ~nvironment and Forests, (Published in the Gazette ofIndia, Extraordinary, Part-Il, and

/. /' Section ~ub-section (ii), No. 2002] New Delhi, Tuesday, November 1,2009; an amendment to Ee

~/ ~ viJq' ~-.o ~.'D.l533(E) dated 14.09.2006 I' "'I
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SCHEDULE

(See paragraph 2 and 7)

LIST OF PROJECTS OR ACTIVITIES REQUIRING PRIOR ENVIRONMENTAL CLEARANCE

Project or Activity Category with threshold limit Conditions if any
A B

1 Mining, extraction of natural resources and power generation (for
a specified production capacity)

(1) (2) (3) (4) (5)
"1(a) (i) Mining of minerals. ~ 50 ha. of mining lease <50 ha ~ 5 ha .of General Condition

area in respect of non- mining lease area in shall apply

coal mine lease. respect of non-coal Note:

mine lease. Mineral prospecting

> 150 ha of mining Is exempted.";

lease area in respect of S 150 ha ~ 5 ha of
coal mine lease. mining lease area in

respect of coal mine
Asbestos mining lease.
irrespective of
mining area

(ii) Slurry pipelines
(coal lignite and other All projects.
ores) passing through
national parks I
sanctuaries I coral
reefs, ecologically
sensitive areas.

1(b) Offshore and All projects Note

onshore oil and gas Exploration Surveys

exploration, (not involving drilling)

development & are exempted provided

production the concession areas
have got previous
clearance for physical
survey

1(c) River Valley (i) ~ 50 MW (i) < 50 MW ~ 25 MW V "General Condition

pojects hydroelectric hydroelectric shall apply.

power generation; power generation; Note: Irrigation projects

(ii) ~ 10,000 ha. of (ii) < 10,000 ha. of not involving

culturable culturable command submergence or inter-

command area area state domain shall be
appraised by the SEIAA
as Category 'B'
Projects.";

I; H; III (i), (ii); IV (a), (b); V (i), (ii), (ili)(a), (b), (c), (lv), (v), (vi) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xili), (xiv) (a), (b), (xv)

(aJ, ~b)~(~:~ (a), (b), (xvii); VI (a), (b); VII & VIII of the Notification, S.O. 3067(E) dated 01.12.2009 of the

~~f~pvironment and Forests, (Published in the Gazette ofIndia, Extraordinary, Part-II, and
'" Section, b-'s~ction(ii), No. 2002] New Delhi, Tuesday, November 1,2009; an amendment to Ee

n.9· ~at'<tn S1)·A533(E) dated 14.09.2006
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(1) (2) (3) (4) (5)
1(d) Thermal Power v ; ~ 500 MW (coal/ < 500 MW (coal/ "General Condition

Plants lignite / naphtha lignite / naphtha & shall apply.
& gas based); gas based); Note:

~ 50 MW (Pet coke <50 MW ~ 5MW (Pet (i) Power plant up to 15

diesel and coke, diesel and all MW, base on biomass

all other fuels including other fuels including and using auxiliary fuel

refinery residual oil refinery residual oil such as coal/lignite /

waste except biomass); waste except petroleum products up

~ 20 MW (based on biomass); to 15% are exempt.

biomass or non ~20 MW> 15 MW (ii) Power plant up to 15

hazardous municipal (based on biomass or MW, based on non-

waste as fuel)."; non hazardous hazardous municipal

municipal waste as waste and using

fuel)."; auxiliary fuel such as
coal/lignite / petroleum
products up to 15% are
exempt.
(iii) Power plants using
waste heat boiler
without any auxiliary
fuel are exempt.";

1(e) Nuclear power All projects
projects and
processing of
nuclear fuel

2 Primary Processing
2(a) Coal washeries ~ 1 million ton/annum <1million ton/annum General Condition shall

throughput of coal throughput of coal apply
(If located within mining
area the proposal shall
be
appraised together with
the mining proposal)

2 (b) Mineral ~ 0.1million ton/annum < 0.1million General Condition shall
beneficiation mineral throughput ton/annum apply

mineral throughput (Mining proposal with
Mineral beneficiation
shall
be appraised together
for grant of clearance)

I; II; III (i), (ii); IV (a), (b); V (I), (ii), (iii)(a), (b), (e), (lv), (v), (vi) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xv)

(a), (b), (xvi) (a), (b), (xvii); VI (a), (b); VII & VIII of the Notification, S.O. 3067(E) dated 01.12.2009 of the

r\ ~s.try of Environment and Forests, (Published in the Gazette ofIndia, Extraordinary, Part~II,and

Sec~1ySub-section (ii), No. 2002] New Delhi, Tuesday, November 1,2009; an amendment to Ee '.
J nof .yti{ .O.1533(E) dated 14.09.2006 ;'

:l.
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3 Materials Production

(1) (2) (3) (4) (5)

3(a) Metallurgical a)Primary metallurgical "General condition

industries (ferrous industry shall apply.

& non ferrous) Note:

All projects (i) The recycling
industrial units

b) Sponge iron Sponge iron registered under the

manufacturing manufacturing HSM Rules, are

~ 200TPD <200TPD exempted.
(ii) In case of secondary

c) Secondary Secondary metallurgical

metallurgical metallurgical processing industrial

processing industry processing industry units, those projects
involving operation of

L)AII toxic furnaces only such as

All toxic and heavy and heavy metal induction and electrical

metal producing units producing units arc furnace, submerged

~ 20,000 tonnes <20,000 tonnes arc furnace, and cupola

lannum lannum with capacity more than
30,000 tonnes per

iL)AII other non -toxic annum (TPA) would
secondary require environmental
metallurgical clearance.
processing industries (iii) Plant I units other

than power plants
>5000 tonnes/annum (given against entry no.

1(d) of the schedule),
based on municipal
solid waste (non-
hazardous) are
exempted."

3( b) Cement plants ~ 1.0 million <1.0 million General Condition shall

tonnes/annum tonnes/annum apply

production capacity production capacity.
All Stand alone
grinding units

4 Materials Processing

(1) (2) (3) (4) (5)
4(a) Petroleum refining All projects - -

industry

4(b) Coke oven plants ~2,50,000 <2,50,000 & ~25,000 V "General Condition

tonnes/annum tonnes/annum shall apply."

4(c) Asbestos milling All projects - -
and asbestos based
products

I; D; III (i), (ii); IV (a), (b); V (l), (ii), (iii)(a), (b), (c), (iv), (v), (vi) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xili), (xiv) (a), (b), (xv)

(a), (~), (x~~ (a), (b), (:Vii); VI (a), (b); VII & VIII of the Notification, S.O. 3067(E) dated 01.12.2009 of the

Mfnisrry ~n}'1rQnment and Forests, (Published in the Gazette ofIndia, Extraordinary, Part-II, and

. : S~~tio~~ Sub.- t''it) n (ii), No. 2002] New Delhi, Tuesday, November 1,2009; an amendment to Ee
noli' cation ~.0.r5j E) dated 14.09.2006
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(1) (2) (3) (4) (5)
4(d) Chlor-alkali ~300 TPD production V "(i) All projects V "General as well as

industry Capacity or a unit irrespective of the specific condition shall
located out side the size, if located in a apply.
notified industrial areal Notified Industrial No new Mercury Cell
estate Areal Estate. based plants will be

(ii) <300 tonnes per permitted and existing
day (TPD) units converting to
and located outside a membrane cell
Notified Industrial technology
Areal Estate." are exempted from this

notification."
4(e) Soda ash Industry All projects - -
4(f) Leatherlskinlhide New projects outside All new or expansion V "General as well as

processing the industrial area or of specific condition shall
industry expansion of existing projects located apply."

units out side the within a notified
industrial area industrial areal

estate

5 Manufacturing I Fabrication
5(a) Chemical fertilizers • "All projects except V "Single Super

Single Super Phosphate."
Phosphate."

5(b) Pesticides industry All units producing -
and pesticide technical grade
specific pesticides
intermediates
(excluding
formulations)

5(c) Petro-chemical All projects
.-

complexes -
(industries based
on processing of
petroleum
fractions & natural
gas andlor
reforming to
aromatics)

5(d) Manmade fibers Rayon Others General Condition shall
manufacturing apply

5(e) Petrochemical Located out side the Located in a notified Y "General as well as
based processing notified industrial areal industrial areal estate specific condition shall
(processes other estate apply."
than cracking & -
reformation and
not covered under
the complexes)

I; II; III (i), (ii); IV (a), (b); V (i), (ii), (iii)(a), (b), (c), (iv), (v), (vi) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xv)

~~),(b), (xvi) (a), (b), (xvii); VI (a), (b); VII & VIII of the Notification, S.O. 3067(E) dated 01.12.2009 of the
S I'lir.

~ ~ of Environment and Forests, (Published in the Gazette ofIndia, Extraordinary, Part-Il, and

/ t:"1- ,"f,ec,ti'ID r-~ub-section(ii), No. 2002] New Delhi, Tuesday, November 1,2009; an amendment to EC
r...., ,U .! otffilati n S.0.1533(E) dated 14.09.2006
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(1) (2) (3) (4) (5)

5(f) Synthetic organic Located out side the Located in a notified V "General as well as

chemicals industry notified industrial areal industrial areal estate specific condition shall

(dyes & dye estate apply."

intermediates; bulk
drugs and
intermediates
excluding drug
formulations;
synthetic rubbers;
basic organic
chemicals, other
synthetic organic
chemicals and
chemical
intermediates)

5(g) Distilleries (i)AII Molasses based All Cane juice I non- General Condition shall

distilleries molasses apply
(ii) All Cane juicel based distilleries
non-molasses based -
distilleries ~30 KLD <30 KLD

5(h) Integrated paint - All projects General Condition shall
industry apply

5(i) Pulp & paper Pulp manufacturing Paper manufacturing General Condition shall
industry excluding and industry without pulp apply

manufacturing of Pulp& Paper manufacturing
paper from waste manufacturing industry

paper and
manufacture of
paper from ready
pulp with out

bleaching
5(j) Sugar Industry - ~ 5000tcd cane General Condition shall

crushing capacity apply

5(k) V Omitted

6 Service Sectors
6(a) Oil & gas All projects -

transportation pipe
line (crude and
refineryl
petrochemical
products), passing
through national
parks I sanctuaries
Icoral reefs I
ecologically
sensitive areas
including LNG
Terminal

I; II; III (i), {ill; IV (a), (b); V (i), (il), (iii)(a), (b), (e), (lv), (v), (vi) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xv)

., .~'
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(1) (2) \ (3) (4) (5)
6(b) Isolated storage & - -. All projects General Condition shall

handling of apply
hazardous chemicals
(As per
threshold planning
quantity indicated
in column 3 of
schedule 2 & 3 of
MSIHC Rules
1989 amended
2000)

7 Physical Infrastructure including Environmental Services
7(a) Air ports V "All projects - • "Note:

including airstrips, Air strips, which do not
which are for involve bunkering!
commercial use." refueling facility and or

Air Traffic Control, are
exempted."

7(b) All ship breaking All projects - -
yards including
ship breaking units

7© Industrial estates! If at least one industry Industrial estates • "Genral as well as
parks! complexes! in the proposed housing at least one special conditions shall
areas, export industrial estate falls Category B apply.
processing Zones under the Category A, industry and area
(EPZs), Special entire industrial area <500 ha. Note:
Economic Zones shall be treated as 1. Industrial Estate of
(SEZs), Biotech Category A, area below 500 ha. and
Parks, Leather irrespective of the area. not housing any
Complexes. industry of

Industrial estates with Industrial estates of Category 'A' or 'B' does
area greater than 500 area> 500 ha. and not not require clearance.
ha. and housing at least housing any industry 2. If the area is less
one Category B belonging to Category than 500 ha. but
industry. AorB. contains building and

construction projects>
20,000 Sq. mts. And or
development area more
than 50 ha it will be
treated as activity listed
at serial no. 8(a) or 8(b)
in the Schedule, as the
case m'!Y_ be."

7(d) Common All integrated facilities All facilities having General Condition shall
hazardous waste having incineration land fill only apply
treatment, storage &Iandfill or
and disposal incineration alone
facilities (TSDFs)

I; II; III (i), (ii); IV (a), (b); V (i), (ii), (iii)(a), (b), (e), (iv), (v), (vi) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xv)

"
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(1) (2) (3) -(4) (5)

7(e) V "Ports, harbours, ~ 5 million TPA of < 5 million TPA of V "General Condition

break waters, cargo handling cargo handling shall apply.

dredging." capacity (excluding capacity andlor Note:

fishing harbours) portsl harbours 1. Capital dredging

~10,000 TPA of fish inside and outside the

handling ports or harbors and

capacity channels are included;
2. Maintenance
dredging is exempt
provided it formed part
of the original proposal
for which Environment
Management Plan
(EMP) was prepared
and environmental
clearance obtained."

7(f) Highways i) New National High " i) All State General Condition shall

ways; and Highway Project; apply.

ii) Expansion of and Note:

National High ways ii) State Highway Highways include

greater than 30 KM, expansion projects in expressways."

involving additional hilly terrain (above
right of way greater 1,000 m AMSL) and or

than 20m involving ecologically sensitive
land acquisition and areas."
passing through more
than one State.

7(g) Aerial ropeways V(XVI)(a) "(i) All projects V(XVI)(IJ) "All projects General Condition shall

located at altitude of except those covered apply
1,000 mtr. And above. in column (3)."
(ii) All projects located
in notified ecologically
sensitive areas."

7(h) Common Effluent All projects General Condition shall

Treatment Plants apply

(CETPs)

7(i) Common All projects General Condition shall

Municipal Solid apply

Waste Management
Facility
(CMSWMF)

8 Building /Construction projects/Area Developmentprojects and
Townships

8(a) Building and ~20000 sq.mtrs and #(built up area for

Construction <1,50,000 sq.mtrs. of covered construction;

projects built-up area# in the case of facilities
open to the sky, it
will be the activity area)

8(b) Townships and Covering an area ~ 50 ++AII projects under

Area Development ha and or built up Item

projects. area 8(b) shall be appraised
~1,50,000 sq .mtrs ++ as

Category B1

I; U;,I1I, (i), (ii); IV (a), (b); V (I), (il), (iii)(a), (b), (e), (iv), (v), (vi) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xv)

_i:t) (~~l.l\(~, ~b),(xvii); VI (a), (b); VII & VIII of the Notification, S.O. "3067(E)dateo,01.12.2009 of the

,v/Ministry 0' 'itonment and Forests, (Published in the Gazette of India, Extraordinary, Part-Il, and

'f ~~')\' _ ~¥Ub-~"ci~n(ii), No. 2002] New Delhi, Tuesday November 1,2009; an amendment to EC
1\6> ific~{l .. ~B) dated 14.09,2006 0-

1)- * ',
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Note:-

V(xvii) "General Condition (GC):

Any project or activity specified in Category 'B' will be treated as Category A, if located in

whole or in part within 10 km from the boundary of: (i) Protected Areas notified under the Wild

Life (Protection)Act, 1972, (ii) Critically Polluted areas as identified by the Central Pollution

Control Board from time to time, (iii) Eco-sensitive areas as notified under section 3 of the

Environment (Protection) Act, 1986, such as, Mahabaleshwar Panchgani, Matheran,

Pachmarhi, Dahanu, Doon Valley, and (iv) inter-State boundaries and international

boundaries:

Provided that the requirement regarding distance of 10 km of the inter-State boundaries

can be reduced or completely done away with by an agreement between the respective States

or U.Ts sharing the common boundary in case the activity does not fall within 10 kilometres of

the areas mentioned at item (i), (ii) and (iii) above."

Specific Condition (SC):
If any Industrial Estate/Complex / Export processing Zones /Special Economic Zones/Biotech

Parks / Leather Complex with homogeneous type of industries such as Items 4(d), 4(f), 5(e),

5(f), or those Industrial estates with pre -defined set of activities (not necessarily

homogeneous, obtains prior environmental clearance, individual industries including proposed

industrial housing within such estates /complexes will not be required to take prior

environmental clearance, so long as the Terms and Conditions for the industrial

estate/complex are complied with (Such estates/complexes must have a clearly identified

management with the legal responsibility of ensuring adherence to the Terms and Conditions

of prior environmental clearance, who may be held responsible for violation of the same

throughout the life of the complex/estate).

[No. J-11 013/56/2004-IA-1I (I)]
(R.CHANDRAMOHAN)

JOINT SECRETARY TO THE GOVERN MEN OF INDIA

---------------------------------------------------------------------------------------------------------------------------------------------
I; II; I!I(i);-(ii); IV (a), (b); V (i), (ii), (iii)(a), (b), (c), (iv), (v), (vi) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b), (xiii), (xiv) (a), (b), (xv)

(a~~;\(SV dily~Vji); VI (a), (b); VII & VIII of the Notification, S.O. 3067(E) dated 01.12.2009 of the

, :('~~inis~ry o,fEn;- me~t and Forests, (Publish~din the Gazette ofIndia, Extraordinary, Part-II, and
J ISe~~ Btt~}(e- on (n] No. 2002] New Delhi, Tuesday, November 1,2009; an amendment to rc

/f '-.1 . .

1I - notlfi~at]o~ 0.1 dated 14.09.2006
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APPENDIX I

(See paragraph - 6)

FORM 1

VI(a) "(I) Basic Information

Serial Item Details

Number

1. Name of the project/s

2. S. No. in schedule

3. Proposed capacity/area/length/tonnage to be
handled/command area/lease area/number of
wells to be drilled

4. New/Expansion/Modernization

5. Existing Capacity/Area etc.

6. Category of Project i.e. 'A' or '8'

7. Does it attract the general condition? If Yes,
please specify.

8. Does it attract the specific condition? If Yes,
please specify.

9. Location
Plot/Survey/Khasra No.
Village

Tehsil
District

State

10. Nearest railway station/airport along with
distance in kms.

11. Nearest Town, city, District Headquarters along
with distance in kms.

12. Village Panchayats, Zilla Parishad, Municipal
Corporation, Local body (complete postal
addresses with telephone nos. to be given)

13. Name of the applicant

14. Registered Address

15. Address for correspondence:

Name
Designation (Owner/Partner/CEO)

Address

Pin Code

E-mail

Telephone No.

Fax No.
16 Details of Alternative Sites examined, if any. Vi lIage-District -State

Location of these sites should be shown on a 1.
topo sheet. 2.

3.
17. Interlinked Projects

18 Whether separate application of interlinked
project has been submitted?

-~ '-

" ~ c:;,.:.:j_-k'_.--.~.------~--------------------------------------------------------------------------------------------------------------------------
~ r'I; I!;III(i), (i~:(~b); V(i), (ii), (iii)(a), (b), (c), (iv), (v), (vi) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xv)

I )'a),,(b), (~vp~'t(b !p~\~;VI (a), (b); VII & VIII of the Notification, S.O. 3067(E) dated 01.12.2009 of the

( Minist!); 0fE!~nment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and
SectionJ, Sub secl,lo (ii), No. 2002] New Delhi, Tuesday, November 1,2009; an amendment to sc

,~ c notification S.G.l 3(E) dated 14.09.2006 .
, :> N ~,'
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19. If yes, date of submission
20. If no, reason
21. Whether the proposal involves approval/

clearance under: If yes, details of the same and
their status to be given.

(a) The Forest (Conservation) Act, 1980 ?
(b) The Wildlife (Protection) Act, 1972?
(c) The C.R.Z. Notification, 1991 ?

22. Whether there is any Government Order/Policy
relevant/ relating to the site?

23. Forest land involved (hectares)
24. Whether there is any litigation pending against

the project and/or land in which the project is
propose to be set up ?

(a) Name of the Court.
(b) Case No.
(c) Orders/directions of the Court, if any and

its relevance with the proposed project.

(II) Activity

1. Construction, operation or decommissioning of the Project involving

actions, which will cause physical changes in the locality (topograp y, land
use, changes in water bodies, etc.)

S.No. Information/Checklist Yes/No Details thereof (with
confirmation approximate quantities frates,

wherever possible) with source
of information data

1.1 Permanent or temporary change
in land use, land cover or
topography including increase in
intensity of land use (with respect
to local land use plan)

1.2 Clearance of existing land,
vegetation and
buildings?

1.3 Creation of new land uses?

1.4 Pre-construction investigations
e.g. bore
houses, soil testing?

1.5 Construction works?

1.6 Demolition works?
1.7 Temporary sites used for

construction works or
housing of construction workers?

1.8 Above ground buildings,
structures or earthworks
including linear structures, cut
And fill or excavations

I; II; III (i), (ii); IV (a), (b); V (i), (ii), (iH)(a), (b), (c), (iv), (v), (vi) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xv)

~--(!~ !?2_, (xvi) (a), (b), (xvii); VI (a), (b); VII & VIII of the Notification, S.O. 3067(E) dated 01.12.2009 of the

~ c)-\ .. . l<s,tp'of Environment and Forests, (Published in the Gazette ofIndia, Extraordin,.ary, Part-II, and

r ",,Sectibbj Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1,2009; an amendment to sc
~ , J' J}'otif~ati v..~.O.1533(E) dated 14.09.2006 "
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1.9 Underground works including
mining or tunneling?

1.10 Reclamation works?

1.11 Dredging?

1.12 Offshore structures?

1.13 Production and manufacturing
processes?

1.14 Facilities for storage of goods or
materials?

1.15 Facilities for treatment or
disposal of solid waste or liquid
effluents?

1.16 Facilities for long term housing of
operational workers?

1.17 New road, rail or sea traffic
during construction or operation?

1.18 New road, rail, air waterborne or
other transport infrastructure
including new or altered routes
and stations, ports, airports etc?

1.19 Closure or diversion of existing
transport routes or infrastructure
leading to changes in traffic
movements?

1.20 New or diverted transmission
lines or pipelines?

1.21 Impoundment, damming,
culverting, realignment or other
changes to the ydrology of
watercourses or aquifers?

1.22 Stream crossings?

1.23 Abstraction or transfers of water
form ground or surface waters?

1.24 Changes in water bodies or the
land surface affecting drainage
or run-off?

1.25 Transport of personnel or
materials for construction,
operation or decommissioning?

1.26 Long-term dismantling or
decommissioning
or restoration works?

1.27 Ongoing activity during
decommissioning which could
have an impact on the
environment?

1.28 Influx of people to an area in
either temporarily or
permanently?

1.29 Introduction of alien species?

I; II; III (i), (ii); IV (a), (b); V (i), (ii), (iii)(a), (b), (c), (iv), (v), (vi) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xv)
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1.30 Loss of native species or genetic
diversity?

1.31 Any other actions?

2. Use of Natural resources for construction or operation of the Project (such as
land, water, materials or energy, especially any resources which are non­
renewableor in short supply):

S.No. Information/Checklist Yes/No
Details thereof (with approximate

confirmation quantities frates, wherever possible)
with source of information data

2.1
Land especially undeveloped or
agricultural land (ha)

2.2
Water (expected source &
competing users) unit: KLD

2.3 Minerals (MT)

Construction material - stone,
2.4 aggregates, sand / soil

(expected source - MT)

2.5
Forests and timber (source-
MT)

Energy including electricity and
2.6 fuels (source, competing users)

Unit: fuel (MT), energy (MW)

2.7
Any other natural resources (use
appropriate standard units)

3. Use, storage, transport, handling or production of substances or materials,
which could be harmful to human health or the environment or raise concerns
about actual or perceived risks to human health.

S.No. Information/Checklist Yes/No
Details thereof (with approximate

confirmation
quantities frates, wherever possible)
with source of information data

Use of substances or materials,
which are hazardous (as per

3.1 MSIHC rules) to human health or
the environment (flora, fauna,
and water supplies)
Changes in occurrence of

3.2
disease or affect disease vectors
(e.g. insect or water borne
diseases)

3.3
Affect the welfare of people e.g.
by changing living conditions?

Vulnerable groups of people who

3.4
could be affected by the project
e.g. hospital patients, children,
the elderly etc.,

3.5 Any other causes

---------------------------------------------- ..--- ..----------- ..--------------------------~-----------T-------------------
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4. Production of solid wastes during construction or operation or

decommissioning (MT/month)

Details thereof (with

S.No. Information/Checklist
approximate

confirmation
Yes/No quantities/rates, wherever

possible) with source of

information data

4.1
Spoil, overburden or mine
wastes

4.2
Municipal waste (domestic and
or commercial wastes)

Hazardous wastes (as per
4.3 Hazardous Waste Management

Rules)

4.4 Other industrial process wastes

4.5 Surplus product

4.6 Sewage sludge or other sludge
from effluent treatment.

4.7
Construction or demolition
wastes

4.8
Redundant machinery or
equipment

4.9
Contaminated soils or other
materials

4.10 Agricultural wastes

4.11 Other solid wastes

5. Release of pollutants or any hazardous, toxic or noxious substances to air

(Kg/hr)

Details thereof (with

S.No. Information/Checklist
approximate

confirmation
Yes/No quantities/rates, wherever

possible) with source of

information data

Emissions from combustion of
5.1 fossil fuels from stationary or

mobile sources.

5.2
Emissions from production
processes

Emissions from materials
5.3 handling including

storage or transport

Emissions from construction
5.4 activities including plant and

equipment

Dust or odours from handling of
5.5 materials including construction

materials, sewage and waste
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5.6
Emissionsfrom incinerationof
waste
Emissionsfrom burningof waste

5.7 in openair (e.g.slash materials,
constructiondebris)

5.8
Emissionsfrom any other
sources

6. Generation of Noise and Vibration, and Emissions of Light and Heat:

S.No. Information/Checklist Yes/No Details thereof (with
confirmation approximate

quantities/rates, wherever
possible) with source of
information data

Fromoperationof equipment
6.1 e.g. engines,ventilationplant,

crushers

6.2
From industrialor similar
processes

6.3 Fromconstructionor demolition
6.4 Fromblastinqor piling

6.5
Fromconstructionor operational
traffic

6.6 Fromlightingor coolingsystems
6.7 Fromany other sources

7. Risks of contamination of land or water from releases of pollutants into the g ound
or into sewers, surface waters, groundwater, coastal waters or the sea:

S.No. Information/Checklist Yes/No Details thereof (with
confirmation approximate

quantities/rates, wherever
possible) with source of
information data

7.1
From handling, storage, use or
spillage of hazardous materials
From discharge of sewage or other

7.2
effluents to water or the land
(expected mode and place of
discharge)

7.3
By deposition of pollutants emitted
to air into the land or into water

7.4 From any other sources
Is there a risk of long term build up

7.5 of pollutants in the environment
from these sources?

-------------------------------------------------------------

{ .
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8. Risk of accidents during construction or operation of the Project, which could affect

human health or the environment

Details thereof (with.

S.No.
Information/Checklist

Yes/No
approximate

confirmation quantities/rates, wherever

possible) with source of

information data

From explosions, spillages, fires

8.1
etc from storage, handling, use or

production of hazardous

substances

8.2 From any other causes

Could the project be affected by

natural disasters causing

8.3 environmental damage (e.g.

floods, earthquakes, landslides,

cloudburst etc)?

9. Factors which should be considered (such as consequential development) which

could lead to environmental effects or the potential for cumulative impacts with other

existing or planned activities in the locality

S.No. Information/Checklist Yes/No Details thereof (with

confirmation approximate

quantities/rates, wherever

possible) with source of

information data

Lead to development of

supporting. lities, ancillary

development or development

stimulated by the project which
could have impact on the

environment e.g.:

9.1 • Supporting infrastructure (roads,

power supply, waste or waste

water treatment, etc.)

• housing development

• extractive industries

• supply industries

• other
Lead to after-use of the site, which

9.2 could have an impact on the

environment

9.3
Set a precedent for later

developments

Have cumulative effects due to

9.4
proximity to other
existing or planned projects with

similar effects

I; II; III (i), (ii); IV (a), (b); V (l), (ii), (iii)(a), (b), (c), (Iv), (v), (vi) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xill), (xiv) (a), (b), (xv)
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(III) Environmental Sensitivity

Areas
Namel Aerial distance (within 15

S.No. Identity km.) Proposed project

location boundary
Areas protected under

international conventions,
1 national or local legislation for their

ecological, landscape, cultural or
other related value

Areas which are important or

sensitive for ecological reasons -
2 Wetlands, watercourses or

other water bodies, coastal zone,

biospheres, mountains, forests

Areas used by protected,

important or sensitive species of
3 flora or fauna for breeding, esting,

foraging, resting, over wintering,
migration

4
Inland, coastal, marine or

underground waters

5 State, National boundaries

Routes or facilities used by the
6 public for access to recreation or

other tourist, pilgrim areas

7 Defence installations

8 Densely populated or built-up area

Areas occupied by sensitive man-

9
made land uses (hospitals,
schools, places of worship,

community facilities)

Areas containing important, high

quality or scarce Resources
10 (ground water resources, surface

resources, forestry, agriculture,

fisheries, tourism, minerals)

Areas already subjected to
pollution or environmental

11 damage. (those where existing

legal environmental standards are
exceeded)

Areas susceptible to natural

hazard which could cause the

project to present environmental
12 Problems (earthquakes,

subsidence, landslides, erosion,

Flooding or extreme or adverse

climatic conditions)
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(IV). Proposed Terms of Reference for EIA studies

VI (b) "I hereby given undertaking that the data and information given in the application
and enclosures are true to the best of my knowledge and belief and I am aware that if any part
of the data and information submitted is found to be false or misleading at any stage, the
project will be rejected and clearance give, if any to the project will be revoked at our risk and
cost."

Date:

Place:
------------------- Signature of the applicant

With Name and Full Address
(Project Proponent/AuthorisedSignatory)

NOTE:
1. The projects involving clearance under Coastal Regulation Zone Notification, 1991

shall submit with the application a C.RZ. map duly demarcated by one of the
authorized agencies, showing the project activities, w.r.t. C.RZ. (at the stage of TOR)
and the recommendations of the State Coastal Zone Management Authority (at the
stage of EC). Sinmultaneous action shall also be taken to obtain the requisite
clearance under the provisions of the C.RZ. Notification, 1991 for the activities to be
located in the CRZ.

2. The projects to be located within 10 km of the National Prks, Sancturies, Biosphere
Reserves, Migratory Corridors of Wile Animals, the project proponenet shall submit the
map duly authenticated by Chief Wildlife Warden showing these features vis-a-vis the
project location and the recommendations or comments of the Chief Wildlife Warden
thereon (at the stage of EC)."

3. All correspondence with the Ministry of Environment & Forests including aubmission of
application for TOR/Environmental Clearance, subsequent clarifications, as may be
required from time to time, participation in the EAC Meeting on behalf of the project
proponent shall be made by the authorized signatory only. The authorized signatory
should also submit a document in support of his claim of being and authorized
signatory for the specific project."

I; II; III (i), (ii); IV (a), (b); V (i), (ii), (iii)(a), (b), (e), (iv), (v), (vi) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b), (xiii), (xiv) (a), (b), (xv)

(a), (b), (xvi) (a), (b), (xvii); VI (a), (b); VII & VIII of the Notification, S.O. 3067(E) dated 01.12.2009 of the

~inistry of Environment and Forests, (Published in the Gazette ofIndia, Extraordinary, Part-II, and

, /~':)r\ NA~~~3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1,2009; an amendment to EC
, no . l~ation S.0.1533(E) dated 14.09.2006

NnT\RY t.
RA~. '1-;'; i~' \tJ.
pt~ \,., '

I,

AI . I ",: «) . 'w

"...._ .-/ ~I
,'./:~~~tt: ,~.,~-~

497



APPENDIX II

(See paragraph 6)

FORM·1 A (only for construction projects listed under item 8 of the Schedule)

CHECK LIST OF ENVIRONMENTAL IMPACTS

(Project proponents are required to provide full information and wherever necessary

attach explanatory notes with the Form and submit along with proposed environmental

management plan & monitoring programme)

1. LAND ENVIRONMENT

(Attach panoramic view of the project site and the vicinity)

1.1. Will the existing landuse get significantly altered from the project that is not consistent
with the surroundings? (Proposed landuse must conform to the approved Master Plan /
Development Plan of the area. Change of landuse if any and the statutory approval from
the competent authority be submitted). Attach Maps of (i) site location, (ii) surrounding
features of the proposed site (within 500 meters) and (iii) the site (indicating levels &
contours) to appropriate scales. If not available attach only conceptual plans.

1.2. List out all the major project requirements in terms of the land area, built up area, water
consumption, power requirement, connectivity, community facilities, parking needs etc.

1.3. What are the likely impacts of the proposed activity on the existing facilities adjacent to
the proposed site? (Such as open spaces, community facilities, details of the existing
landuse, disturbance to the local ecology).

1.4. Will there be any significant land disturbance resulting in erosion, subsidence &
instability? (Details of soil type, slope analysis, vulnerability to subsidence, seismicity etc
may be given).

1.5. Will the proposal involve alteration of natural drainage systems? (Give details on a
contour map showing the natural drainage near the proposed project site)

1.6. What are the quantities of earthwork involved in the construction activity-cutting, filling,
reclamation etc. (Give details of the quantities of earthwork involved, transport of fill
materials from outside the site etc.)

I; II; III (i), (ii); IV (a), (b); V (i), (ii), (iii)(a), (b), (c), (iv), (v), (vi) (a), (b), (vii), (viii) (a), (b), (ix), (s), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xv)
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1.7. Give details regarding water supply, waste handling etc during the construction period.

1.8. Will the low lying areas & wetlands get altered? (Provide details of how low lying and
wetlands are getting modified from the proposed activity)

1.9. Whether construction debris & waste during construction cause health hazard? (Give
quantities of various types of wastes generated during construction including the
construction labour and the means of disposal)

2. WATER ENVIRONMENT

2.1. Give the total quantity of water requirement for the proposed project with the breakup of
requirements for various uses. How will the water requirement met? State the sources &
quantities and furnish a water balance statement.

2.2. What is the capacity (dependable flow or yield) of the proposed source of water?

2.3. What is the quality of water required, in case, the supply is not from a municipal source?
, (Provide physical, chemical, biological characteristics with class of water quality)

2.4. How much of the water requirement can be met from the recycling of treated
wastewater? (Give the details of quantities, sources and usage)

2.5. Will there be diversion of water from other users? (Please assess the impacts of the
project on other existing uses and quantities of consumption)

2.6. What is the incremental pollution load from wastewater generated from the proposed
activity? (Give details of the quantities and composition of wastewater generated from the
proposed activity)

2.7. Give details of the water requirements met from water harvesting? Furnish details of the
facilities created.

2.8. What would be the impact of the land use changes occurring due to the proposed project
on the runoff characteristics (quantitative as well as qualitative) of the area in the post
construction phase on a long term basis? Would it aggravate the problems of flooding or
water logging in any way?

I; II; III (i), (li); IV (a), (b); V (i), (ii), (iii)(a), (b), (c), (Iv), (v), (vi) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xv)

(a), (b),J!:vi~ (a~, (b), (xvii); VI (a), (b); VII & VIII of the Notification, S.O. 3067(E) dated 01.12.2009 of the

. '~~~finvironment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and
~tion 3':Sb,,,",-s;ection(ii), No;J,002] New Delhi, Tuesday, November 1,2009; an amendment to EC

?:;' "'<2 ili~~~S~'~'1~J33(E)d ed 14.09.2006
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2.9. What are the impacts of the proposal on the ground water? (Will there be tapping of
ground water; give the details of ground water table, recharging capacity, and approvals
obtained from competent authority, if any)

2.10. What precautions/measures are taken to prevent the run-off from construction activities
polluting land & aquifers? (Give details of quantities and the measures taken to avoid the
adverse impacts)

2.11. How is the storm water from within the site managed?(State the provisions made to
avoid flooding of the area, details of the drainage facilities provided along with a site
layout indication contour levels)

2.12. Will the deployment of construction labourers particularly in the peak period lead to
unsanitary conditions around the project site (Justify with proper explanation)

2.13. What on-site facilities are provided for the collection, treatment & safe disposal of
sewage? (Give details of the quantities of wastewater generation, treatment capacities
with technology & facilities for recycling and disposal).

2.14. Give details of dual plumbing system if treated waste used is used for flushing of toilets or
any other use.

3. VEGETATION

3.1. Is there any threat of the project to the biodiversity? (Give a description of the local
ecosystem with it's unique features, if any)

3.2. Will the construction involve extensive clearing or modification of vegetation? (Provide a
detailed account of the trees & vegetation affected by the project)

3.3. What are the measures proposed to be taken to minimize the likely impacts on important
site features (Give details of proposal-for tree plantation, landscaping, creation of water
bodies etc along with a layout plan to an appropriate scale)

4. FAUNA

4.1. Is there likely to be any displacement of fauna- both terrestrial and aquatic or creation of
barriers for their movement? Provide the details.

~~:-...

. ~ - H -NA.~'--------------------------------------------------------------------------------------------------------------------------------------
"'v? ;; .J ~); IV(a),(b);V(i),(ii), (ili)(a),(b),(c), (iv), (v), (vi)(a),(b),(vii), (viii)(a),(b),(ix), (x), (xi), (xii) (a),(b), (xiii), (xiv)(a),(b),(xv)

I~"!v rv D~(bW~VI ·@'(XVii);VI(a),(b);VII&VlIIoftheNotification,S.O. 3067(E) dated 01.12.2009 of the . )0-

r ..~ p it ~.iw~X0 'EnYiro.nme~t and Forests, (Publish~d in the Gazette of India, Extraordinary, Part-II, and
i q &lifm 3,; -section (11), No. 2002] New DelhI, Tuesday, November 1,2009; an amendment to sc
. ' ~n~tffi{;atio §.O.1533(E) dated 14.09.2006
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4.2. Any direct or indirect impacts on the avifauna of the area? Provide details.

4.3. Prescribe measures such as corridors, fish ladders etc to mitigate adverse impacts on
fauna

5. AIR ENVIRONMENT

5.1. Will the project increase atmospheric concentration of gases & result in heat islands?
(Give details of background air quality levels with predicted values based on dispersion
models taking into account the increased traffic generation as a result of the proposed
constructions)

5.2. What are the impacts on generation of dust, smoke, odorous fumes or other hazardous
gases? Give details in relation to all the meteorological parameters.

5.3. Will the proposal create shortage of parking space for vehicles? Furnish details of the
present level of transport infrastructure and measures proposed for improvement
including the traffic management at the entry & exit to the project site.

5.4. Provide details of the movement patterns with internal roads, bicycle tracks, pedestrian
pathways, footpaths etc., with areas under each category.

5.5. Will there be significant increase in traffic noise & vibrations? Give details of the
sources and the measures proposed for mitigation of the above.

5.6. What will be the impact of DG sets & other equipment on noise levels & vibration in &
ambient air quality around the project site? Provide details.

6. AESTHETICS

6.1. Will the proposed constructions in any way result in the obstruction of a view, scenic
amenity or landscapes? Are these considerations taken into account by the proponents?

6.2. Will there be any adverse impacts from new constructions on the existing structures?
What are the considerations taken into account?

6.3. Whether there are any local considerations of urban form & urban design influencing the
design criteria? They may be explicitly spelt out.

6.4. Are there any anthropological or archaeological sites or artefacts nearby? State if any
other significant features in the vicinity of the proposed site have been considered.

7. SOCIO·ECONOMIC ASPECTS

7.1. Will the proposal result in any changes to the demographic structure of local
population? Provide the details.

I; II; III (i), (ii); IV (a), (b); V (i), (ii), (iii)(a), (b), (c), (iv), (v), (vi) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xv)
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7.2. Give details of the existing social infrastructure around the proposed project.

7.3. Will the project cause adverse effects on local communities, disturbance to sacred sites
or other cultural values? What are the safeguards proposed?

8. BUILDING MATERIALS

8.1. . May involve the use of building materials with high-embodied energy. Are the

construction materials produced with energy efficient processes? (Give details of

energy conservation measures in the selection of building materials and their energy
efficiency)

8.2. Transport and handling of materials during construction may result in pollution, noise

& public nuisance. What measures are taken to minimize the impacts?

8.3. Are recycled materials used in roads and structures? State the extent of savings
achieved?

8.4. Give details of the methods of collection, segregation & disposal of the garbage
generated during the-operation phases of the project.

9. ENERGY CONSERVATION

9.1. Give details of the power requirements, source of supply, backup source etc. What is

the energy consumption assumed per square foot of built-up area? How have you
tried to minimize energy consumption?

9.2. What type of, and capacity of, power back-up to you plan to provide?

9.3. What are the characteristics of the glass you plan to use? Provide specifications of its
characteristics related to both short wave and long wave radiation?

9.4. What passive solar architectural features are being used in the building? Illustrate the
applications made in the proposed project.

9.5. Does the layout of streets & buildings maximise the potential for solar energy

devices? Have you considered the use of street lighting, emergency lighting and solar

hot water systems for use in the building complex? Substantiate with details.

9.6. Is shading effectively used to reduce cooling/heating loads? What principles have
been used to maximize the shading of Walls on the East and the West and the Roof?
How much energy saving has been effected?

9.7. Do the structures use energy-efficient space conditioning, lighting and mechanical

systems? Provide technical details. Provide details of the transformers and motor

efficiencies, lighting intensity and air-conditioning load assumptions? Are you using

CFC and HCFC free chillers? Provide specifications.

9.8. What are the likely effects of the building activity in altering the micro-climates?

Provide a self assessment on the likely impacts of the proposed construction on

I; II; III (i), (ii); IV (a), (b); V (i), (ii), (iii)(a), (b), (c), (iv), (v), (vi) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b), (xiii), (xiv) (a), (b), (xv)

(a), (b), (xvi) (a), (b), (xvii); VI (a), (b); VII & VIII of the Notification, S.O. 3067(E) dated 01.12.2009 of the

Min~~IY_.:~ll.vJ:~~me~tand Forests, (Pub1ish~din the Gazette ofIndia, Extraordinary, P~t-II, apa..:: ' ,
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creation of heat island & inversion effects?

9.9. What are the thermal characteristics of the building envelope? (a) roof; (b) external
walls; and (c) fenestration? Give details of the material used and the U-values or the
R values of the individual components.

9.10. What precautions & safety measures are proposed against fire hazards? Furnish
details of emergency plans.

9.11. If you are using glass as wall material provides details and specifications including
emissivity and thermal characteristics.

9.12. What is the rate of air infiltration into the building? Provide details of how you are
mitigating the effects of infiltration.

9.13. To what extent the non-conventionalenergy technologies are utilised in the overall
energy consumption? Provide details of the renewable energy technologies used.

10. Environment Management Plan

The Environment Management Plan would consist of all mitigation measures for each
item wise activity to be undertaken during the construction, operation and the entire
life cycle to minimize adverse environmental impacts as a result of the activities of the
project. It would also delineate the environmental monitoring plan for compliance of
various environmental regulations. It will state the steps to be taken in case of
emergency such as accidents at the site including fire. .

r: I;~ UI (i), (ii); IV (a), (b); V (i), (ii), (iii)(a), (b), (c), (iv), (v), (vi) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b), (xiii), (xiv) (a), (b), (xv)

':;~)' (b), (xvii); VI (a), (b); VII & VIII of the Notification, S.O. 3067(E) dated 01.12.2009 of the

~w~te:nvironment and Forests, (Published in the Gazette ofIndia, Extraordinary, Part-II, and

I. l..SeCtlJrt~, S ~-seC~~t (ii), No. 2002] New Delhi, Tuesday, November 1,2009; an amendment to EC

II ': ,:~oiJ~~\ion ':0 ~ (E) dated 14 092006
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APPENDIX '"

(See paragraph 7

GENERIC STRUCTURE OF ENVIRONMENTAL IMPACT ASSESSENT DOCUMENT

S.NO EIA STRUCTURE CONTENTS

1. Introduction • Purpose of the report

• Identification of project & project proponent

• Brief description of nature, size, location of the project
and its importance to the country, region

• Scope of the study - details of regulatory scoping
carried out (As per Terms of Reference)

2. Project Description • Condensed description of those aspects of the project
(based on project feasibility study), likely to cause

environmental effects. Details should be provided to give

clear picture of the following:

• Type of project

• Need for the project

• Location (maps showing general location, specific

location, project boundary & project site layout)

• Size or magnitude of operation (incl. Associated
activities required by or for the project

• Proposed schedule for approval and implementation

• Technology and process description

• Project description. Including drawings showing project
layout, components of project etc. Schematic
representations of the feasibility drawings which give

information important for EIA purpose

• Description of mitigation measures incorporated into

the project to meet environmental standards,

environmental operating conditions, or other EIA

requirements (as required by the scope)

• Assessment of New & untested technology for the risk
of technological failure

I; II; III (l), (ii); IV (a), (b); V (i), (ii), (iii)(a), (b), (c), (iv), (v), (vi) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xv)

(a), (b), (xvi) (a), (b), (xvii); VI (a), (b); VII & VIII of the Notification, S.O. 3067(E) dated 01.12.2009 of the

Ministry of Environment and Forests, (Published in the Gazette ofIndia, Extraordinary, Part-II, and
Se.ctj.~nN~·llp-s~ction(ii), No. 2002] New Delhi, Tuesday, November 1,2009; an amendment to EC

,~tlfr~,}~v3(E) ated 14.09.2006
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3. Description of the

Environment

• Study area, period, components & methodology

• Establishment of baseline for valued environmental

components, as identified in the scope

• Base maps of all environmental components

4. Anticipated

Environmental Impacts

& Mitigation Measures

• Details of Investigated Environmental impacts due to

project location, possible accidents, project design,

project construction, regular operations, final

decommissioning or rehabilitation of a completed project

• Measures for minimizing and / or offsetting adverse
impacts identified

• Irreversible and Irretrievable commitments of
environmental components

• Assessment of significance of impacts (Criteria for

determining significance, Assigning significance)

• Mitigation measures

5. Analysis of Alternatives

(Technology & Site)

• In case, the scoping exercise results in need for
alternatives:

• Description of each alternative

• Summary of adverse impacts of each alternative

• Mitigation measures proposed for each alternative and

• Selection of alternative

6. Environmental
Monitoring Program

• Technical aspects of monitoring the effectiveness of

mitigation measures (incl. Measurement methodologies,

frequency, location, data analysis, reporting schedules,

emergency procedures, detailed budget & procurement

schedules)

7. Additional Studies • Public Consultation

• Risk assessment

• Social Impact Assessment. R&R Action Plans

8. Project Benefits • Improvements in the physical infrastructure

• Improvements in the social infrastructure

I; II; III (i), (ii); IV (a), (b); V (I), (ii), (iii)(a), (b), (c), (iv), (v), (vi) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiil), (xiv) (a), (b), (xv)

(a), (b), (xvii); VI (a), (b); VII & VIII of the Notification, S.O. 3067(E) dated 01.12.2009 of the

Environment and Forests, (Published in the Gazette ofIndia, Extraordinary, Part-II, and
1\P··sel:ncm(ii), No. 2002] New Delhi, Tuesday, November 1,2009; an amendment to Ee

.1533(£) dated 14.09.2006 . , ....
~: 1
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• Employment potential-skilled; semi-skilled and
, unskilled

• Other tangible benefits

9. Environmental Cost If recommended at the Scoping stage
Benefit Analysis

10. EMP • Description of the administrative aspects of ensuring

that mitigative measures are implemented and their

effectiveness monitored, after approval of the EIA
11 Summary & Conclusion • Overall justification for implementation of the project

(This will constitute the

summary of the EIA • Explanation of how, adverse effects have been
Report ) mitigated

12. Disclosure of • The names of the Consultants engaged with their
Consultants engaged brief resume and nature of Consultancy rendered

APPENDIX III A

(See paragraph 7)

CONTENTS OF SUMMARY ENVIRONMENTAL IMPACT ASSESSMENT

The Summary EIA shall be a summary of the full EIA Report condensed to ten A-4

size pages at the maximum. It should necessarily cover in brief the following Chapters of the
full EIA Report: -

1. Project Description

2. Description of the Environment

3. Anticipated Environmental impacts and mitigation measures

4. Environmental Monitoring Programme

5. Additional Studies

6. Project Benefits

7. Environment Management Plan

I; II; III (i), (ii); IV (a), (b); V (i), (ii), (iii)(a), (b), (c), (lv), (v), (vi) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xv)

c I
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APPENDIX IV

(Seeparagraph 7)

PROCEDURE FOR CONDUCT OF PUBLIC HEARING

1.0 The Public Hearing shall be arranged in a systematic, time bound and

transparent manner ensuring widest possible public participation at the project site(s) or in its

close proximity District -wise, by the concerned State Pollution Control Board (SPCB) or the
Union Territory Pollution Control Committee (UTPCC).

2. 0 The Process:

2.1 The Applicant shall make a request through a simple letter to the Member

Secretary of the SPCB or Union Territory Pollution Control Committee, in whose

jurisdiction the project is located, to arrange the public hearing within the prescribed

statutory period. In case the project site is covering more than one District or State or Union

Territory, the public hearing is mandated in each District, State or Union Territory in which the

project is located and the applicant shall make separate requests to each concerned SPCB or
UTPCC for holding the public hearing as per this procedure.

2.2 The Applicant shall enclose with the letter of request, at least 10 hard copies

and an equivalent number of soft (electronic) copies of the draft EIA Report with the generic

structure given in Appendix III including the Summary Environment Impact Assessment

report in English and in the official languageof the state/local language, prepared strictly in

accordance with the Terms of

Reference communicated after Scoping (Stage-2). Simultaneously the applicant shall arrange

to forward copies, one hard and one soft, of the above draft EIA Report along with the

Summary EIA report to the following authorities or offices, within whose jurisdiction the project
will be located:

(a) District Magistrate/District collector/Deputy commissioner/s

(b) Zila Parishad or Municipal Corporation or Panchayats Union

(c) District Industries Office

(d) Urban Local Bodies (ULBs) / PRls Concerned / Development authorities.

(d) Concerned Regional Office of the Ministry of Environment and Forests

2.3 On receiving the draft Environmental Impact Assessment report, the abovementioned

authorities except the Regional Office of MoEF, shall arrange to widely publicize it within their
respective jurisdictions requesting the interested persons to send their comments to the

concerned regulatory authorities. They shall also make available the draft EIA Report for

inspection electronically or otherwise to the public during normal office hours till the Public

Hearing is over.

2.4 The SPCB or UTPCC concerned shall also make similar arrangements for

giving publicity about the project within the State/Union Territory and make available the

Summary of the draft Environmental Impact Assessment report (Appendix III A) for
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inspection in select offices or public libraries or any other suitable location etc. They shall also

additionally make available a copy of the draft Environmental Impact Assessment report to the
above five authorities/offices as given in para 2.2.

3.0 Notice of Public Hearing:

3.1 The Member-Secretaryof the concerned SPCS or UTPCC shall finalize the date,
time and exact venue for the conduct of public hearing within 7(seven) days of the date of
receipt of the draft Environmental Impact Assessment report from the project proponent, and
advertise the same in one major National Daily and one Regional vernacular Daily / Official
State Language. A minimum notice period of 30(thirty) days shall be provided to the public for
furnishing their responses;

3.2 The advertisement shall also inform the public about the places or offices where
the public could access the draft Environmental Impact Assessment report and the Summary
Environmental Impact Assessment report before the public hearing. In places where the
newspapers do not reach, the Competent Authority should arrange to inform the local public
about the public hearing by other means such as by way of beating of drums as well as
advertisement / announcement on radio / television.

3.3 No postponement of the date, time, venue of the public hearing shall be unde aken,
unless some untoward emergency situation occurs and then only on the recommendation of
the concerned District Magistrate/District collector/Deputy Commissioner, the postponement
shall be notified to the public through the same National and Regional vernacular dailies and
also prominently displayed at all the identified offices by the concerned SPCS or Union
Territory Pollution Control Committee;

3.4 In the above exceptional circumstances, fresh date, time and venue for the public
consultation shall be decided by the Member - Secretary of the concerned SPCS or UTPCC
only in consultation with the District Magistrate/District collector/Deputy Commissioner and
notified afresh as per procedure under 3.1 above.

4.0 Supervision and Presiding over the Hearing:

4.1 The District Magistrate/District collector/Deputy Commissioner or his or her
representative not below the rank of an Additional District Magistrate assisted by a
representative of SPCS or UTPCC, shall Supervise and preside over the entire public hearing
process.

5.0 Videography

5.1 The SPCS or UTPCC shall arrange to video film the entire proceedings. A copy
of the videotape or a CD shall be enclosed with the public hearing proceedingswhile
Forwarding it to the Regulatory Authority concerned.

6.0 Proceedings

6.1 The attendance of all those who are present at the venue shall be noted and
annexed with the final proceedings.

V 5"

>- ~
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@
6.2 There shall be no quorum required for attendance for starting the proceedings.

6.3 A representative of the applicant shall initiate the proceedingswith a presentation
on the project and the Summary EIA report.

6.4 Persons present at the venue shall be granted the opportunity to seek information or
clarifications on the project from the Applicant. The summary of the public
hearing proceedings accurately reflecting all the views and concerns expressed shall be
recorded by the representative of the SPCB or UTPCC and read over to the audience at the
end of the proceedings explaining the contents in the local/vernacular language and the
agreed minutes shall be signed by the District Magistrate/District collector/Deputy
Commissioner or his or her representative on the same day and forwarded to the
SPCB/UTPCC concerned.

6.5 A Statement of the issues raised by the public and the comments of the Applicant shall
also be prepared in the local language or the Official State language, as the case may be, and
in English and annexed to the proceedings:

6.6 The proceedings of the public hearing shall be conspicuously displayed at the
office of the Panchyats within whose jurisdiction the project is located, office of the
concerned Zila Parishad, District Magistrate/Districtcollector/Deputy Commissioner, and the
SPCB or UTPCC . The SPCB or
UTPCC shall also display the proceedings on its website for general information. Comments,
if any, on the proceedingswhich may be sent directly to the concerned regulatory authorities
and the applicant concerned.

7.0 Time period for completion of public hearing

7.1 The public hearing shall be completed within a period of 45 (forty five) days from
date of receipt of the request letter from the Applicant. Thereafter the SPCB or UTPCC
concerned shall sent the public hearing proceedings to the concerned regulatory authority
within 8(eight) days of the completion of the public hearing.Simultaneously,a copy will also be
provided to the project proponent.The applicant may also directly forward a copy of the
approved public hearing proceedings to the regulatory authority concerned along with the final
Environmental Impact Assessment report or supplementary report to the draft EIA report
prepared after the public hearing and public consultations incorporating the concerns
expressed in the public hearing along with action plan and financial allocation, item-wise, to
address those concerns.".

7.2 If the SPCB or UTPCC fails to hold the public hearing within the stipulated
45(forty five) days, the Central Government in Ministry of Environmentand Forests for
Category 'A' project or activity and the State Government or Union Territory Administration
for Category 'B' project or activity at the request of the SEIAA, shall engage any other
agency or authority to complete the process, as per procedure laid down in this notification.

APPENDIX-V

.1

"

.:-.
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(See paragraph 7)

PROCEDURE PRESCRIBED FOR APPRAISAL

1. The applicant shall apply to the concerned regulatory authority through a simple

communication enclosing the following documents where public consultations are mandatory:

• Final Environment Impact Assessment Report [20(twenty) hard copies and 1 (one) soft
copy)]

A copy of the video tape or CD of the public hearing proceedings

• A copy of final layout plan (20 copies)

A copy of the project feasibility report (1 copy)

2. The Final EIA Report and the other relevant documents submitted by the applicant

shall be scrutinized in office within 30 days from the date of its receipt by the concerned
Regulatory Authority strictly with reference to the TOR and the inadequacies noted shall be

communicated electronically or otherwise in a single set to the Members of the EAC /SEAC

enclosing a copy each of the Final EIA Report including the public hearing procee ings and

other public responses received along with a copy of Form -10r Form 1A and scheduled date
of the EAC /SEAC meeting for considering the proposal.

3. Where a public consultation is not mandatory, the appraisal shall be made on the basis

ofthe prescribed application Form 1 and EIA report, in the case of all projects and activities

other than Item 8 of the Schedule. In the case of Item 8 of the Schedule, considering its
unique project cycle, the EAC or SEAC concerned shall appraise all Category B projects or

activities on the basis of Form 1, Form 1A and the conceptual plan a d make

recommendations on the project regarding grant of environmental clearance or otherwise and
also stipulate the conditions for environmental clearance."

4. Every application shall be placed before the EAC/SEAC and its appraisal completed

within 60 days of its receipt with requisite documents / details in the prescribed manner.

5. The applicant shall be informed at least 15 (fifteen) days prior to the scheduled date of
the EAC /SEAC meeting for considering the project proposal.

6. The minutes of the EAC /SEAC meeting shall be finalised within 5 working days of the

meeting and displayed on the website of the concerned regulatory authority. In case the

project or activity is recommended for grant of EC, then the minutes shall clearly list out the

specific environmental safeguards and conditions. In case the recommendations are for
rejection, the reasons for the same shall also be explicitly stated.

Note: The principal rules were published in the Gazette of India, Extraordinary, Part II, Section
3, Sub-section (ii) vide notification number S.O. 1533 (E), dated 14th September, 2006

and amended vide S.O. 1737 (E), dated the 11thOctober, 2007.

APPENDIX VI

(See paragraph 5)

I; U; III (i), (ii); IV (a), (b); V (i), (li), (iii)(a), (b), (c), (iv), (v), (vi) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b), (xiii), (xiv) (a), (b), ( 19

, c,'___:'" N~~(XVi) (a), (b), (X,Vii);VI (a), (b); VII & VIlI of the ~otifi~ation, S.O. 3067(E~ dated 01,1.2.2009 of the':. tit'" .
:' ~ -: ~ of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-Il, a~

/ ~ IiUTkR~' :(;~ub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to E~ .~

./ ': t ~ 1lQt' ca~tionS.0.1533(E) dated 14.09.2006 ',_ .. .... : ;f
" 1<{Ar'~1L, : (" .'

" ~ ~\..' l' ~I .'~_"' •• "~

"~.~,vit.~'t;'':-,, . ': ,"' .,
.~~,/, ,...
'/h. w : /.
. .."U,I)'J..>
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COMPOSITION OF THE SECTOR! PROJECT SPECIFIC EXPERT APPRAISAL

COMMITTEE (EAC) FOR CATEGORY A PROJECTS AND THE STATE/UT LEVEL EXPERT

APPRAISAL COMMITTEES (SEACs) FOR CATEGORY B PROJECTS TO BE

CONSTITUTED BY THE CENTRAL GOVERNMENT'

1. The Expert Appraisal Committees (EAC(s) and the State/UT Level Expert Appraisal

Committees (SEACs) shall consist of only professionals and experts fulfilling the following

eligibility criteria:

Professional: The person should have at least (i) 5 years of formal University training in the

concerned discipline leading to a MAiMSc Degree, or (ii) in case of Engineering

/Technology/Architecture disciplines, 4 years formal training in a professional training course

together with prescribed practical training in the field leading to a B.Tech/B.E.lB.Arch. Degree,

or (iii) Other professional degree (e.g. Law) involving a total of 5 years of formal University

training and prescribed practical training, or (iv) Prescribed apprenticeship/article ship and

pass examinations conducted by the concerned professional association (e.g. Chartered

Accountancy ),or (v) a University degree, followed by 2 years of formal training in a University

or Service Academy (e.g. MBAIIAS/IFS). In selecting the individual professionals, experience

gained by them in their respective fields will be taken note of.

Expert: A professional fulfilling the above eligibility criteria with at least 15 years of relevant

experience in the field, or with an advanced degree (e.g. Ph.D.) in a concerned field and at

least 10 years of relevant experience.

Age: Below 70 years. However, in the event of the non-availability of /paucity of experts in a

given field, the maximum age of a member of the Expert Appraisal Committee may be allowed

up to 75 years

2. The Members of the EAC shall be Experts with the requisite expertise and experience

in the following fields /disciplines. In the event that persons fulfilling the criteria of "Experts" are

not available, Professionals in the same field with sufficient experience may be considered:

Environment Quality Experts: Experts in measurement/monitoring, analysis and

interpretation of data in relation to environmental quality

Sectoral Experts in Project Management: Experts in Project Management or

Management of Process/Operations/Facilities in the relevant sectors.

Environmental Impact Assessment Process Experts: Experts in conducting and

carrying out Environmental Impact Assessments (EIAs) and preparation of Environmental

Management Plans (EMPs) and other Management plans and who have wide expertise and

knowledge of predictive techniques and tools used in the EIA process

Risk Assessment Experts

Life Science Experts in floral and faunal management

Forestry and Wildlife Experts

• -:. 11:.11;ur(i), (ii); IV (a), (b); V (i), (ii), (iii)(a), (b), (c), (iv), (v), (vi) (a), (b), (vii), (viii) (a), (b), (lx), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xv)
.r : \~ ""1""\ .

• ..,'\r,., '? '""'{'iiJ;"tb) "jl.(a), (b), (xvii); VI (a), (b); VII & VIII of the Notification, S.O. 3067(E) dated 01.12.2009 of the

~ N, 'IlWW'~~vironment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and
edi'9tt3, \~~ection (ii), No. 2002] New Delhi, Tuesday, November 1,2009; an amendment to EC

~. ~(~ d~ffi~a . ;:'r1533(E) dated 14.09.2006

•• ):J' :,,' 'I'" ~
" ~I _-" - ' .• ~ .

\. >~ ' .......1
. '''''..' • ~f. I ~ .
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Environmental Economics Expert with experience in project appraisal

3. The Membership of the EAC shall not exceed 15 (fifteen) regular Members. However
the Chairperson may co-opt an expert as a Member in a relevant field for a particular meeting
of the Committee.
4. The Chairperson shall be an outstanding and experienced environmental policy expert
or expert in management or public administration with wide experience in the relevant
development sector.
5. The Chairperson shall nominate one of the Members as the Vice Chairperson who
shall
preside over the EAC in the absence of the Chairman IChairperson.
6. A representative of the Ministry of Environment and Forests shall assist the Committee
as its Secretary.
7. The maximum tenure of a Member, including Chairperson, shall be for 2 (two) terms of
3 (three) years each.
8. The Chairman I Members may not be removed prior to expiry of the tenure without
cause and proper enquiry.

I; II; III (i), (il); IV (a), (b); V (I), (Ii), (iii)(a), (b), (c), (iv), (v), (vi) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), lxv)

(a), (b), (xvi)(a), (b), (xvii); VI (a), (b); VlI & VIII of the Notification, S.O. 3067(E) dated 01.12.2009 of the

Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1,2009; an amendment to EC
notification S.O.1533(E) dated 14.09.2006
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TAX INVOICE (TRIPLICATE FOR SUPPLIER)

Ii .,. UPPLY MEANT FOR EXPORT/SUPPLY TO SEZ UNIT OR SEZ DEVELOPER FOR
.. ~ .' ORISED OPERATIONS UNDER BOND OR LEITER OF UNDERTAKINGWITHOUT
~ .._..... PAYMENT OF IGST) .@

IRN : bBOeb06d3d478ff399f7d542e03d9c1 a9153c69Be2e8b334d43·

BceOebf631e54

Ack No. : 142312959075846

Ack Date : 26.Jun-23

Invoice No.

GFAl23-24/1360
Supplier
BIHAR FOUNDRY & CASTINGS LTD
Division: Gautam Ferro Alloys
Survey Plot No 1405, RIADA
Industrial Area Road, Marar
Dist- Ramgarh, Jharkhand -B29117
R,O- Shanti Niwas, Main Road, Ranchl, Jharkhand

GSTIN/UIN: 20AABCB1B52D1Z1
State Name: Jharkhand, Code: 20

J-!E~-;!!M~a7il..,;_:-=b::.:fC"".lg...,f-=a~@lg,,::m=,a:::.;.i:,;,,:Lc::.::o:.:.;m'-'-- --l Buyer's Order No.

Consignee - (Ship To) BFCLlEXP/22-23/011

MILLION LINK (CHINA) INVESTMENT LTD. Dispatch Doc No.
Room 3508, 35/F, Bank of America Tower, 12 Harcourt

Road, Honqkong

.Buyer - (Bill To)

MILLION LINK (CHINA) INVESTMENT LTO.

Room 3508, 35/F, Bank of America Tower, 12 Harcourt

Road, Hongkong

Place of Supply

Dated

26-Jun-23

Delivery Note ModefTerms of Payment

Reference No. & Date.

GFA/S0/23·24/232 dt. 26.Jun·23

Other References

Dated

13-Sep-22

Dispatchedthrough

VIZAG PO~T

Delivery Note Date

Dest~nation

APAPA, NIGERIA

country: Hong Kong

Terms of Delivery

UPTO VIZAG PORT
COUNTRYOF ORIGININDIA
EXPORTUNDERLUT BOND UNDER FOB BASIS
PORTOF LOADING: VIZAG PORT
GOODSSHIPTO APAPA, NIGERIA
AS PER BUYERINSTRUCTION

SI
No.

Description of Goods HSN/SAC GST Quantity Rate

1 FERRO SILICO MANGANESE
FERRO SILICO MANGANESE

Less: RoundOff

(FOR)

per Amount

30,90,684,37

(-)0.37

Total

E. & O.E

72023000

37.000 MT

Rate

0% 37.000 MT 83,532.01 MT

i! 30,90,684.00

HSN/SAC

Amount Chargeable(in words)

INR Thirty Lakh Ninety Thousand Six Hundred Eighty Four Only

Total 30,90,684.37

Intecrated Tax
Rate Amount

0%

Total
Tax Amount

72023000

Tax Amount(in words) : NIL

Note :- Frieght to be paid by Supplier.
Company'sPAN/IEC Code : AABCB1852D

Declaration
Cretifiedthat the particulars given above are true & correct &

representthe price actually charged & there is no additional
consideratiortdfre'ctly.or indirectly from the buyer.

Taxable
Value

30,90,684.37

for BI. ta~r;jFlrlO.'5~kST'NGS LTD

\ .c, l}arfJ ~ , I''~ "-.~.....* Authorise Signatory

;~Mt~'~CHI ,lBihar Foundry & Castings Limited
. ll~ . ~:. ~J>rks :I-'.Ramgar.nIndustrial Area, P.O.- Marar, Dist.- Ramgarh. Jharkhand - 829117,~* - : Registered Office :. Main Road. Ranchi. Jharkhand - 834001.

~,~ -..AIAB 22/89 ~IN No:· U27100JH1971PLC000912 & GST No:- 20AABCB1852D1Z1
_,.~~~ La (jllne:- 0651-2202699 Fax:- 0651- 2202799 Email:- bfclgfa@gmail.com

(>~,1 - , .
~
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IN THE COUHT OF CHIEF JUOICIAL :\')AGISTRATE

RAMGARH.

COMPLAINT CASENO. 4 _!,- 12023
Name ..~ Address of complainant:

Shri Ashok Kumar Yadav, 5/0- LI. Rnrnji Yadav, Regional

Officer ()nch:nge), Jhnrkhand Stale Pollution Control Board h;]\'illg its

Regional Office at Ncar P.T.C. Chowk, Hazaribag and I lead Office al

Nagar Prashashan Bhawan, I lEe, Dhurwa, Ranchi, Stat~ of Jharkhand.

-----------CompJainant.

Versus

Name & Address of Accused:

I. MIs Bihar foundrv and cast ina Limited. P:O! :--:n.- ,-

1405, Ramgarh Industrial Area, Murur Village. Dist­

Ramgarh, State of Jharkhand, Through-

2. Sri Gaurav Budhia, Director, Ramgarh Indus rial

Area, Marar Village, Dist- Ramgarh

3. Sri Hari Kishna Budhia, Managing Director.

Rarngarh Industrial Area, Marar Village, Dist- Rarngarh

.............. Accused.

Date of occurrence: The unit has constructed 5th Furnace i.e., New I " \.)

MVA SAF & CL.lU converter is under construe ion

without prior environmental clearance from the

P.1£:<' 1 of9.,

Scanned with CamScanner
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Environment, Forest & Climate Change Dcparuncm.

GOVI. of India.

Place of Occurrence: Working place situated at Plot No. '405. Ramgarh

Industrial Area, Marar Village. Dist- Ramgarh, Stale of

Jharkhand, within the jurisdiction of this learned court,

Offence committed:

Cognizance:

Name of witness: l )

- ...-~.

'.. f! .. "¥ \..... ,

~ I • .

, ",' , t .~ ~ ,

\\ ,,' 'f} ,2/~9 /"":_~
'.' "I' /'~\, ''', .:. _____./..~~I·

. f' •. 'W'

" ~~,~ 'l:_~... , ;"

U/S 15 of the Environment (Protection) Act. J 986

U/S 19 of the Environment (Protection) Act, 1986

Chandan Kumar Yadav

Assistant Scientific Officer, Regional' OffiCC-ClIlII­

laboratory, lharkhand State Pollution Control Board.

2) Faleshwar Kishku

Consulting Executive

Both are posted at Regional Office, 1.S.P.C.n. Near
P.T.C. Chowk, Hazaribagh, State of Jharkhand,

Scanned with CamScanner
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, ,,

The com Ininn", nbovc nnmcd be s to state as follows:

1. That, the accused Mis Bihar foundry and casting Limited, Plot No. 1405.

Ramgarh Industrial Area, Marar Village, Dist- Rarngarh, Stale of

Jharkhnnd, represented through Sri Gaurav Budhia, Director had ( brained

En'vironmcntaJ Clearance Irorn Ministry of Environmcnt, Fur~st &

Climate Change, (LA. Division) Govt. of India, New Dclhi, vide Ref No.

1-11011/384/20) 0-' A.I l(l) doted 31110/20 II lor existing unit.

,\ copy of the letter .. 'io J­

) 1011/384/20 I O-IA.II( I) dated

311JO/2011 is enclosed as
Annexure.(A).

2. That, the accused Mis Bihar foundry and casting Limited, Plot No. 1405,

Ramgarh Industrial Area, Mural' Village, I)iSl- Rarngarh. Sl:'ll\.' or
Jharkhand, represented through Sri Gaurav Budhia, Director had obtained

No Objection Certificate (NOC) 1 Consent to Establish (CTL) Irum

Jharkhand State Pollution Control Board, Ranchi vide:

(i) T-55J, Dated- 24,02.2000 for 26 TPD.

(ii) 2577 , Dated-20.05.2009 for 30 TPD &

(iii) D· 15 J O(N), Dated. 21.05.2014 lor 40 TPD at the proposed site a per

Environmental Clearance granted to the unit for production of Ferro I !Iuy

(2X5 MVA) = 26 TPD (Silico/Manganese); Ferro Alloys (7.5 Nt Vi\)=- 3()

TPD (Silico/Manganese); Ferro Alloys (9 MVAxJ)= 40 TPJ) (Lerro

Silico/Ferro Manganese) ; Tolal= 96 TPD.

A copy of the NOes nrc

enclosed .IS annexure (B)­
series.

~
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l.;
J. That, the accused MIs Bihar foundry and casting Limited, Plut No. 1405.

Rnmgnrh Industrial Area, Murar Village, Dist- Ramgarh. Sture or
JharkJland, represented through Sri Gnurav Budhin, Director hnd earlier

been issued ToR from Ministry of Environment, Forest &. Climate

Change. (1.1\. Division) Govt. of India. New Delhi, dated 24/11/2020 vide

File No. J-J 10111384/2010-11\1I(l) for expansion of the existing uni: for

manufacturing of Ferro Alloys SiMIl / reMn bused on Sub Merged Arc

(SAF) technology.

A copy of the ToJ{ vide File

No. .J- J J 0 J 11384/20 J 0-

IAII(l). dated 241J 112020 is

enclosed as annexure. (C)

4. That, the accused MiS Bihar Foundry & Castings Limited located at PItH

No. 1405, Ramgarh Industrial Area, Village Marar, District Ramgarh.

Jharkhand submitted a proposal for seeking modification in Tnl~ dated

24. J ] .2020 for appraisal or proposal under violation category as per the

provisions contained in the MoEr&CC Standard Operating Procedures

dated 07.07.202 J pertaining to consideration of violation cases as PP has

reported that the company has constructed 5th Furnace i.e., New I x 9

MVA SAF & eLU converter is under construction without prior

environmental clearance.

I

I
I
I

y,

"JRe 4 01 9
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! I

5. That, the accused MIs B" f d '
. mar oun ry and castmg Limited. PIal No. I 0-

).

Rarngarh Industrial Area, Marar Village, Dist- Rumgarh. State of

Jharkhand, represented through Sri Gaurav Budhia, Director had been _

issued ToR from Ministry of Environment. Forest & Climate Change.

(LA. Division) Govt. ollndia. New Delhi. on dated 19/12i2022 vide rile

No. IA-J-IIOI1/38412010-IA.U(IND-I) for "Modification cum

Expansion of Ferro Alloy Plaltt 0/ existing 2.r:5MVA SEAF's to 2.'(6

,\tVA SEAF, Modification 0/ existing lx7.5 j~/VA SEAF 10.lx9 J~IVA

SEAF, Existing /.\'9.0 i~lVA S£AF, New Ix9/~fVA SEAF & New 12MT

per batch CLU Converter for refilling liquid He Fetdn to ,welle Fellin

by .~f/sBihar Foundry and Casting Limited, located at Plot No.U 1405,

Ramgarh Industrial Area, Vii/age Marar, District Ramgarh, Jharkltand

- Consideration/or Modification o/TOR under SOP dated 01.fJ7.2021

(Violation Case}."

A copy of the ToR vides File

No. IA-J-ll 011/384/20 I0-

IA-II(1ND-l). dated

19/12/2022 is enclosed as

annexure. (D).

6. That, in [he Terms of Reference (ToR) issued Mis Bihar foundry and

casting Limited, Plot No. ]405, Ramgarh Industrial Area, Marar Vi llage,

Dist- Rarngarh, Stare of'Jharkhand from Ministry of Environment. Fore I

& Climate Change, (1.1\. Division) Govt. of India. I evv Delhi. on dated

• '-or
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19/) 212022 vide File No.

following is mentioned:

J 4. After deliberations. the Committee recommended 11;", projec/

lA-l-11011/384i2010-1A_I1(IND_I) the

proposal for modification in TOR leiter No. J-1IOI1l384120JO­

lAl/(l) dated 24,11.2020 w.r.t. appraisal of proposal under violation

category as per the provisions contained in the /lifoEF& CCStandard

Operating Procedures dated 0710712021pertaining 10 consideration

of violation cases. All the terms and conditions stipulated in ToR

letter no. .l-I 101JI384120JO-IAJJ(1)doled 24.11.2020 shall remain

the same with stipulation of the/allowing specific conditions:

i. The Slate Govemment/Si'Cli shall take action against the project

proponent under the provisions of the Environment (Protection) Ac(,

1986. and further no consent to operate 10 be issued til! 'be project

is granted Ee. ,.

7. That, the Ministry of Environment, forest & Climate Change. Govt. of

India have issued letter vide F. No. IA-J-1101 )/384120tO-li\-Il(INJ)~I).

dated 19/] 212022 to the Additionnl Chief Secretary, Departrneru of'I'orest.

Environment and Climate Change, Government of Jharkhand Ranchi

requesting State GovernmentlSPCB to take the credible action against the

Project Proponent u/s 19 of the E(P) Act, 1986, as per SOP dated
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A copy of the leller
F '\.' no.

o -'0. lA-t-
110111384/201 O-IA-JIn~I)_'
I), dated 19/12/2022is

enclosed as anncxure.(E).

8. That, the accused MIs Bihar foundry and casting Limited, Plot No. l ..lOS.

Ramgarh Industrial Area, Marar Village, Dist- Rarngarh, State of

Jharkhand have requested theJharkhand State Pollution Control Board 10

initiate action under Environment (Protection) Act, 1986 vide their letter

bearing Ref no. 2022-23/317 dated 09/) 212022.

A copy of the unit's Jetter

no.

2022-231317 dated

09/12/2022 is enclosed as

annexure.If')

9. That, Jharkhand State Pollution Control Board. Ranchi vide letter no.

dated __ ..__ have authorized the Regional 0 lficcr.

Jharkhand State pollution Control Board, Hazaribagh to file case in the

competent court of law against accused __ ~_. ' Jharkhand and

responsible persons due to violation of EIA Noti fication, 2006.

A copy of letter no. _

dated enclosed as

annexure. (G).

i.',.
-1, ':
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Date: 12-09-2023
Ref:2023-24/172

Sub:

To
The Member Secretary
Jharkhand State pollution Control Board (JSPCB)

Town Administrative Building, HEC,Dhurwa, Ranchl- 824004

Regarding submission of Rs. 89.296 Lakhs towards penalty provisions as per SOP of

MOEF&CC,O.M. dated 07.07.2021 to the JSPCBprior to the grant of ECas penalty for

the violation activity In addition to Damage Assessment cost of our steel plant MIs
Bihar Foundry & Castings Limited (Ferro Alloy Unit) located at Plot No 1405(P),

Ramgarh Industrial Area, Marar Village, Ramgarh Tehsil & District, Jharkhand.

C Ref: Letter issued by MoEF&CCvide no. J-I1011/384/2010-IA-Jl(lND-I) dated 06-09-2023

RespectedSir,

With reference to the above letter issuedby MOEF&CCthe cost of Penalty as per MoEF&CC's

O.M. dated 07.07.2021 is detailed as below:

Sr. No Particulars Value 1% Penalty Cost

(Rs. In Lakhs) (Rs. In Lakhs)

1. Cost of the construction of SAF Rs.18.178 Rs.18.178

2. Cost of the construction of ClU Rs.71.118 Rs.71.118

convertor

Total Cost of Penalty 89.296

In the light of the above we, are hereby enclosing Demand Draft bearing No. 02. ?> G I 0
dated 12.09.2023 for Rs.S9.296 lakhs towards penalty provisions as per SOP dated

07.07.2021 as penalty for the violation activity in addition to Damage Assessment cost.

For BIHARFOUNDRY& CASTINGSLIMITED(Ferro Alloy Unit)

4~~
GAURAVBUDHIA

DIRECTOR

Encl:

1. Letter issued by MoEF&CCvide no. J-l1011/384/201O-IA-II(IND-I) dated 06-09-2023

2. Demand Draft No. b Q 'i? (-, ( Q dated 12.09.2023 in favor of Member

Secretary, Jharkhand State Pollution control Board, Ranchi.

Bihar Foundry & Castings Limited
Works :- Ramgarh Industrial Area. P.O.-Marar. Oist.- Ramgarh, Jharkhand - 829117.

Registered Office :- Main Road. Ranchi, Jharkhand - 834001.
CIN No:- U27100JH1971PLC000912 & GSTNo:- 20AABCB185201Z1

Landline:- 0651-2202699 Fax:- 0651- 2202799 Email:- bfclgfa@gmail,com

~".
~)

NOTARY 'I·

RANCH I
Reg..No.·

Ai B 2218"
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MAIL TO PAYMENT DETAILS ---------- .......
_- THE MEMBER SECRETARYJHARKHAND S ATE THE MEMBERSECRETARYJHARKHAND ST

POLLlJTIONCONTROL

NK LTD

BYORDEROF-------------------------­

LJIHARFOUNDRYAND CA12-Sep-2023 for ~ * 89,29,600.00

::~,~K008013009302

~~YAnI.lRANCHI,JHARKHAND

N(! enclose DemandDraft l'I0.: a 2 j b ~0

IS per the above payment details.

This is Computer Generated advice and does not require Signature

YES BANK LTD.
~~~ YES BANK Hou.e,
?;:,., ~~~ . Off Western ExpressHlghwaV.

__ "" Santacruz East. Mumbai· 400055

Ale. PAYEEI Non.Negoliable ;:~ ~~: ~~~ ~~!i8~~/02265079800

DEMAND DRAFT [iJ"iJJiJ9L I 0 J 2 Ii}
DDMMYYYY

VALID fOR THREE MONTHS FROM DATE Of ISIUE.

On Demand Pay

008013009302
THE MEMBER SECRETARYJHARKHANDSTATEPOLLUTION CONTROL BOAR[))r Order

i;) ~ 'i-ii 3iihl tR

Rupees~---
EIGHTY NINE LAKH TWENTYNINE THOUSANDSIX HUND1[ED

ONLY.** 3m~ L. _~::.....LI_-·-·-89-,2-9-,6-0.0-·-WJ-O.--J

_--
Purchaser Name: BIHAR FOUNDRYAND CASTINGSLIMITED

ISSUING~('\W.~14tR K HAND

u'O 211; ~Oll' 000 5120001:
.'
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